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KYOTO PROTOCOL TO THE UNITED NATIONS FRAMEWORK
CONVENTION ON CLIMATE CHANGE

The Parties to this Protocol,

Being Parties to the United Nations Framework Convention on
Climate Change, hereinafter referred to as "the Convention",

In pursuit of the ultimate objective of the Convention as stated
in its Article 2,

Recalling the provisions of the Convention,

Being guided by Article 3 of the Convention,

Pursuant to the Berlin Mandate adopted by decision 1/CP.l of the
Conference of the Parties to the Convention at its first session,

Have agreed as follows:

Article 1

For the purposes of this Protocol, the definitions contained in
Arcicle 1 of the Convention shall apply. In addition:

1. "Conference of the Parties" means the Conference oí the Parties to
the Convention.

2. "Convention" means the United Nations Framework Convention on
Climate Change, adopted in New York on 9 May 1992.

3. "Intergovernmental Panel on Climate Change" means the
Intergovernmental Panel on Climate Change established in 1988 jointly by
the World Meteorological Organization and the United Nations Environment
Programme.



4. "Montreal Protocol" means the Montreal Protocol on Substances that
Deplete the Ozone Layer, adopted in Montreal on 16 September 1987 and as
subsequently adjusted and amended.

5. "Parties present and voting" means Parties present and casting an
affirmative or negative vote.

6. "Party" means, unless the context otherwise indicates, a Party to
this Protocol.

7. "Party included in Annex I" means a Party included in Annex I to
the Convention, as may be amended, or a Party which has made a
notification under Article 4, paragraph 2 (g), of the Convention.

Article 2

1. Each Party included in Annex I, in achieving its quantified
emission limitation and reduction commitments under Article 3, in order
to promote sustainable development, shall:

(a) Implement and/or further elaborate policies and measures in
accordance with its national circumstances, such as:

(i) Enhancement of energy efficiency in relevant sectors of the
national economy;

(ii) Protection and enhancement of sinks and reservoirs of
greenhouse gases not controlled by the Montreal Protocol,
taking into account its commitments under relevant
international environmental agreements; promotion of
sustainable forest management practices, afforestation and
reforestation;

(iii) Promotion of sustainable forms of agriculture in light of
climate change considerations;

(iv) Research on, and promotion, development and increased use of,
new and renewable forms of energy, of carbon dioxide
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sequestration technologies and of advanced and innovative
environmentally sound technologies;

(v) Progressive reduction or phasing out of market imperfections,
fiscal incentives, tax and duty exemptions and subsidies in
all greenhouse gas emitting sectors that run counter to the
objective of the Convention and application of market
instruments;

(vi) Encouragement of appropriate reforms in relevant sectors aimed
at promoting policies and measures which limit or reduce
emissions of greenhouse gases not controlled by the Montreal
Protocol;

(vii) Measures to limit and/or reduce emissions of greenhouse gases
not controlled by the Montreal Protocol in the transport
sector;

(viii) Limitation and/or reduction of methane emissions through
recovery and use in waste management, as well as in the
production, transport and distribution of energy;

(b) Cooperate with other such Parties to enhance the individual
and combined effectiveness of their policies and measures adopted under

this Article, pursuant to Article 4, paragraph 2 (e) (i), of the
Convention. To this end, these Parties shall take steps to share their
experience and exchange information on such policies and measures,
including developing ways of improving their comparability, transparency
and effectiveness. The Conference of the Parties serving as the meeting
of the Parties to this Protocol shall, at its first session or as soon
as practicable thereafter, consider ways to facilitate such cooperation,
taking into account all relevant information.

2. The Parties included in Annex I shall pursue limitation or
reduction of emissions of greenhouse gases not controlled by the
Montreal Protocol from aviation and marine bunker fuels, working through
the International Civil Aviation Organization and the International
Maritime Organization, respectively.
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3. The Parties included in Annex I shall strive to implement policies
and measures under this Article in such a way as to minimize adverse
effects, including the adverse effects of climate change, effects on
international trade, and social, environmental and economic impacts on
other Parties, especially developing country Parties and in particular
those identified in Article 4, paragraphs 8 and 9, of the Convention,
taking into account Article 3 of the Convention. The Conference of the
Parties serving as the meeting of the Parties to this Protocol may take
further action, as appropriate, to promote the implementation of the
provisions of this paragraph.

4. The Conference of the Parties serving as the meeting of the
Parties to this Protocol, if it decides that it would be beneficial to
coordinate any of the policies and measures in paragraph 1 (a) above,
taking into account different national circumstances and potential
effects, shall consider ways and means to elaborate the coordination of
such policies and measures.

Article 3

1. The Parties included in Annex I shall, individually or jointly,
ensure that their aggregate anthropogenic carbon dioxide equivalent
emissions of the greenhouse gases listed in Annex A do not exceed their
assigned amounts, calculated pursuant to their quantified emission
limitation and reduction commitments inscribed in Annex В and in
accordance with the provisions of this Article, with a view to reducing
their overall emissions of such gases by at least 5 per cent below 1990
levels in the commitment period 2003 to 2012.

2. Each Party included in Annex I shall, by 2005, have made
demonstrable progress in achieving its commitments under this Protocol.

3. The net changes in greenhouse gas emissions by sources and
removals by sinks resulting from direct human-induced land-use change
and forestry activities, limited to afforestation, reforestation and
deforestation since 1390, measured as verifiable changes in carbon
stocks in each commitment period, shall be used to meet the commitments
under this Article of each Party included in Annex I. The greenhouse
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gas emissions by sources and removals by sinks associated with those
activities shall be reported in a transparent and verifiable manner and
reviewed in accordance with Articles 7 and 8.

4. Prior to the first session of the Conference of the Parties
serving as the meeting of the Parties to this Protocol, each Party
included in Annex I shall provide, for consideration by the Subsidiary
Body for Scientific and Technological Advice, data to establish its
level of carbon stocks in 1990 and to enable an estimate to be made of
its changes in carbon stocks in subsequent years. The Conference of the
Parties serving as the meeting of the Parties to this Protocol shall, at
its first session or as soon as practicable thereafter, decide upon
modalities, rules and guidelines as to how, and which, additional human-
induced activities related to changes in greenhouse gas emissions by
sources and removals by sinks in the agricultural soils and the land-use
change and forestry categories shall be added to, or subtracted from,
the assigned amounts for Parties included in Annex I, taking into
account uncertainties, transparency in reporting, verifiability, the
methodological work of the Intergovernmental Panel on Climate Change,
the advice provided by the Subsidiary Body for Scientific and
Technological Advice in accordance with Article 5 and the decisions of
the Conference of the Parties. Such a decision shall apply in the
second and subsequent commitment periods. A Party may choose to apply
such a decision on these additional human-induced activities for its
first commitment period, provided that these activities have taken place
since 1990.

5. The Parties included in Annex I undergoing the process of
transition to a market economy whose base year or period was established
pursuant to decision 9/CP.2 of the Conference of the Parties at its
second session shall use that base year or period for the implementation
of their commitments under this Article. Any other Party included in
Annex I undergoing the process of transition to a market economy which
has not yet submitted its first national communication under Article 12
of the Convention may also notify the Conference of the Parties serving
as the meeting of the Parties to this Protocol that it intends to use an
historical base year or period other than 1990 for the implementation of
its commitments under this Article. The Conference of the Parties
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serving as the meeting of the Parties to this Protocol shall decide on
the acceptance of such notification.

6. Taking into account Article 4, paragraph 6, of the Convention, in
the implementation of their commitments under this Protocol other than
those under this Article, a certain degree of flexibility shall be
allowed by the Conference of the Parties serving as the meeting of the
Parties to this Protocol to the Parties included in Annex I undergoing
the process of transition to a market economy.

7. In the first quantified emission limitation and reduction
commitment period, from 2008 to 2012, the assigned amount for each Party
included in Annex I shall be equal to the percentage inscribed for it in
Annex В of its aggregate anthropogenic carbon dioxide equivalent
emissions of the greenhouse gases listed in Annex A in 1990, or the base
year or period determined in accordance with paragraph 5 above,
multiplied by five. Those Parties included in Annex I for whom land-use
change and forestry constituted a net source of greenhouse gas emissions
in 1990 shall include in their 1990 emissions base year or period the
aggregate anthropogenic carbon dioxide equivalent emissions by sources
minus removals by sinks in 1990 from land-use change for the purposes of
calculating their assigned amount.

8. Any Party included in Annex I may use 1995 as its base year for
hydrofluorocarbons, perfluorocarbons and sulphur hexafluoride, for the
purposes of the calculation referred to in paragraph 7 above.

9. Commitments for subsequent periods for Parties included in Annex I
shall be established in amendments to Annex В to this Protocol, which
shall be adopted in accordance with the provisions of Article 21,
paragraph 7. The Conference of the Parties serving as the meeting of
the Parties to this Protocol shall initiate the consideration of such
commitments at least seven years before the end of the first commitment
period referred to in paragraph 1 above.

10. Any emission reduction units, or any part of an assigned amount,
which a Party acquires from another Party in accordance with the
provisions of Article б or of Article 17 shall be added to the assigned
amount for the acquiring Party.



11. Any emission reduction units, or any part of an assigned amount,
which a Party transfers to another Party in accordance with the
provisions of Article б or of Article 17 shall be subtracted from the
assigned amount for the transferring Party.

12. Any certified emission reductions which a Party acquires from
another Party in accordance with the provisions of Article 12 shall be
added to the assigned amount for the acquiring Party.

13. If the emissions of a Party included in Annex I in a commitment
period are less than its assigned amount under this Article, this
difference shall, on request of that Party, be added to the assigned
amount for that Party for subsequent commitment periods.

14. Each Party included in Annex I shall strive to implement the
commitments mentioned in paragraph 1 above in such a way as to minimize
adverse social, environmental and economic impacts on developing country
Parties, particularly those identified in Article 4, paragraphs 8 and 9,
of the Convention. In line with relevant decisions of the Conference of
the Parties on the implementation of those paragraphs, the Conference of
the Parties serving as the meeting of the Parties to this Protocol
shall, at its first session, consider what actions are necessary to
minimize the adverse effects of climate change and/or the impacts of
response measures on Parties referred to in those p*^?graphs. Among the
issues to be considered shall be the establishment of funding,
and transfer of technology.

Article 4

1. Any Parties included in Annex I that have reached an agreement to
fulfil their commitments under Article 3 jointly, shall be deemed to
have met those commitments provided that their total combined aggregate
anthropogenic carbon dioxide equivalent emissions of the greenhouse
gases listed in Annex A do not exceed their assigned amounts calculated
pursuant to their quantified emission limitation and reduction
commitments inscribed in Annex В and in accordance with the provisions
of Article 3. The respective emission level allocated to each of the
Parties to the agreement, shall be set out in that agreement.
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2. The Parties to any such agreement shall notify the secretariat of
the terms of the agreement on the date of deposit of their instruments
of ratification, acceptance or approval of this Protocol, or accession
thereto. The secretariat shall in turn inform the Parties and
signatories to the Convention of the terms of the agreement.

3. Any such agreement shall remain in operation for the duration of
the commitment period specified in Article 3, paragraph 7.

4. If Parties acting jointly do so in the framework of, and together
with, a regional economic integration organization, any alteration in
the composition of the organization after adoption of this Protocol
shall not affect existing commitments under this Protocol. Any
alteration in the composition of the organization shall only apply for
the purposes of those commitments under Article 3 that are adopted
subsequent to that alteration.

5. In the event of failure by the Parties to such an agreement to
achieve their total combined level of emission reductions, each Party to
that agreement shall be responsible for its own level of emissions set
out in the agreement.

6. If Parties acting jointly do so in the framework of, and together
with, a regional economic integration organization which is itself a
Party to this Protocol, each member State of that regional economic
integration organization individually, and together with the regional
economic integration organization acting in accordance with Article 24,
shall, in the event of failure to achieve the total combined level of
emission reductions, be responsible for its level of emissions as
notified in accordance with this Article.

Article 5

1. Each Party included in Annex I shall have in place, no later than
one year prior to the start of the first commitment period, a national
system for the estimation of anthropogenic emissions by sources and
removals by sinks of all greenhouse gases not controlled by the Montreal
Protocol. Guidelines for such national systems, which shall incorporate
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the methodologies specified in paragraph 2 below, shall be decided upon
by the Conference of the Parties serving as the meeting of the Parties
to this Protocol at its first session.

2. Methodologies for estimating anthropogenic emissions by sources
and removals by sinks of all greenhouse gases not controlled by the
Montreal Protocol shall be those accepted by the Intergovernmental Panel
on Climate Change and agreed upon by the Conference of the Parties at
its third session. Where such methodologies are not used, appropriate
adjustments shall be applied according to methodologies agreed upon by
the Conference of the Parties serving as the meeting of the Parties to
this Protocol at its first session. Based on the work of, inter alia,
the Intergovernmental Panel on Climate Change and advice provided by the
Subsidiary Body for Scientific and Technological Advice, the Conference
of the Parties serving as the meeting of the Parties to this Protocol
shall regularly review and, as appropriate, revise such methodologies
and adjustments, taking fully into account any relevant decisions by the
Conference of the Parties. Any revision to methodologies or adjustments
shall be used only for the purposes of ascertaining compliance with
commitments under Article 3 in respect of any commitment period adopted
subsequent to that revision.

3. The global warming potentials used to calculate the carbon dioxide
equivalence of anthropogenic emissions by sources and removals by sinks
of greenhouse gases listed in Annex A shall be those accepted by the
Intergovernmental Panel on Climate Change and agreed upon by the
Conference of the Parties at its third session. Based on the work of,
inter alia, the Intergovernmental Panel on Climate Change and advice
provided by the Subsidiary Body for Scientific and Technological Advice,
the Conference of the Parties serving as the meeting of the Parties to
this Protocol shall regularly review and, as appropriate, revise the
global warming potential of each such greenhouse gas, taking fully into
account any relevant decisions by the Conference of the Parties. Any
revision to a global warming potential shall apply only to commitments
under Article 3 in respect of any commitment period adopted subsequent
to that revision.



Article 6

1. For the purpose of meeting its commitments under Article 3, any
Party included in Annex I may transfer to, or acquire from, any other
such Party emission reduction units resulting from projects aimed at
reducing anthropogenic emissions by sources or enhancing anthropogenic
removals by sinks of greenhouse gases in any sector of the economy,
provided that:

(a) Any such project has the approval of the Parties involved;

(b) Any such project provides a reduction in emissions by sources,
or an enhancement of removals by sinks, that is additional to any that
would otherwise occur;

(c) It does not acquire any emission reduction units if it is not
in compliance with its obligations under Articles 5 and 7; and

(d) The acquisition of emission reduction units shall be
supplemental to domestic actions for the purposes of meeting commitments
under Article 3.

2. The Conference of the Parties serving as the meeting of the
Parties to this Protocol may, at its first session or as soon as
practicable thereafter, further elaborate guidelines for the
implementation of this Article, including for verification and
reporting.

3. A Party included in Annex I may authorize legal entities to
participate, under its responsibility, in actions leading to the
generation, transfer or acquisition under this Article of emission
reduction units.

4. If a question of implementation by a Party included in Annex I of
the requirements referred to in this Article is identified in accordance
with the relevant provisions of Article 8, transfers and acquisitions of
emission reduction units may continue to be made after the question has
been identified, provided that any such units may not be used by a Party
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to meet its commitments under Article 3 until any issue of compliance is
resolved.

Article 7

1. Each Party included in Annex I shall incorporate in its annual
inventory of anthropogenic emissions by sources and removals by sinks of
greenhouse gases not controlled by the Montreal Protocol, submitted in
accordance with the relevant decisions of the Conference of the Parties,
the necessary supplementary information for the purposes of ensuring
compliance with Article 3, to be determined in accordance with
paragraph 4 below.

2. Each Party included in Annex I shall incorporate in its national
communication, submitted under Article 12 of the Convention, the
supplementary information necessary to demonstrate compliance with its
commitments under this Protocol, to be determined in accordance with
paragraph 4 below.

3. Each Party included in Annex I shall submit the information
required under paragraph 1 above annually, beginning with the first
inventory due under the Convention for the first year of the commitment
period after this Protocol has entered into force for that Party. Each
such Party shall submit the information required under paragraph 2 above
as part of the first national communication due under the Convention
after this Protocol has entered into fore-, for it and after the adoption
of guidelines as provided for in paragraph 4 below. The frequency of
subsequent submission of information required under this Article shall
be determined by the Conference of the Parties serving as the meeting of
the Parties to this Protocol, taking into account any timetable for the
submission of national communications decided upon by the Conference of
the Parties.

4. The Conference of the Parties serving as the meeting of the
Parties to this Protocol shall adopt at its first session, and review
periodically thereafter, guidelines for the preparation of the
information required under this Article, taking into account guidelines
for the preparation of national communications by Parties included in
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Annex I adopted by the Conference of the Parties. The Conference of the
Parties serving as the meeting of the Parties to this Protocol shall
also, prior to the first commitment period, decide upon modalities for
the accounting of assigned amounts.

Article 8

1. The information submitted under Article 7 by each Party included
in Annex I shall be reviewed by expert review teams pursuant to the
relevant decisions of the Conference of the Parties and in accordance
with guidelines adopted for this purpose by the Conference of the
Parties serving as the meeting of the Parties to this Protocol under
paragraph 4 below. The information submitted under Article 1,
paragraph 1, by each Party included in Annex I shall be reviewed as part
of the annual compilation and accounting of emissions inventories and
assigned amounts. Additionally, the information submitted under
Article 7, paragraph 2, by each Party included in Annex I shall be
reviewed as part of the review of communications.

2. Expert review teams shall be coordinated by the secretariat and
shall be composed of experts selected from those nominated by Parties to
the Convention and, as appropriate, by intergovernmental organizations,
in accordance with guidance provided for this purpose by the Conference
of the Parties.

3. The review process shall provide a thorough and comprehensive
technical assessment of all aspects of the implementation by a Party of
this Protocol. The expert review teams shall prepare a report to the
Conference of the Parties serving as the meeting of the Parties to this
Protocol, assessing the implementation of the commitments of the Party
and identifying any potential problems in, and factors influencing, the
fulfilment of commitments. Such reports shall be circulated by the
secretariat to all Parties to the Convention. The secretariat shall
list those questions of implementation indicated in such reports for
further consideration by the Conference of the Parties serving as the
meeting of the Parties to this Protocol.
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4. The Conference of the Parties serving as the meeting of the
Parties to this Protocol shall adopt at its first session, and review
periodically thereafter, guidelines for the review of implementation of
this Protocol by expert review teams taking into account the relevant
decisions of the Conference of the Parties.

5. The Conference of the Parties serving as the meeting of the
Parties to this Protocol shall, with the assistance of the Subsidiary
Body for Implementation and, as appropriate, the Subsidiary Body for
Scientific and Technological Advice, consider:

(a) The information submitted by Parties under Article 7 and the
reports of the expert reviews thereon conducted under this Article; and

(b) Those questions of implementation listed by the secretariat
under paragraph 3 above, as well as any questions raised by Parties.

6. Pursuant to its consideration of the information referred to in
paragraph 5 above, the Conference of the Parties serving as the meeting
of the Parties to this Protocol shall take decisions on any matter
required for the implementation of this Protocol.

Article 9

1. The Conference of the Parties serving as the meeting of the
Parties to this Protocol shall periodically review this Protocol in the
light of the best available sci¿.̂ ific information and assessments on
climate change and its impacts, as well as relevant technical, social
and economic information. Such reviews shall be coordinated with
pertinent reviews under the Convention, in particular those required by
Article 4, paragraph 2 (d), and Article 7, paragraph 2 (a), of the
Convention. Based on these reviews, the Conference of the Parties
serving as the meeting of the Parties to this Protocol shall take
appropriate action.

2. The first review shall take place at the second session of the
Conference of the Parties serving as the meeting of the Parties to this
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Protocol. Further reviews shall take place at regular intervals and in
a timely manner.

Article 10

All Parties, taking into account their common but differentiated
responsibilities and their specific national and regional development
priorities, objectives and circumstances, without introducing any new
commitments for Parties not included in Annex I, but reaffirming
existing commitments under Article 4, paragraph 1, of the Convention,
and continuing to advance the implementation of these commitments in
order to achieve sustainable development, taking into account Article 4,
paragraphs 3, 5 and 7, of the Convention, shall:

(a) Formulate, where relevant and to the extent possible, cost-
effective national and, where appropriate, regional programmes to
improve the quality of local emission factors, activity data and/or
models which reflect the socio-economic conditions of each Party for the
preparation and periodic updating of national inventories of
anthropogenic emissions by sources and removals by sinks of all
greenhouse gases not controlled by the Montreal Protocol, using
comparable methodologies to be agreed upon by the Conference of the
Parties, and consistent with the guidelines for the preparation of
national communications adopted by the Conference of the Parties;

(b) Formulate, implement, publish and regularly update national
and, where appropriate, regional programmes containing measures to
mitigate climate change and measures to facilitate adequate adaptation
to climate change:

(i) Such programmes would, inter alia, concern the energy,
transport and industry sectors as well as agriculture,
forestry and waste management. Furthermore, adaptation
technologies and methods for improving spatial planning would
improve adaptation to climate change; and

(ii) Parties included in Annex I shall submit information on action
under this Protocol, including national programmes, in
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accordance with Article 7; and other Parties shall seek to
include in their national communications, as appropriate,
information on programmes which contain measures that the
Party believes contribute to addressing climate change and its
adverse impacts, including the abatement of increases in
greenhouse gas emissions, and enhancement of and removals by
sinks, capacity building and adaptation measures;

(c) Cooperate in the promotion of effective modalities for the
development, application and diffusion of, and take all practicable
steps to promote, facilitate and finance, as appropriate, the transfer
of, or access to, environmentally sound technologies, know-how,
practices and processes pertinent to climate change, in particular to
developing countries, including the formulation of policies and
programmes for the effective transfer of environmentally sound
technologies that are publicly owned or in the public domain and the
creation of an enabling environment for the private sector, to promote
and enhance the transfer of, and access to, environmentally sound
technologies;

(d) Cooperate in scientific and technical research and promote the
maintenance and the development of systematic observation sy¿L¿ms and
development of data archives to reduce uncertainties related to the
climate system, the adverse impacts of climate change and the economic
and social consequences of various response strategies, and promote the
development and strengthening of endogenous capacities and capabilities
to participate in international and intergovernmental enorts,
programmes and networks on research arid systematic observation, taking
into account Article 5 of the Convention;

(e) Cooperate in and promote at the international level, and,
where appropriate, using existing bodies, the development and
implementation of education and training programmes, including the
strengthening of national capacity building, in particular human and
institutional capacities and the exchange or secondment of personnel to
train experts in this field, in particular for developing countries, and
facilitate at the national level public awareness of, and public access
to information on, climate change. Suitable modalities should be
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developed to implement these activities through the relevant bodies of
the Convention, taking into account Article 6 of the Convention;

(f ) Include in their national communications information on
programmes and activities undertaken pursuant to this Article in
accordance with relevant decisions of the Conference of the Parties; and

(g) Give full consideration, in implementing the commitments under
this Article, to Article 4, paragraph 8, of the Convention.

Article 11

1. In the implementation of Article 10, Parties shall take into
account the provisions of Article 4, paragraphs 4, 5, 7, 8 and 9, of the
Convention.

2. In the context of the implementation of Article 4, paragraph 1, of
the Convention, in accordance with the provisions of Article 4,
paragraph 3, and Article 11 of the Convention, and through the entity or
entities entrusted with the operation of the financial mechanism of the
Convention, the developed country Parties and other developed Parties
included in Annex II to the Convention shall:

(a) Provide new and additional financial resources to meat the
agreed full costs incurred by developing country Parties in advancing
the implementation of existing commitments under Article 4,
paragraph 1 (a), of the Convention that are covered in Article 10,
subparagraph (a); and

(b) Also provide such financial resources, including for the
transfer of technology, needed by the developing country Parties to meet
the agreed full incremental costs of advancing the implementation of
existing commitments under Article 4, paragraph 1, of the Convention
that are covered by Article 10 and that are agreed between a developing
country Party and the international entity or entities referred to in
Article 11 of the Convention, in accordance with that Article.
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The implementation of these existing commitments shall take into account
the need for adequacy and predictability in the flow of funds and the
importance of appropriate burden sharing among developed country
Parties. The guidance to the entity or entities entrusted with the
operation of the financial mechanism of the Convention in relevant
decisions of the Conference of the Parties, including those agreed
before the adoption of this Protocol, shall apply mutatis mutandis to
the provisions of this paragraph.

3. The developed country Parties and other developed Parties in Annex
II to the Convention may also provide, and developing country Parties
avail themselves of, financial resources for the implementation of
Article 10, through bilateral, regional and other multilateral channels.

Article 12

1. A clean development mechanism is hereby defined.

2. The purpose of the clean development mechanism shall be to assist
Parties not included in Annex I in achieving sustainable development and
in contributing to the ultimate objective of the Convention, and to
assist Parties included in Annex I in achieving compliance with their
quantified emission limitation and reduction commitments under Article
3.

3. Under the clean development mechanism:

(a) Parties not included in Annex I will benefit from project
activities resulting in certified emission reductions; and

(b) Parties included in Annex I may use the certified emission
reductions accruing from such project activities to contribute to
compliance with part of their quantified emission limitation and
reduction commitments under Article 3, as determined by the Conference
of the Parties serving as the meeting of the Parties to this Protocol.

4. The clean development mechanism shall be subject to the authority
and guidance of the Conference of the Parties serving as the meeting of
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the Parties to this Protocol and be supervised by an executive board of
the clean development mechanism.

5. Emission reductions resulting from each project activity shall be
certified by operational entities to bo designated by the Conference of
the Parties serving as the meeting of the Parties to this Protocol, on
the basis of:

(a) Voluntary participation approved by each Party involved;

(b) Real, measurable, and long-term benefits related to the
mitigation of climate change; and

(c) Reductions in emissions that are additional to any that would
occur in the absence of the certified project activity.

6. The clean development mechanism shall assist in arranging funding
of certified project activities as necessary.

7. The Conference of the Parties serving as the meeting of the
Parties to this Protocol shall, at its first session, elaborate
modalities and procedures with the objective of ensuring transparency,
efficiency and accountability through independent auditing and
verification of project activities.

8. The Conference of the Parties serving as the meeting of the
Parties to this Protocol shall ensure that a share of the proceeds from
certified project activities is used to cover administrative expenses as
well as to assist developing country Parties that are particularly
vulnerable to the adverse effects of climate change to meet the costs of
adaptation.

9. Participation under the clean development mechanism, including in
activities mentioned in paragraph 3 (a) above and in the acquisition of
certified emission reductions, may involve private and/or public
entities, and is to be subject to whatever guidance may be provided by
the executive board of the clean development mechanism.
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10. Certified emission reductions obtained during the period from the
year 2000 up to the beginning of the first commitment period can be used
to assist in achieving compliance in the first commitment period.

Article 13

1. The Conference of the Parties, the supreme body of the Convention,
shall serve as the meeting of the Parties to this Protocol.

2. Parties to the Convention that are not Parties to this Protocol
may participate as observers in the proceedings of any session of the
Conference of the Parties serving as the meeting of the Parties to this
Protocol. When the Conference of the Parties serves as the meeting of
the Parties to this Protocol, decisions under this Protocol shall be
taken only by those that are Parties to this Protocol.

3. When the Conference of the Parties serves as the meeting of the
Parties to this Protocol, any member of the Bureau of the Conference of
the Parties representing a Party to the Convention but, at that time,
not a Party to this Protocol, shall be replaced by an additional member
to be elected by and from amongst the Parties to this Protocol.

4. The Conference of the Parties serving as the meeting of the
Parties to this Protocol shall keep under regular review the
implementation of this Protocol and shall make, within its cándate, the
decisions necessary to promote its effective implementation. It sh«.ll
perform the functions assigned to it by this Protocol anci shall:

(a) Assess, on the basis of all information made available to it
in accordance with the provisions of this Protocol, the implementation
of this Protocol by the Parties, the overall effects of the measures
taken pursuant to this Protocol, in particular environmental, economic
and social effects as well as their cumulative impacts and the extent to
which progress towards the objective of the Convention is being
achieved;

(b) Periodically examine the obligations of the Parties under this
Protocol, giving due consideration to any reviews required by Article 4,
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paragraph 2 (d), and Article 1, paragraph 2, of the Convention, in the
light of the objective of the Convention, the experience gained in its
implementation and the evolution of scientific and technological
knowledge, and in this respect consider and adopt regular reports on the
implementation of this Protocol;

(c) Promote and facilitate the exchange of information on measures
adopted by the Parties to address climate change and its effects, taking
into account the differing circumstances, responsibilities and
capabilities of the Parties and their respective commitments under this
Protocol;

(d) Facilitate, at the request of two or more Parties, the
coordination of measures adopted by them to address climate change and
its effects, taking into account the differing circumstances,
responsibilities and capabilities of the Parties and their respective

commitments under this Protocol;

(e) Promote and guide, in accordance with the objective of the
Convention and the provisions of this Protocol, and taking fully into
account the relevant decisions by the Conference of the Parties, the
development and periodic refinement of comparable methodologies for the
effective implementation of this Protocol, to be agreed on by the
Conference of the Parties serving as the meeting of the Parties to this
Protocol;

(f) Make recommendations on any matters necessary for the
implementation of this Protocol;

(g) Seek to mobilize additional financial resources in accordance
with Article 11, paragraph 2;

(h) Establish such subsidiary bodies as are deemed necessary for
the implementation of this Protocol;

(i) Seek and utilize, where appropriate, the services and
cooperation of, and information provided by, competent international
organizations and intergovernmental and non-governmental bodies; and
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(j) Exercise such other functions as may be required for the
implementation of this Protocol, and consider any assignment resulting
from a decision by the Conference of the Parties.

5. The rules of procedure of the Conference of the Parties and
financial procedures applied under the Convention shall be applied
mutatis mutandis under this Protocol, except as may be otherwise decided
by consensus by the Conference of the Parties serving as the meeting of
the Parties to this Protocol.

6. The first session of the Conference of the Parties serving as the
meeting of the Parties to this Protocol shall be convened by the
secretariat in conjunction with the first session of the Conference of
the Parties that is scheduled after the date of the entry into force of
this Protocol. Subsequent ordinary sessions of the Conference of the
Parties serving as the meeting of the Parties to this Protocol shall be
held every year and in conjunction with ordinary sessions of the
Conference of the Parties, unless otherwise decided by the Conference of
the Parties serving as the meeting of the Parties to this Protocol.

7. Extraordinary sessions of the Conference of the Parties serving ас-
thé meeting of the Parties to this Protocol shall be held at such other
times as may be deemed necessary by the Conference of the Parties
serving as the meeting of the Parties to this rroLocoi, or at the
written request of any Party, provided that, within six months of the
request being communicated to the Parties by the secretariat, it is
supported by at least one third of the Parties.

8. The united Nations, its specialized agencies and the International
Atomic Energy Agency, as well as any State member thereof or observers
thereto not party to the Convention, may be represented at sessions of
the Conference of the Parties serving as the meeting of the Parties to
this Protocol as observers. Any body or agency, whether national or
international, governmental or non-governmental, which is qualified in
matters covered by this Protocol and which has informed the secretariat
of its wish to be represented at a session of the Conference of the
Parties serving as the meeting of the Parties to this Protocol as an
observer, may be so admitted unless at least one third of the Parties



present object. The admission and participation of observers shall be
subject to the rules of procedure, as referred to in paragraph 5 above.

Article 14

1. The secretariat established by Article 8 of the Convention shall
serve as the secretariat of this Protocol.

2. Article 8, paragraph 2, of the Convention on the functions of the
secretariat, and Article 8, paragraph 3, of the Convention on
arrangements made for the functioning of the secretariat, shall apply
mutatis mutandis to this Protocol. The secretariat shall, in addition,
exercise the functions assigned to it under this Protocol.

Article 15

1. The Subsidiary Body for Scientific and Technological Advice and
the Subsidiary Body for Implementation established by Articles 9 and 10
of the Convention shall serve as, respectively, the Subsidiary Body for
Scientific and Technological Advice and the Subsidiary Body for
Implementation of this Protocol. The provisions relating to the
functioning of these two bodies under the Convention shall apply mutatis
mutandis to this Protocol. Sessions of the meetings of the Subsidiary
Body for Scientific and Technological Advice and the Subsidiary Body for
Implementation of this Protocol shall be held in conjunction with the
meetings of, respectively, the Subsidiary Body for Scientific and
Technological Advice and the Subsidiary Body for Implementation of the
Convention.

2. Parties to the Convention that are not Parties to this Protocol
may participate as observers in the proceedings of any session of the
subsidiary bodies. When the subsidiary bodies serve as the subsidiary
bodies of this Protocol, decisions under this Protocol shall be taken
only by those that are Parties to this Protocol.

3. When the subsidiary bodies established by Articles 9 and 10 of the
Convention exercise their functions with regard to matters concerning
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this Protocol, any member of the Bureaux of those subsidiary bodies
representing a Party to the Convention but, at that time, not a party to
this Protocol, shall be replaced by an additional member to be elected
by and from amongst the Parties to this Protocol.

Article 16

The Conference of the Parties serving as the meeting of the
Parties to this Protocol shall, as soon as practicable, consider the
application to this Protocol of, and modify as appropriate, the
multilateral consultative process referred to in Article 13 of the
Convention, in the light of any relevant decisions that may be taken by
the Conference of the Parties. Any multilateral consultative process
that may be applied to this Protocol shall operate without prejudice to
the procedures and mechanisms established in accordance with Article IS.

Article 17

The Conference of the Parties shall define the relevant
principles, modalities, rules and guidelines, in particular for
verification, reporting and accountability for emissions trading. The
Parties included in Annex В may participate in emissions trading for the
purposes of fulfilling their commitments under Article 3. Any such
trading shall be supplemental to domestic actions for the purpose of
meeting quantified emission limitation and reduction commitments under
that Article.

Article 18

The Conference of the Parties serving as the meeting of the
Parties to this Protocol shall, at its first session, approve
appropriate and effective procedures and mechanisms to determine and to
address cases of non-compliance with the provisions of this Protocol,
including through the development of an indicative list of consequences,
taking into account the cause, type, degree and frequency of
non-compliance. Any procedures and mechanisms under this Article
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entailing binding consequences shall be adopted by means of an amendment
to this Protocol.

Article 19

The provisions of Article 14 of the Convention on settlement of
disputes shall apply mutatis mutandis to this Protocol.

Article 20

1. Any Party may propose amendments to this Protocol.

2. Amendments to this Protocol shall be adopted at an ordinary
session of the Conference of the Parties serving as the meeting of the
Parties to this Protocol. The text of any proposed amendment to this
Protocol shall be communicated to the Parties by the secretariat at
least six months before the meeting at which it is proposed for
adoption. The secretariat shall also communicate the text of any
proposed amendments to the Parties and signatories to the Convention
and, for information, to the Depositary.

3. The Parties shall make every effort to reach agreement on any
proposed amendment to this Protocol by consensus. If all efforts at
consensus have been exhausted, and no agreement reached, the amendment
shall as a last resort be adopted by a three-fourths majority vote of
the Parties present and voting at the meeting. The adopted amendment
shall be communicated by the secretariat to the Depositary, who shall
circulate it to all Parties for their acceptance.

4. Instruments of acceptance in respect of an amendment shall be
deposited with the Depositary. An amendment adopted in accordance with
paragraph 3 above shall enter into force for those Parties having
accepted it on the ninetieth day after the date of receipt by the
Depositary of an instrument of acceptance by at least three fourths of
the Parties to this Protocol.
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5. The amendment shall enter into force for any other Party on the
ninetieth day after the date on which that Party deposits with the
Depositary its instrument of acceptance of the said amendment.

Article 21

1. Annexes to this Protocol shall form an integral part thereof and,
unless otherwise expressly provided, a reference to this Protocol
constitutes at the same time a reference to any annexes thereto. Any
annexes adopted after the entry into force of this Protocol shall be
restricted to lists, forms and any other material of a descriptive
nature that is of a scientific, technical, procedural or administrative
character.

2. Any Party may make proposals for an annex to this Protocol and may
propose amendments to annexes to this Protocol.

3. Annexes to this Protocol and amendments to annexes to this
Protocol shall be adopted at an ordinary session of the Conference of
the Parties serving as the meeting of the Parties to this Protocol. The
text of any proposed annex or amendment to an annex shall be
communicated to the Parties by the secretariat at least six months
before the meeting at which it is proposed for adoption. The
secretariat shall also communicate the text of any proposed annex or
amendment to an annex to the Parties and signatories to the Convention
and, for information, to the Depositary.

4. The Parties shall make every effort to reach agreement on any
proposed annex or amendment to an annex by consensus. If all efforts at
consensus have been exhausted, and no agreement reached, the annex or
amendment to an annex shall as a last resort be adopted by a three-
fourths majority vote of the Parties present and voting at the meeting.
The adopted annex or amendment to an annex shall be communicated by the
secretariat to the Depositary, who shall circulate it to all Parties for
their acceptance.

5. An annex, or amendment to an annex other than Annex A or B, that
has been adopted in accordance with paragraphs 3 and 4 above shall enter
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into force for all Parties to this Protocol six months after the date of
the communication by the Depositary to such Parties of the adoption of
the annex or adoption of the amendment to the annex, except for those
Parties that have notified the Depositary, in writing, within that
period of their non-acceptance of the annex or amendment to the annex.
The annex or amendment to an annex shall enter into force for Parties
which withdraw their notification of non-acceptance on the ninetieth day
after the date on which withdrawal of such notification has been
received by the Depositary.

6. If the adoption of an annex or an amendment to an annex involves
an amendment to this Protocol, that annex or amendment to an annex shall
not enter into force until such time as the amendment to this Protocol
enters into force.

7. Amendments to Annexes A and В to this Protocol shall be adopted
and enter into force in accordance with the procedure set wUt in Article
20, provided that any amendment to Annex В shall be adopted only with
the written consent of the Party concerned.

Article 22

1. Each Party shall have one vote, except as provided for in
paragraph 2 below.

2. Regional economic integration organizations, in matters within
their competence, shall exercise tneir right to vote with a number of
votes equal to the number of their member States that are Parties to
this Protocol. Such an organization shall not exercise its right to
vote if any of its member States exercises its right, and vice versa.

Article 23

The Secretary-General of the United Nations shall be the
Depositary of this Protocol.
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Article 24

1. This Protocol shall be open for signature and subject to
ratification, acceptance or approval by States and regional economic
integration organizations which are Parties to the Convention. It shall
be open for signature at United Nations Headquarters in New York from
16 March 1998 to 15 March 1999. This Protocol shall be open for
accession from the day after the date on which it is closed for
signature. Instruments of ratification, acceptance, approval or
accession shall be deposited with the Depositary.

2. Any regional economic integration organization which becomes a
Party to this Protocol without any of its member States being a Party
shall be bound by all the obligations under this Protocol. In the case
of such organizations, one or more of whose member States is a Party to
this Protocol, the organization and its member States shall decide on
their respective responsibilities for the performance of their
obligations under this Protocol. In such cases, the organization and
the member States shall not be entitled to exercise rights under this
Protocol concurrently.

3. In their instruments of ratification, acceptance, approval or
accession, regional economic integration organizations shall declare the
extent of their competence with respect to the matters governed by this
Protocol. These organizations shall also inform the Depositary, who
shall in turn inform the Parties, of any substantial modification in the
extent of their competence.

Article 25

1. This Protocol shall enter into force on the ninetieth day after
the date on which not less than 55 Parties to the Convention,
incorporating Parties included in Annex I which accounted in total for
at least 55 per cent of the total carbon dioxide emissions for 1990 of
the Parties included in Annex I, have deposited their instruments of
ratification, acceptance, approval or accession.
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2. For the purposes of this Article, "the total carbon dioxide
emissions for 1990 of the Parties included in Annex I" means the amount
communicated on or before the date of adoption of this Protocol by the
Parties included in Annex I in their first national communications
submitted in accordance with Article 12 of the Convention.

3. For each State or regional economic integration organization that
ratifies, accepts or approves this Protocol or accedes thereto after the
conditions set out in paragraph 1 above for entry into force have been
fulfilled, this Protocol shall enter into force on the ninetieth day
following the date of deposit of its instrument of ratification,
acceptance, approval or accession.

4. For the purposes of this Article, any instrument deposited by a
regional economic integration organization shall not be counted as
additional to those deposited by States members of the organization.

Article 25

No reservations may be made to this Protocol.

Article 27

1. At any time after three years from the date on which this Protocol
has entered into force for a Party, chat Party may withdraw from this
Protocol by giving written notification to the Depositary.

2. Any such withdrawal shall take effect upon expiry of one year from
the date of receipt by the Depositary of the notification of withdrawal,
or on such later date as may be specified in the notification of
withdrawal.

3. Any Party that withdraws from the Convention shall be considered
as also having withdrawn from this Protocol.
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Article 28

The original of this Protocol, of which the Arabic, Chinese,
English, French, Russian and Spanish texts are equally authentic, shall
be deposited with the Secretary-General of the United Nations.

DONE at Kyoto this eleventh day of December one thousand nine
hundred and ninety-seven.

IN WITNESS WHEREOF the undersigned, being duly authorized to that
effect, have affixed their signatures to this Protocol on the dates
indicated.



Annex A

Greenhouse gases

Carbon dioxide (C02)
Methane (CH4)
Nitrous oxide (N20)
Hydrofluorocarbons (HFCs)
Perfluorocarbons (PFCs)
Sulphur hexafluoride (SF6)

Sectors/source categories

Energy
Fuel combustion

Energy industries

Manufacturing industries and construction
Transport
Other sectors
Other

Fugitive emissions from fuels
Solid fuels
Oil and nalural gas
Other

Industrial processes
Mineral products
Chemical industry
Metal production
Other production
Production of halocarbons and sulphur
hexafluoride

Consumption of halocarbons and sulphur
hexafluoride

Other
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Solvent and other product use

Agriculture
Enteric fermentation
Manure management
Rice cultivation
Agricultural soils
Prescribed burning of savannas
Field burning of agricultural residues
Other

Waste
Solid waste disposal on land
Wastewater handling
Waste incineration
Other
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Annex В

Quantified emission lifflitation._or

redaction commitment
(percentage of base year or period)

Australia 108
Austria 92
Belgium 92
Bulgaria* 92

Canada 94
Croatia* 95
Czech Republic* 92
Denmark 92
Estonia* 92

European Community 92
Finland 92
France 92
Germany 92
Greece 92
Hungary* 94
Iceland 110
Ireland 92
Italy 92
Japan 94
Latvia* 92
Liechtenstein 92
Lithuania* 92
Luxembourg 92
Monaco 92
Netherlands 92
New Zealand 100
Norway 101
Poland* 94
Portugal 92
Romania* 92
Russian Federation* 100
Slovakia* 92
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Quantified emission limitation or
reduction commitment

(percentage of base year or period)

Slovenia* 92
Spain 92
Sweden 92
Switzerland 92
Ukraine* 100
United Kingdom of Great Britain
and Northern Ireland 92

United States of America 93

* Countries that are undergoing the process of transition to a
market economy.
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PROTOCOLE DE KYOTO
À LA CONVENTION-CADRE DES NATIONS UNIES

SUR LES CHANGEMENTS CLIMATIQUES

NATIONS UNIES
1998





PROTOCOLE DE KYOTO A LA CONVIENT ION-CADRE DES NATIONS UNIES

SUR LES CHANGEMENTS CLIMATIQUES

Les Parties au présent Protocole,

Étant Parties à la Convention-cadre des Nations Unies sur les
changements climatiques (ci-après dénommée la ''Convention").

Soucieuses d'atteindre l'objectif ultime de la Convention tel qu'il
est énoncé à l'article 2 de celle-ci,

Rappelant les dispositions de la Convention,

Guidées par l'article 3 de la Convention,

Agissant en application du Mandat de Berlin adopté par la Conférence
des Parties à la Convention à sa première session dans la décision 1/CP.l,

Sont convenues de ce qui suit :

Article premier

Aux fins du présent Protocole, les définitions énoncées à
l'article premier de la Convention sont applicables. En outre :

1. On entend par "Conférence des Parties" la Conférence des Parties à la
Convention.

2. On entend par "Convention" la Convention-cadre des Nations unies sur
les changements climatiques, adoptée à New York le 9 mai 1992.

3. On entend par "Groupe d'experts intergouvernemental sur l'évolution
du climat" le Groupe d'experts intergouvernemental sur l'évolution du
climat créé conjointement par l'Organisation météorologique mondiale et le
Programme des Nations Unies pour l'environnement en 1988.

4. On entend par "Protocole de Montréal" le Protocole de
Montréal de 19S7 relatif à des substances qui appauvrissent la couche



d'ozone, adopté à Montréal le 16 septembre 1987, tel qu'il a été adapté
et modifié ultérieurement.

5. On entend par "Parties présentes et votantes" les Parties présentes
qui expriment un vote affirmât if ou négatif.

6. On entend par "Partie", sauf indication contraire du contexte, une
Partie au présent Protocole.

7. On entend par "Partie visée à l'annexe I" toute Partie figurant à
l'annexe I de la Convention, compte tenu des modifications susceptibles
d'être apportées à ladite annexe, ou toute Partie qui a fait une
notification conformément à l'alinéa g) du paragraphe 2 de l'article 4 de
la Convention.

Article 2

1. Chacune des Parties visées à l'annexe I, pour s'acquitter de ses
engagements chiffrés en matière de limitation et de réduction prévus à
l'article 3, de façon à promouvoir le développement durable :

a) Applique et/ou élabore plus avant des politiques et des mesures,
en fonction de sa situation nationale, par exemple les suivantes :

i) Accroissement de l'efficacité énergétique dans les secteurs
pertinents de l'économie nationale;

ii) Protection et renforcement des puits et des réservoirs des gaz
à effet de serre non réglementés par le Protocole de Montréal,
compte tenu de ses engagements au titre des accords
internationaux pertinents relatifs à l'environnement; promotion
de méthodes durables de gestion forestière, de boisement et de
reboisement:

iii) Promotion de formes d'agriculture durables tenant compte des
considérations relatives aux changements climatiques;

iv) Recherche, promotion, mise en valeur et utilisation accrue de
sources d'énergie renouvelables, de technologies de piégeage du



clioxyde de carbone et de technologies écologiquement
rationnelles et innovantes;

v) Réduction progressive ou suppression graduelle des imperfections
du marché, des incitations fiscales, des exonérations d'impôt et
de droits et des subventions qui vont à 1'encontre de l'objectif
de la Convention, dans tous les secteurs émettant des gaz à
effet de serre et application d'instruments du marché;

vi ) Encouragement de réformes appropriées dans les secteurs
pertinents en vue de promouvoir les politiques et mesures ayant
pour effet de limiter ou de réduire les émissions de gaz à effet
de serre qui ne sont pas réglementés par le Protocole de
Montréal;

vu) Adoption de mesures visant à limiter ou à réduire les émissions
de gaz à effet de serre non réglementés par le Protocole de
Montréal dans le secteur des transports;

viii) Limitation et/ou réduction des émissions de méthane grâce à la
récupération et à l'utilisation dans le secteur de la gestion
des déchets ainsi que dans la production, le transport et la
distribution de l'énergie;

b) Coopère avec les autres Parties visées pour renforcer
l'efficacité individuelle et globale des politiques et mesures adoptées
au titre du présent article, conformément au sous-alinéa i) de l'alinéa e)
du paragraphe 2 de l'article 4 de la Convention. À cette fin, ces Parties
prennent des dispositions en vue de partager le fruit de leur expérience
et d'échanger des informations sur ces politiques et mesures, notamment en
mettant au point des moyens d'améliorer leur comparabilité. leur
transparence et leur efficacité. A sa première session ou dès qu'elle le
peut par la suite, la Conférence clés Parties agissant comme réunion des

Parties au présent Protocole étudie les moyens de faciliter cette
coopération en tenant compte de toutes les informations pertinentes.

2. Les Parties visées à l'annexe I cherchent à limiter ou réduire les
émissions de gaz à effet de serre non réglementées par le Protocole de
Montréal provenant des combustibles de soute utilisés dans les transports
aériens et maritimes, en passant par l'intermédiaire de l'Organisation de
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l'aviation civile internationale et de l'Organisation maritime
internationale, respectivement.

3. Les Parties visées à l'annexe I s'efforcent d'appliquer les
politiques et les mesures prévues dans le présent article de manière à
réduire au minimum les effets négatifs, notamment les effets néfastes des
changements climatiques, les répercussions sur le commerce international
et les conséquences sociales, environnementales et économiques pour les
autres Parties, surtout les pays en développement Parties et plus
particulièrement ceux qui sont désignés aux paragraphes 8 et 9 de
l'article 4 de la Convention, compte tenu de l'article 3 de celle-ci.
La Conférence des Parties agissant comme réunion des Parties au présent
Protocole pourra prendre, selon qu'il conviendra, d'autres mesures propres
à faciliter l'application des dispositions du présent paragraphe.

4. Si elle décide qu'il serait utile de coordonner certaines des
politiques et des mesures visées à l'alinéa a) du paragraphe 1 ci-dessus,
compte tenu des différentes situations nationales et des effets
potentiels, la Conférence des Parties agissant comme réunion des Parties
au présent Protocole étudie des modalités propres à organiser la
coordination de ces politiques et mesures.

Article 3

1. Les Parties visées à l'annexe I font en sorte, individuellement ou
conjointement, que leurs émissions anthropiques agrégées, exprimées en
équivalent-dioxyde de carbone, des gaz à effet de serre indiqués à
l'annexe A ne dépassent pas les quantités qui leur sont attribuées,
calculées en fonction de leurs engagements chiffrés en matière de
limitation et de réduction des émissions inscrits à l'annexe В et
conformément aux dispositions du présent article, en vue de réduire le
total de leurs émissions de ces gaz d'au moins 5 % par rapport au niveau
de 1990 au cours de la période d'engagement allant de 2008 à 2012.

2. Chacune des Parties visées à l'annexe I devra avoir accompli en 2005,
dans l'exécution de ses engagements au titre du présent Protocole, des
progrès dont elle pourra apporter la preuve.

3. Les variations nettes des émissions de gaz à effet de serre par les
sources et de l'absorption par les puits résultant d'activités humaines



directement liées au changement d'affectation des terres et à la
foresterie et limitées au boisement, au reboisement et au déboisement
depuis 1990, variations qui correspondent à des variations vérifiables des
stocks de carbone au cours de chaque période d'engagement, sont utilisées
par les Parties visées à l'annexe I pour remplir leurs engagements prévus
au présent article. Les émissions des gaz à effet de serre par les
sources et l'absorption par les puits associées à ces activités sont
notifiées de manière transparente et verifiable et examinées conformément
aux articles 7 et 8.

4. Avant la première session de la Conférence des Parties agissant comme
réunion des Parties au présent Protocole, chacune des Parties visées
à l'annexe I fournit à l'Organe subsidiaire de conseil scientifique
et technologique, pour examen, des données permettant de déterminer le
niveau de ses stocks de carbone en 1990 et de procéder à une estimation
des variations de ses stocks de carbone au cours des années suivantes. À
sa première session, ou dès que possible par la suite, la Conférence des
Parties agissant comme réunion des Parties au présent Protocole arrête les
modalités, règles et lignes directrices à appliquer pour décider quelles
activités anthropiques supplémentaires ayant un rapport avec les
variations des émissions par les sources et de l'absorption par les puits
des gaz à effet de serre dans les catégories constituées par les terres
agricoles et le changement d'affectation des terres et la foresterie
doivent être ajoutées aux quantités attribuées aux Parties visées à
l'annexe I ou retranchées de ces quantités et pour savoir comment procéder
à cet égard, compte tenu des incertitudes, de la nécessité de communiquer
des données transparentes et vérifiables, du travail méthodologique du
Groupe d'experts intergouvernemental sur l'évolution du climat, des
conseils fournis par l'Organe subsidiaire de conseil scientifique et
technologique, conformément à l'article 5 et des décisions de la Conférence
des Parties. Cette décision vaut pour la deuxième période d'engagement et
pour les périodes suivantes. Une Partie peut l'appliquer à ces activités
anthropiques supplémentaires lors de la première période d'engagement pour
autant que ces activités aient eu lieu depuis 1990.

5. Les Parties visées à l'annexe I qui sont en transition vers une
économie de marché et dont l'année ou la période de référence a été fixée
conformément à la décision 9/CP.2, adoptée par la Conférence des Parties à
sa deuxième session, remplissent leurs engagements au titre du présent
article en se fondant sur l'année ou la période de référence. Toute autre
Partie visée à l'annexe I qui est en transition vers une économie de
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marché et qui n'a pas encore établi sa communication initiale en
application de l'article 12 de la Convention peut aussi notifier à la
Conférence des Parties agissant comme réunion des Parties au présent
Protocole son intention de retenir une année ou une période de référence
historique autre que 1990 pour remplir ses engagements au titre du présent
article. La Conférence des Parties agissant comme réunion des Parties au
présent Protocole se prononce sur l'acceptation de cette notification.

6. Compte tenu du paragraphe б de l'article 4 de la Convention, la
Conférence des Parties agissant comme réunion des Parties au présent
Protocole accorde aux Parties visées à l'annexe I qui sont en transition
vers une économie de marché une certaine latitude dans l'exécution de
leurs engagements autres que ceux visés au présent article.

7. Au cours de la première période d'engagements chiffrés en matière de
limitation et de réduction des émissions, allant de 2008 à 2012, la
quantité attribuée à chacune des Parties visées à l'annexe I est égale
au pourcentage, inscrit pour elle à l'annexe B, de ses émissions
anthropiqiies agrégées, exprimées en équivalent-dioxyde de carbone, des gaz
à effet de serre indiqués à l'annexe A en 1990, ou au cours de l'année ou
de la période de référence fixée conformément au paragraphe 5 ci-dessus,
multiplié par cinq. Les Parties visées à l'annexe I pour lesquelles le
changement d'affectation des terres et la foresterie constituaient en 1990
une source nette d'émissions de gaz à effet de serre prennent en compte
dans leurs émissions correspondant à l'année ou à la période de référence,
aux fins du calcul de la quantité qui leur est attribuée, les émissions
anthropiques agrégées par les sources, exprimées en équivalent-dioxyde de
carbone, déduction faite des quantités absorbées par les puits en 1990,
telles qu'elles résultent du changement d'affectation des terres.

8. Toute Partie visée à l'annexe I peut choisir 1995 comme année de
référence aux fins du calcul visé au paragraphe 7 ci-dessus pour les
hydrofluorocarbones, les hydrocarbures perfluorés et l'hexafluorure de
soufre.

9. Pour les Parties visées à l'annexe I, les engagements pour les
périodes suivantes sont définis dans des amendements à l'annexe В du
présent Protocole qui sont adoptés conformément aux dispositions du
paragraphe 7 de l'article 21. La Conférence des Parties agissant comme
réunion des Parties au présent Protocole entame l'examen de ces
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engagements sept ans au moins avant la fin de la première période
d*engagement visée au paragraphe 1 ci-dessus.

10. Toute unité de réduction des émissions, ou toute fraction d'une
quantité attribuée, qu'une Partie acquiert auprès d'une autre Partie
conformément aux dispositions des articles 6 ou 17 est ajoutée à la
quantité attribuée à la Partie qui procède à l'acquisition.

11. Toute unité de réduction des émissions, ou toute fraction d'une
quantité attribuée, qu'une Partie cède à une autre Partie conformément aux
dispositions des articles 6 ou 17 est soustraite de la quantité attribuée
à la Partie qui procède à la cession.

12. Toute unité de réduction certifiée des émissions qu'une Partie
acquiert auprès d'une autre Partie conformément aux dispositions de
l'article 12 est ajoutée à la quantité attribuée à la Partie qui procède à
1'acquisition.

13. Si les émissions d'une Partie visée à l'annexe I au cours d'une
période d'engagement sont inférieures à la quantité qui lui est attribuée
en vertu du présent article, la différence est, à la demande de cette
Partie, ajoutée à la quantité qui lui est attribuée pour les périodes
d'engagement suivantes.

14. Chacune des Parties visées à l'annexe I s'efforce de s'acquitter des
engagements mentionnés au paragraphe 1 ci-dessus de manière à réduire au
minimum les conséquences sociales, environnementales et économiques
néfastes pour les pays en développement PartievS, en particulier ceux qui
sont désignés aux paragraphes 8 et 9 de Particle 4 de la Convention.
Dans le droit fil des décisions pertinentes de la Conférence des Parties
concernant l'application de ces paragraphes, la Conférence des Parties
agissant comme réunion des Parties au présent Protocole examine, à sci
première session, les mesures nécessaires poui~ réduire au minimum 1еь

effets des changements climatiques et/ou l'impact des тезигеь cíe riposte
sur les Parties mentionnées dans ces paragraphes. Parmi les question* à
examiner figurent notamment la mise en place du financement, 1 Assurance
et le transfert de technologies.



Article 4

1. Toutes les Parties visées à l'annexe I qui se sont mises d'accord
pour remplir conjointement leurs engagements prévus à l'article 3 sont
réputées s'être acquittées de ces engagements pour autant que le total
cumulé de leurs émissions anthropiques agrégées, exprimées en équivalent-
dioxyde de carbone, des gaz à effet de serre indiqués à l'annexe A ne
dépasse pas les quantités qui leur sont attribuées, calculées en fonction
de leurs engagements chiffrés de limitation et de réduction des émissions
inscrits à l'annexe В et conformément aux dispositions de Particle 3.
Le niveau respectif d'émissions attribué à chacune des Parties à l'accord
est indiqué dans celui-ci.

2. Les Parties à tout accord de ce type en notifient les termes au
secrétariat à la date du dépôt de leurs instruments de ratification,
d'acceptation ou d'approbation du présent Protocole ou d'adhésion à celui-
ci. Le secrétariat informe à son tour les Parties à la Convention et les
signataires des termes de l'accord.

3. Tout accord de ce type reste en vigueur pendant la durée de la
période d'engagement spécifiée au paragraphe 7 de l'article 3.

4. Si des Parties agissant conjointement le font dans le cadre d'une
organisation régionale d'intégration économique et en concertation avec
elle, toute modification de la composition de cette organisation survenant
après l'adoption du présent Protocole n'a pas d'incidence sur les
engagements contractés dans cet instrument. Toute modification de la
composition de l'organisation n'est prise en considération qu'aux fins des
engagements prévus à l'article 3 qui sont adoptés après cette
modification.

5. Si les Parties à un accord de ce type ne parviennent pas à atteindre
le total cumulé prévu pour elles en ce qui concerne les réductions
d'émissions, chacune d'elles est responsable du niveau de ses propres
émissions fixé dans l'accord.

6. Si des Parties agissant conjointement le font dans le cadre d'une
organisation régionale d'intégration économique qui est elle-même Partie
au présent Protocole et en concertation avec elle, chaque État membre de
cette organisation régionale d'intégration économique, à titre individuel
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et conjointement avec l'organisation régionale d'intégration économique
agissant conformément à l'article 24, est responsable du niveau de ses
émissions tel qu'il a été notifié en application du présent article dans
le cas où le niveau total cumulé des réductions d'émissions ne peut pas
être atteint.

Article 5

1. Chacune des Parties visées à l'annexe I met en place, au plus tard
un an avant le début de la première période d'engagement, un système
national lui permettant d'estimer les émissions anthropiques par les
sources et l'absorption par les puits de tous les gaz à effet de serre non
réglementés par le Protocole de Montréal. La Conférence des Parties
agissant comme réunion des Parties au présent Protocole arrête à sa
première session le cadre directeur de ces systèmes nationaux, dans lequel
seront mentionnées les méthodologies spécifiées au paragraphe 2 ci-
dessous.

2. Les méthodologies d'estimation des émissions anthropiques par les
sources et de l'absorption par les puits de tous les gaz à effet de serre
non réglementés par le Protocole de Montréal sont celles qui sont agréées
par le Groupe d'experts intergouvememental sur l'évolution du climat et
approuvées par la Conférence des Parties à sa troisième session. Lorsque
ces méthodologies ne sont pas utilisées, les ajustements appropriés sont
opérés suivant les méthodologies arrêtées par la Conférence des Parties
agissant comme réunion des Parties au présent Protocole à sa première
session. En se fondant, notamment, sur les travaux du Groupe d'experts
intergouvernemental sur l'évolution du climat et sur les conseils fournis
par l'Organe subsidiaire de conseil scientifique et technologique, la
Conférence des Parties agissant comme réunion des Parties au présent
Protocole examine régulièrement et, s'il y a lieu, révise ces
méthodologies et ces ajustements, en tenant pleinement compte de toute
décision pertinente de la Conférence des Parties. Toute révision des
méthodologies ou des ajustements sert uniquement à vérifier le respect des
engagements prévus c\ l'article 3 pour toute période d'engagement
postérieure à cette révision.

3. Les potentiels de réchauffement de la planète servant à calculer
1'équivalent-dioxyde de carbone des émissions anthropiques par les sources
et de l'absorption par les puits des gaz à effet de serre indiqués à



l'annexe A sont ceux qui sont agréés par le Groupe d'experts
intergouvernemental sur l'évolution du climat et approuvés par la
Conférence des Parties à sa troisième session. En se fondant, notamment,
sur les travaux du Groupe d'experts intergouvernemental sur l'évolution du
climat et sur les conseils fournis par l'Organe subsidiaire de conseil
scientifique et technologique, la Conférence des Parties agissant comme
réunion des Parties au présent Protocole examine régulièrement et, le cas
échéant, révise le potentiel de réchauffement de la planète correspondant
à chacun de ces gaz à effet de serre en tenant pleinement compte de toute
décision pertinente de la Conférence des Parties. Toute révision d'un
potentiel de réchauffement de la planète ne s'applique qu'aux engagements
prévus à l'article 3 pour toute période d'engagement postérieure à cette
révision.

Article 6

1. Afin de remplir ses engagements au titre de l'article 3, toute Partie
visée à l'annexe I peut céder à toute autre Partie ayant le même statut,
ou acquérir auprès d'elle, des unités de réduction des émissions découlant
de projets visant à réduire les émissions anthropiques par les sources ou
à renforcer les absorptions anthropiques par les puits de gaz à effet de
serre dans tout secteur de l'économie, pour autant que :

a) Tout projet de ce type ait l'agrément des Parties concernées;

b) Tout projet de ce type permette une réduction des émissions par
les sources, ou un renforcement des absorptions par les puits, s'ajoutant
à ceux qui pourraient être obtenus autrement;

c) La Partie concernée ne puisse acquérir aucune unité de réduction
des émissions si elle ne se conforme pas aux obligations qui lui incombent
en vertu des articles 5 et 7;

d) L'acquisition d'unités de réduction des émissions vienne en
complément des mesures prises au niveau national dans le but de remplir
les engagements prévus à l'article 3.

2. La Conférence des Parties agissant comme réunion des Parties au
présent Protocole peut, à sa première session ou dès que possible après
celle-ci, élaborer plus avant des lignes directrices pour la mise en
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oeuvre du présent article, notamment en ce qui concerne la vérification et
l'établissement de rapports.

3. Une Partie visée à l'annexe I peut autoriser des personnes morales à
participer, sous sa responsabilité, à des mesures débouchant sur la
production, la cession ou l'acquisition, au titre du présent article,
d'unités de réduction des émissions.

4. Si une question relative à l'application des prescriptions
mentionnées dans le présent article est soulevée conformément aux
dispositions pertinentes de l'article 8, les cessions et acquisitions
d'unités de réduction des émissions pourront se poursuivre après que la
question aura été soulevée, étant entendu qu'aucune Partie ne pourra
utiliser ces unités pour remplir ses engagements au titre de l'article 3
tant que le problème du respect des obligations n'aura pas été réglé.

Article 7

1. Chacune des Parties visées à l'annexe I fait figurer dans son
inventaire annuel des émissions anthropiques par les sources et de
l'absorption par les puits des gaz à effet de serre non réglementés par le
Protocole de Montréal, établi conformément aux décisions pertinentes de la
Conférence des Parties, les informations supplémentaires qui sont
nécessaires pour s'assurer que les dispositions de l'article 3 sont
respectées et qui doivent être déterminées conformément au paragraphe 4
ci-après.

2. Chacune des Parties visées à l'annexe I fait figurer dans 1:.
communication nationale qu'elle établit conformément à l'article 12 de la
Convention les informations supplémentaires qui sont nécessaires pour
faire la preuve qu'elle s'acquitte de ses engagements au titre du présenc
Protocole, et qui doivent être déterminées conformément au paragraphe 4
ci-après.

3. Chacune des Parties visées à l'annexe I communique les informations
requises au titre du paragraphe 1 ci-dessus chaque année, en commençant
par le premier inventaire qu'elle est tenue d'établir en vertu de la
Convention pour la première année de la période d'engagement qui suit
l'entrée en vigueur du présent Protocole à son égard. Chaque Partie
fournit les informations requises au titre du paragraphe 2 сi-dessus dans

-11-



le cadre de la première communication nationale qu'elle est tenue de
présenter en vertu de la Convention après l'entrée en vigueur du présent
Protocole à son égard et après l'adoption des lignes directrices prévues
au paragraphe 4 ci-après. La Conférence des Parties agissant comme
réunion des Parties au présent Protocole décide de la périodicité selon
laquelle les informations requises au titre du présent article seront
communiquées par la suite, en tenant compte de tout calendrier qui pourra
être arrêté par la Conférence des Parties pour la présentation des
communications nationales.

4. La Conférence des Parties agissant comme réunion des Parties au
présent Protocole adopte à sa première session et réexamine ensuite
périodiquement des lignes directrices concernant la préparation des
informations requises au titre du présent article, en tenant compte des
directives pour l'établissement des communications nationales des Parties
visées à l'annexe I adoptées par la Conférence des Parties. En outre,
avant le début de la première période d'engagement, la Conférence des
Parties agissant comme réunion des Parties au présent Protocole arrête les
modalités de comptabilisation des quantités attribuées.

Article 8

1. Les informations communiquées en application de l'article 7
par chacune des Parties visées à l'annexe I sont examinées par des équipes
composées d'experts comme suite aux décisions pertinentes de la Conférence
des Parties et conformément aux lignes directrices adoptées à cet effet au
titre du paragraphe 4 ci-après par la Conférence des Parties agissant
comme réunion des Parties au présent Protocole. Les informations
communiquées au titre du paragraphe 1 de l'article 7 par chacune des
Parties visées à l'annexe I sont examinées dans le cadre de la compilation
annuelle des inventaires des émissions et des quantités attribuées et de
la comptabilité correspondante. En outre, les informations fournies au
titre du paragraphe 2 de l'article 7 par chacune des Parties visées à
l'annexe I sont étudiées dans le cadre de l'examen des communications.

2. Les équipes d'examen sont coordonnées par le secrétariat et composées
d'experts choisis parmi ceux qui auront été désignés par les Parties à la
Convention et, le cas échéant, par des organisations
intergouvernementales, conformément aux indications données à cette fin
par la Conférence des Parties.
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3. Le processus d'examen permet une évaluation technique complète et
détaillée de tous les aspects de la mise en oeuvre du présent Protocole
par une Partie. Les équipes d'examen élaborent, à l'intention de la
Conférence des Parties agissant comme réunion des Parties au présent
Protocole, un rapport dans lequel elles évaluent le respect par cette
Partie de ses engagements et indiquent les problèmes éventuellement
rencontrés pour remplir ces engagements et les facteurs influant sur leur
exécution. Le secrétariat communique ce rapport à toutes les Parties à la
Convention. En outre, le secrétariat dresse la liste des questions
relatives à la mise en oeuvre qui peuvent être mentionnées dans ce rapport
en vue de les soumettre à la Conférence des Parties agissant comme réunion
des Parties au présent Protocole pour qu'elle les examine plus avant.

4. La Conférence des Parties agissant comme réunion des Parties au
présent Protocole adopte à sa première session et réexamine périodiquement
par la suite des lignes directrices concernant l'examen de la mise en
oeuvre du présent Protocole par les équipes d'experts, compte tenu des
décisions pertinentes de la Conférence des Parties.

5. La Conférence des Parties agissant comme réunion des Parties au
présent Protocole examine, avec le concours de l'Organe subsidiaire de
mise en oeuvre et de l'Organe subsidiaire de conseil scientifique et
technologique, selon qu'il convient :

a) Les informations communiquées par les Parties en application de
l'article 7 et les rapports sur les examens de ces informations effectués
par des experts en application du présent article;

b) Les questions relatives à la mise en oeuvre dont la liste a été
dressée par le secrétariat conformément au paragraphe 3 ci-dessus, ainsi
que toute question soulevée par les Parties.

6. Comme suite à l'examen des informations visées au paragraphe 5 ci-
dessus, la Conférence des Parties agissant comme réunion des Parties
au présent Protocole prend, sur toute question, les décisions nécessaires
aux fins de la mise en oeuvre du présent Protocole.
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Article 9

1. La Conférence de Parties agissant comme réunion des Parties au
présent Protocole examine périodiquement ledit Protocole à la lumière des
données scientifiques et des évaluations les plus sûres concernant les
changements climatiques et leur impact ainsi que des données techniques,
sociales et économiques pertinentes. Ces examens sont coordonnés avec les
examens pertinents prévus dans la Convention, en particulier ceux qui sont
exigés à l'alinéa d) du paragraphe 2 de l'article 4 et à l'alinéa a) du
paragraphe 2 de l'article 7 de la Convention. Sur la base de ces examens,
la Conférence des Parties agissant comme réunion des Parties au présent
Protocole prend les mesures voulues.

2. Le premier examen a lieu à la deuxième session de la Conférence des
Parties agissant comme réunion des Parties au présent Protocole.
De nouveaux examens sont effectués par la suite de manière régulière et
ponctuelle.

Article 10

Toutes les Parties, tenant compte de leurs responsabilités communes
mais différenciées et de la spécificité de leurs priorités nationales et
régionales de développement, de leurs objectifs et de leur situation, sans
prévoir de nouveaux engagements pour les Parties qui ne sont pas visées à
l'annexe I mais en réaffirmant ceux qui sont déjà énoncés au paragraphe 1
de l'article 4 de la Convention et en continuant à progresser dans
l'exécution de ces engagements afin de parvenir à un développement
durable, compte tenu des paragraphes 3, 5 et 7 de l'article 4 de la
Convention :

a) Élaborent, lorsque cela est pertinent et dans la mesure du
possible, des programmes nationaux et, là où il y a lieu, régionaux,
efficaces par rapport à leur coût pour améliorer la qualité des
coefficients сГémission, des données sur les activités et/ou des modèles
locaux et reflétant la situation économique de chaque Partie, dans le but
d'établir puis de mettre à jour périodiquement des inventaires nationaux
des émissions anthropiques par les sources et de l'absorption par les
puits des gaz à effet de serre non réglementés par le Protocole de
Montréal, en utilisant des méthodologies comparables qui devront être
arrêtées par la Conférence des Parties et être conformes aux directives
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pour l'établissement des communications nationales adoptées par cette même

Conférence ;

b) Élaborent, appliquent, publient et mettent régulièrement à jour
des programmes nationaux et, là où il y a lieu, régionaux, contenant des
mesures destinées à atténuer les changements climatiques et des mesures
destinées à faciliter une adaptation appropriée à ces changements;

i) Ces programmes devraient concerner notamment les secteurs
de l'énergie, des transports et de l'industrie ainsi que
l'agriculture, la foresterie et la gestion des déchets.
En outre, les technologies d'adaptation et les méthodes visant à
améliorer l'aménagement de l'espace permettraient de mieux
s'adapter aux changements climatiques;

ii) Les Parties visées à l'annexe I communiquent des informations
sur les mesures prises au titre du présent Protocole, y compris
les programmes nationaux, conformément à l'article 7; quant aux
autres Parties, elles s'efforcent de faire figurer dans leurs
communications nationales, s'il y a lieu, des informations sur
les programmes contenant des mesures qui, à leur avis, aident à
faire face aux changements climatiques et à leurs effets
néfastes, notamment des mesures visant à réduire l'augmentation
des émissions de gaz à effet de serre et à accroître
l'absorption par les puits, des mesures de renforcement des
capacités et des mesures d'adaptation;

c) Coopèrent afin de promouvoir clés modalités cfficaces pour mettre
au point, appliquer et diffuser des technologies, savoir-faire, pratiques
et procédés écologiquement rationnels présentant un intérêt du point de
vue des changements climatiques, et prennent toutes les mesures possibles
pour promouvoir, faciliter et financer, selon qu'il convient, i'accès à
ces ressources ou leur transfert, en particulier au profit clés pays en
développement, ce qui passe notamment par l'élaboration de politiques et

de programmes visant à assurer efficacement le transfert de technologies
écologiquement rationnelles appartenant au domaine public ou relevant du
secteur public et l'instauration d'un environnement porteur pour le
secteur privé afin de faciliter et de renforcer l'accès aux technologies
écologiquement rationnelles ainsi que leur transfert;
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d) Coopèrent aux travaux de recherche technique et scientifique et
encouragent l'exploitation et le développement de systèmes d'observation
systématique et la constitution d'archives de données afin de réduire
les incertitudes concernant le système climatique, les effets néfastes
des changements climatiques et les conséquences économiques et sociales
des diverses stratégies de riposte, et s'emploient à promouvoir la mise en
place et le renforcement de capacités et moyens endogènes de participation
aux efforts, programmes et réseaux intermitionaux et intergouvernementaux
concernant la recherche et l'observation systématique, compte tenu de
l'article 5 de la Convention;

e) Soutiennent par leur coopération et encouragent au niveau
international, en recourant, s'il y a lieu, aux organismes existants, la
mise au point et l'exécution de programmes d'éducation et de formation,
y compris le renforcement des capacités nationales, en particulier sur le
plan humain et institutionnel, et l'échange ou le détachement de personnel
chargé de former des experts en la matière, notamment pour les pays en
développement, et facilitent au niveau national la sensibilisation du
public aux changements climatiques et l'accès de celui-ci aux informations
concernant ces changements. Des modalités adaptées devraient être mises
au point pour que ces activités soient menées à bien par l'intermédiaire
des organes pertinents relevant de la Convention, compte tenu de
l'article 6 de celle-ci;

f) Font figurer dans leurs communications nationales des
informations sur les programmes et activités entrepris en application du
présent article conformément aux décisions pertinentes de la Conférence
des Parties;

g) Prennent dûment en considération, dans l'exécution des
engagements prévus dans le présent article, le paragraphe S de l'article 4
de la Convention.

Article 11

1. Pour appliquer l'article 10, les Parties tiennent compte des
dispositions des paragraphes 4. 5, 7, 8 et 9 de l'article 4 de la
Convention,



2. Dans le cadre de l'application du paragraphe 1 de l'article 4 de la
Convention, conformément aux dispositions du paragraphe 3 de l'article 4
et de l'article 11 de celle-ci, et par le truchement de l'entité ou des
entités chargées d'assurer le fonctionnement du mécanisme financier de la
Convention, les pays développés Parties et les autres Parties développées
figurant à l'annexe II de la Convention :

a) Fournissent des ressources financières nouvelles et
additionnelles afin de couvrir la totalité des coûts convenus encourus par
les pays en développement pour progresser dans l'exécution des engagements
déjà énoncés à l'alinéa a) du paragraphe 1 de l'article 4 de la Convention
et visés à l'alinéa a) de l'article 10 du présent Protocole;

b) Fournissent également aux pays en développement Parties,
notamment aux fins de transferts de technologies, les ressources
financières dont ils ont besoin pour couvrir la totalité des coûts
supplémentaires convenus encourus pour progresser dans l'exécution des
engagements déjà énoncés au paragraphe 1 de l'article 4 de la Convention
et visés à l'article 10 du présent Protocole, sur lesquels un pays en
développement Partie se sera entendu avec l'entité ou les entités
internationales visées à l'article 11 de la Convention, conformément audit
article.

L'exécution de ces engagements tient compte du fait que les apports de
fonds doivent être adéquats et prévisibles, ainsi que de l'importance d'un
partage approprié de la charge entre les pays développés Parties.
Les orientations à l'intention de l'entité ou des entités chargées
d'assurer le fonctionnement du mécanisme financier de la Convention
figurant dans les décisions pertinentes de la Conférence des Parties,
y compris celles qui ont été approuvées avant l'adoption du présent
Protocole, .s'appliquent mutatis mutandis aux dispositions du présent
paragraphe.

3. Les pays développes Parties et les autres Parties développai-..
figurant à l'annexe II de la Convention pourront également fournir, et les
pays en développement Parties pourront obtenir, des ressources financières
aux fins de l'application de l'article 10 du présent Protocole par voie
bilatérale, régionale ou multilatérale.

-17-



Article 12

1. Il est établi un mécanisme pour un développement "propre".

2. L'objet du mécanisme pour un développement "propre" est d'aider les
Parties ne figurant pas à l'annexe I à parvenir à un développement durable
ainsi qu'à contribuer à l'objectif ultime de la Convention, et d'aider les
Parties visées à l'annexe I à remplir leurs engagements chiffrés de
limitation et de réduction de leurs émissions prévus à l'article 3.

3. Au titre du mécanisme pour un développement "propre" :

a) Les Parties ne figurant pas à l'annexe I bénéficient d'activités
exécutées dans le cadre de projets, qui se traduisent par des réductions
d'émissions certifiées;

b) Les Parties visées à l'annexe I peuvent utiliser les réductions
d'émissions certifiées obtenues grâce à ces activités pour remplir une
partie de leurs engagements chiffrés de limitation et de réduction des
émissions prévus à l'article 3, conformément à ce qui a été déterminé par
la Conférence des Parties agissant comme réunion des Parties au présent
Protocole.

4. Le mécanisme pour un développement "propre" est placé sous l'autorité
de la Conférence des Parties agissant comme réunion des Parties au présent
Protocole et suit ses directives; il est supervisé par un conseil exécutif
du mécanisme pour un développement "propre".

5. Les réductions d'émissions découlant de chaque activité sont
certifiées par des entités opérationnelles désignées par la Conférence des
Parties agissant en tant que Réunion des Parties au présent Protocole, sur
la base des critères suivants :

a) Participation volontaire approuvée par chaque Partie concernée;

b) Avantages réels, mesurables et durables liés à l'atténuation des
changements climatiques;

c) Réductions d'émissions s'ajoutant à celles qui auraient lieu
en l'absence de l'activité certifiée.
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6. Le mécanisme pour un développement "propre" aide à organiser le
financement d'activités certifiées, selon que de besoin.

7. La Conférence des Parties agissant comme réunion des Parties
au présent Protocole élabore à sa première session des modalités et des
procédures visant à assurer la transparence, l'efficacité et la
responsabilité grâce à un audit et à une vérification indépendants des
activités.

8. La Conférence des Parties agissant comme réunion des Parties au
présent Protocole veille à ce qu'une part des fonds provenant d'activités
certifiées soit utilisée pour couvrir les dépenses administratives et
aider les pays en développement Parties qui sont particulièrement
vulnérables aux effets défavorables des changements climatiques à financer
le coût de l'adaptation,

9. Peuvent participer au mécanisme pour un développement "propre",
notamment aux activités mentionnées à l'alinéa a) du paragraphe 3 ci-
dessus et à l'acquisition d'unités de réduction certifiée des émissions,
des entités aussi bien publiques que privées; la participation est soumise
aux directives qui peuvent être données par le conseil exécutif du
mécanisme.

10. Les réductions d'émissions certifiées obtenues entre l'an 2000 et le
début de la première période d'engagement peuvent être utilisées pour
aider à respecter les engageants prévus pour cette période.

Article 13

1. En tant qu'organe suprême de la Convention, la Conférence des Parties
agit comme réunion des Parties au présent Protocole.

2. Les Parties à l& Convention qui ne sont pas Parties au présent
Protocole peuvent participer, en qualité d'observateurs, aux travaux de
toute session de la Conférence des Parties agissant comme réunion des
Parties au présent Protocole. Lorsque la Conférence des Parties agit en
tant que réunion des Parties au présent Protocole, les décisions prises au
titre dudit Protocole le sont uniquement par les Parties à cet instrument.
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3. Lorsque la Conférence des Parties agit comme réunion des Parties au
présent Protocole, tout membre du Bureau de la Conférence des Parties
représentant une Partie à la Convention qui, à ce moment-là, n'est pas
Partie au présent Protocole est remplacé par un nouveau membre élu par les
Parties au présent Protocole et parmi celles-ci.

4. La Conférence des Parties agissant comme réunion des Parties au
présent Protocole fait régulièrement le point de la mise en oeuvré dudit
Protocole et prend, dans les limites de son mandat, les décisions
nécessaires pour en promouvoir la mise en oeuvre effective. Elle exerce
les fonctions qui lui sont conférées par le présent Protocole et :

a) Elle évalue, sur la base de toutes les informations qui lui
sont communiquées conformément aux dispositions du présent Protocole, la
mise en oeuvre de celui-ci par les Parties, les effets d'ensemble des
mesures prises en application du présent Protocole, en particulier les
effets environnementaux, économiques et sociaux et leurs incidences
cumulées, et les progrès réalisés pour tendre vers l'objectif de la
Convention;

b) Elle examine périodiquement les obligations des Parties au titre
du présent Protocole, en prenant dûment en considération tout examen prévu
à l'alinéa d) du paragraphe 2 de l'article 4 et au paragraphe 2 de
l'article 7 de la Convention et en tenant compte de l'objectif de la
Convention, de l'expérience acquise lors de son application et de
l'évolution des connaissances scientifiques et technologiques et, à cet
égard, elle examine et adopte des rapports périodiques sur la mise en
oeuvre du présent Protocole;

c) Elle encourage et facilite l'échange d'informations sur les
mesures adoptées par les Parties pour faire face aux changements
climatiques et à leurs effets, en tenant compte de la diversité de
situations, de responsabilités et de moyens des Parties ainsi que de leurs
engagements respectifs au titre du présent Protocole;

cl) Elle facilite, à la demande de deux Parties ou davantage, la
coordination des mesures qu'elles ont adoptées pour faire face aux
changement;, climatiques et à leurs effets, en tenant compte de la
diversité de situations, de responsabilités et de moyens des Parties ainsi
que c)e leurs engagements respectifs au titre du présent Protocole;
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e) Elle encourage et dirige, conformément à l'objectif de la
Convention et aux dispositions du présent Protocole et en tenant
pleinement compte des décisions pertinentes de la Conférence des Parties,
Г élaborât ion et le perfectionnement périodique de méthodologies
comparables propres à permettre de mettre en oeuvre efficacement ledit
Protocole, qui seront arrêtées par la Conférence des Parties agissant
comme réunion des Parties au présent Protocole;

f) Elle fait des recommandations sur toutes questions nécessaires
à la mise en oeuvre du présent Protocole;

g) Elle s'efforce de mobiliser des ressources financières
additionnelles conformément au paragraphe 2 de l'article 11:

h) Elle crée les organes subsidiaires jugés nécessaires à la mise
en oeuvre du présent Protocole;

i) Le cas échéant, elle sollicite et utilise les services
et le concours des organisations internationales et des organismes
intergouvernementaux et non gouvernementaux compétents, ainsi que les
informations qu'ils fournissent;

j) Elle exerce les autres fonctions qui peuvent se révéler
nécessaires aux fins de la mise en oeuvre du présent Protocole et examine
toute tâche découlant d'une décision de la Conférence des Parties.

5. Le règlement intérieur de la Conférence des Parties et les procédures
financières appliquées au titre de la Convention s'appliquent mutatis
mutandis au présent Protocole, sauf si la Conférence des Parties agissant
comme réunion des Parties au présent Protocole en décide autrement par
consensus.

6. Le secrétariat convoque la première session de la Conférence des
Parties agissant comme réunion des Parties au présent Protocole à

l'occasion de la première session de la Conférence des Parties prévue
après l'entrée en vigueur du présent Protocole. Les sessions ordinaires
ultérieures de la Conférence des Parties agissant comme réunion des
Parties au présent Protocole se tiendront chaque année et coïncideront
avec les sessions ordinaires de la Conférence des Parties, à moins que la
Conférence des Parties agissant comme réunion des Parties au présent
Protocole n'en décide autrement.
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7. La Conférence des Parties agissant comme réunion des Parties au
présent Protocole tient des sessions extraordinaires à tout autre moment
lorsqu'elle le juge nécessaire ou si une Partie en fait la demande par
écrit, à condition que cette demande soit appuyée par un tiers au moins
des Parties dans les six mois qui suivent sa communication aux Parties par
le secrétariat.

S. L'Organisation des Nations Unies, ses institutions spécialisées et
l'Agence internationale de l'énergie atomique ainsi que tout État membre
d'une de ces organisations ou doté du statut d'observateur auprès de l'une
d'elles qui n'est pas Partie à la Convention, peuvent être représentés aux
sessions de la Conférence des Parties agissant comme réunion des Parties
au présent Protocole en qualité d'observateurs. Tout organe ou organisme,
national ou international, gouvernemental ou non gouvernemental, qui est
compétent dans les domaines visés par le présent Protocole et qui a fait
savoir au secrétariat qu'il souhaitait être représenté en qualité
d'observateur à une session de la Conférence des Parties agissant comme
réunion des Parties au présent Protocole peut y être admis en cette
qualité à rcoins qu'un tiers au moins des Parties présentes n'y fassent
objection. L'admission et la participation d'observateurs sont régies par
le règlement intérieur visé au paragraphe 5 ci-dessus.

Article 14

1. Le secrétariat créé en application de l'article 8 de la Convention
assure le secrétariat du présent Protocole.

2. Le paragraphe 2 de l'article 8 de la Convention relatif aux fonctions
du secrétariat et le paragraphe 3 de ce même article concernant les
dispositions prises pour son fonctionnement s'appliquent mutatis mutandis
au présent Protocole. Le secrétariat exerce en outre les fonctions qui
lui sont confiées au titre du présent Protocole.

Article 15

1. L'Organe subsidiaire de conseil scientifique et technologique, et
l'Organe subsidiaire de mise en oeuvre de la Convention créés par les
articles 9 et 10 de la Convention font office, respectivement, d'Organe
subsidiaire de conseil scientifique et technologique et ¿'Organe



subsidiaire de mise en oeuvre du présent Protocole. Les dispositions de
la Convention relatives au fonctionnement de ces deux organes s'appliquent
mutatis mutandis au présent Protocole. Les réunions de l'Organe
subsidiaire de conseil scientifique et technologique et de l'Organe
subsidiaire de mise en oeuvre du présent Protocole coïncident avec celles
de l'Organe subsidiaire de conseil scientifique et technologique et de
l'Organe subsidiaire de mise en oeuvre de la Convention.

2. Les Parties à la Convention qui ne sont pas parties au présent
Protocole peuvent participer en qualité d'observateurs aux travaux de
toute session des organes subsidiaires. Lorsque les organes subsidiaires
agissent en tant qu'organes subsidiaires du présent Protocole, les
décisions relevant dudit Protocole sont prises uniquement par celles des
Parties à la Convention qui sont Parties à cet instrument.

3. Lorsque les organes subsidiaires créés par les articles 9 et 10 de la
Convention exercent leurs fonctions dans un domaine qui relève du présent
Protocole, tout membre de leur bureau représentant une Partie à la
Convention qui, à ce moment-là, n'est pas partie au présent Protocole est
remplacé par un nouveau membre élu par les Parties au Protocole et parmi
celles-ci.

Article 16

La Conférence des Parties agissant comme réunion des Parties au
présent Protocole envisage dès que possible l'application au présent
Protocole du processus consultatif multilatéral visé à l'article 13 de la
Convention et le modifie s'il y a lieu, à la lumière de toute décision
pertinente qui pourra être prise par la Conférence des Parties à la
Convention. Tout processus consultatif multilatéral susceptible d'être
appliqué au présent Protocole fonctionne sans préjudice des procédures et
mécanismes mis en place conformément à l'article 18.

Article 17

La Conférence des Parties définit les principes, les modalités,
les règles et les lignes directrices à appliquer en ce qui concerne
notamment la vérification, l'établissement de rapports et l'obligation
redditionnelle en matière d'échange de droits d'émission. Les Parties
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visées à l'annexe В peuvent participer à des échanges de droits d'émission
aux fins de remplir leurs engagements au titre de l'article 3. Tout
échange de ce type vient en complément des mesures prises au niveau
national pour remplir les engagements chiffrés de limitation et de
réduction des émissions prévu dans cet article.

Article 18

A sa première session, la Conférence des Parties agissant comme
réunion des Parties au présent Protocole approuve des procédures et
mécanismes appropriés et efficaces pour déterminer et étudier les cas de
non-respect des dispositions du présent Protocole, notamment en dressant
une liste indicative des conséquences, compte tenu de la cause, du type et
du degré de non-respect et de la fréquence des cas. Si des procédures et
mécanismes relevant du présent article entraînent des conséquences qui
lient les Parties, ils sont adoptés au moyen d'un amendement au présent
Protocole.

Article 19

Les dispositions de l'article 14 de la Convention relatif au
règlement des différends s'appliquent mutatis mutandis au présent
Protocole.

Article 20

1. Toute Partie peut proposer des amendements au présent Protocole.

2. Les amendements au présent Protocole sont adoptés à une session
ordinaire de la Conférence des Parties agissant comme réunion des Parties
au présent Protocole. Le texte de toute proposition d'amendement au
présent Protocole est communiqué aux Parties par le secrétariat six mois
au moins avant la réunion à laquelle l'amendement est proposé pour
adoption. Le secrétariat communique également le texte de toute
proposition d'amendement aux Parties à la Convention et aux signataires de
cet instrument et, pour information, au Dépositaire.



3. Les Parties n'épargnent aucun effort pour parvenir à un accord par
consensus sur toute proposition d'amendement au présent Protocole. Si
tous les efforts dans ce sens demeurent vains et qu'aucun accord
n'intervient, l'amendement est adopté en dernier recours par un vote à la
majorité des trois quarts des Parties présentes et votantes. L'amendement
adopté est communiqué par le secrétariat au Dépositaire, qui le transmet à
toutes les Parties pour acceptation.

4. Les instruments d'acceptation des amendements sont déposés auprès du
Dépositaire. Tout amendement adopté conformément au paragraphe 3 ci-
dessus entre en vigueur à l'égard des Parties l'ayant accepté le quatre-
vingt-dixième jour qui suit la date de réception, par le Dépositaire, des
instruments d'acceptation des trois quarts au moins des Parties au présent
Protocole.

5. L'amendement entre en vigueur à l'égard de toute autre Partie le
quatre-vingt-dixième jour qui suit la date du dépôt par cette Partie,
auprès du Dépositaire, de son instrument d'acceptation dudit amendement.

Article 21

1. Les annexes du présent Protocole font partie intégrante de celui-ci
et, sauf disposition contraire expresse, toute référence au présent
Protocole constitue en même temps une référence à ses annexes. Si des
annexes sont adoptées après l'entrée en vigueur du présent Protocole,
elles se limitent à des listes, formules et autres documents descriptifs
de caractère scientifique, technique, procédural ou adminístrele if .

2. Toute Partie peut proposer des annexes au nr^ont Protocole ou des
amendements à des annexes du présent Protocole.

3. Les annexes du présent Protocole et leá amendements à des annexes du
présent Protocole sont adoptés à une session ordinaire de ia Conférence
des Parties agissant comme réunion des Parties au présent Protocole.
Le texte de toute proposition d'annexé ou d'amendement à une annexe est
communiqué aux Parties par le secrétariat six mois au moins avant la
réunion à laquelle l'annexe ou l'amendement est proposé pour adoption.
Le secrétariat communique également le cexte de toute proposition d'annexé
ou d'amendement à une annexe aux Parties à la Convention et aux
signataires de cet instrument et, pour information, au Dépositaire.
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4. Les Parties n'épargnent aucun effort pour parvenir à un accord par
consensus sur toute proposition d'annexé ou d'amendement à une annexe.
Si tous les efforts dans ce sens demeurent vains et qu'aucun accord
n'intervient, l'annexe ou l'amendement à une annexe est adopté en dernier
recours par un vote à la majorité des trois quarts des Parties présentes
et votantes. L'annexe ou l'amendement à une annexe adopté est communiqué
par le secrétariat au Dépositaire, qui le transmet à toutes les Parties
pour acceptation.

5. Toute annexe ou tout amendement à une annexe, autre que l'annexe A
ou B, qui a été adopté conformément aux paragraphes 3 et 4 ci-dessus,
entre en vigueur à l'égard de toutes les Parties au présent Protocole
six mois après la date à laquelle le Dépositaire leur en a notifié
l'adoption, exception faite des Parties qui, dans l'intervalle, ont
notifié par écrit au Dépositaire qu'elles n'acceptaient pas l'annexe ou
l'amendement en question. Л l'égard des Parties qui retirent leur
notification de non-acceptation, l'annexe ou l'amendement à une annexe
entre en vigueur le quatre-vingt-dixième jour qui suit la date de
réception, par le Dépositaire, de la notification de ce retrait.

6. Si l'adoption d'une annexe ou d'un amendement à une annexe nécessite
un amendement au présent Protocole, cette annexe ou cet amendement à une
annexe n'entre en vigueur que lorsque l'amendement au Protocole entre lui-
même en vigueur.

7. Les amendements aux annexes A et В du présent Protocole sont adoptés
et entrent en vigueur conformément à la procédure énoncée à l'article 20,
à condition que tout amendement à l'annexe В soit adopté uniquement avec
le consentement écrit de la Partie concernée.

Article 22

1. Chaque Partie dispose d'une voix, sous réserve des dispositions du
paragraphe 2 ci-après.

2. Dans les domaines de leur compétence, les organisations régiomxles
d'intégration économique disposent, pour exercer leur droit de vote, d'un
nombre de voix égal au nombre de leurs États membres qui sont Parties au
présent Protocole. Ces organisations n'exercent pas leur droit de vote si
l'un quelconque de leurs États membres exerce le sien, et inversement.
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Afticle 23

Le Secrétaire général de l'Organisation des Nations Unies est
le Dépositaire du présent Protocole.

Article 24

1. Le présent Protocole est ouvert à la signature et soumis à la
ratification, l'acceptation ou l'approbation des États et des
organisations régionales d'intégration économique qui sont Parties à la
Convention. Il sera ouvert à la signature au Siège de l'Organisation des
Nations Unies à New York du 16 mars 199S au 15 mars 1999 et sera ouvert à
l'adhésion dès le lendemain du jour où il cessera d'être ouvert à la
signature. Les instruments de ratification, d'acceptation, d'approbation
ou d'adhésion sont déposés auprès du Dépositaire.

2. Toute organisation régionale d'intégration économique qui devient
Partie au présent Protocole sans qu'aucun de ses États membres y soit
Partie est liée par toutes les obligations découlant du présent Protocole.
Lorsqu'un ou plusieurs États membres d'une telle organisation sont Parties
au présent Protocole, cette organisation et ses États membres conviennent
de leurs responsabilités respectives aux fins de l'exécution clé leurs
obligations au titre du présent Protocole. En pareil саз, l'organisation
et ses États membres ne sont pas habilités à exercer concurremment les
droits découlant du présent Protocole.

3. Dans leurs instruments de ratification, cTacceptation, d'approbation
ou d'adhésion, les organisations ix¿júnale;.-:, d'intégration économique
indiquent l'étendue de leur compétence à l'égard des questions régies par
le présent Protocole. En outre, ces organisations informent le
Dépositaire, qui en informe à son tour les Parties, de toute modification
importante de l'étendue de leur compétence.

Article 25

1. Le présent Protocole entre en vigueur le quatre-vingt-dixième jour
qui suit la date du dépôt de leurs instruments de ratification,
d'acceptation, d'approbation ou d'adhésion par 55 Parties à la Convention
au minimum, parmi lesquelles les Parties visées à l'annexe I dont les
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émissions totales de dioxyde de carbone représentaient en 1990 au
moins 55 % du volume total des émissions de dioxyde de carbone de
l'ensemble des Parties visées à cette annexe.

2. Aux fins du présent article, "le volume total des émissions de
dioxyde de carbone en 1990 des Parties visées à l'annexe Iм

 est le volume
notifié par les Parties visées à l'annexe I, à la date à laquelle elle.s
adoptent le présent Protocole ou à une date antérieure, dans leur
communication nationale initiale présentée au titre de l'article 12 de la
Convention.

3. A l'égard de chaque Partie ou organisation régionale d'intégration
économique qui ratifie, accepte ou approuve le présent Protocole ou
y adhère une fois que les conditions requises pour l'entrée en vigueur
énoncées au paragraphe 1 ci-dessus ont été remplies, le présent Protocole
entre en vigueur le quatre-vingt-dixième jour qui suit la date du dépôt
par cet État ou cette organisation de son instrument de ratification,
d'acceptation, d'approbation ou d'adhésion.

4. Aux fins du présent article, tout instrument déposé par une
organisation régionale d'intégration économique ne s'ajoute pas à ceux qui

sont déposés par les États membres de cette organisation.

Article 26

Aucune réserve ne peut être faite au présent Protocole,

Article 27

1. Л l'expiration d'un délai de trois ans à compter de la date d'entrée
en vigueur du présent Protocole à l'égard d'une Partie, cette Partie peut
à tout moment, le dénoncer par notification écrite adressée au
Dépositaire.

2. Cette dénonciation prend effet à l'expiration d'un délai d'un an à
compter de la date à laquelle le Dépositaire en reçoit notification ou à
toute autre date ultérieure spécifiée dans ladite notification.



3. Toute Partie qui dénonce la Convention est réputée dénoncer ég¿ilement
le présent Protocole.

Article 28

L'original du présent Protocole, dont les textes anglais, arabe,
chinois, espagnol, français et russe font également foi, est déposé auprès
du Secrétaire général de l'Organisation des Nations Unies.

FAIT à Kyoto le onze décembre mil neuf cent quatre-vingt-dix-sept.

EN FOI DE QUOI les soussignés, dûment autorisés à cet effet, ont
signé le présent Protocole aux dates indiquées.
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Annexe A

Gaz à e f fe t de serre

Dioxyde de carbone (COj)
Méthane (CH4)
Oxyde ni t reux (X 7 0)
Hydrofluorocarbones ÍHFC)
Hydrocarbures perf luores (PFC)
Hexafluorure de soufre ( S F - )

G

Secteurs/catégories de sources

Énergie

Combustion de combustibles
Secteur de l'énergie
Industries manufacturières et construction
Transport
Autres secteurs
Autres

Émissions fugitives imputables aux combustibles
Combustibles solides
Pétrole et gaz naturel
Autres

Procédés industriels

Produits minéraux
Industrie chimique
Production de métal
Au t re product i on
Production d'hydrocarbures halogènes et u'hc-xafluerur-c c~ :.-;ouf-••>
Consommation d'hyd¡\vjarbure:-. halogènes et d'hexafluorure de soufre
Autres



Utilisation de solvants et d'autres produits

Agriculture

Fermentation enterique

Gestion du fumier
Riziculture
Sols agricoles
Brulage dirige de la savane
Incineration sur place de dechets agricoles
Autres

Dechets

Mise en decharge de dechets sol ides
Traitement des eaux usees
Incineration des dechets
Autres



Annexe В

Engagements chiffré,» de limitation
ou de réduction des émissions
(en pourcentage des émissions
de l'année ou de la période

Partie de référence)

Al lemagne 92

Australie 108

Autriche 92

Belgique 92

Bulgarie* 92

Canada 94

Communauté européenne 92

Croatie* 95

Danemark 92

Espagne 92

Estonie* 92

États-Unis d'Amérique 93

Fédération de Russie* 100

Finlande 92

France 92

Grèce 92

Hongrie* 94

Irlande 92

Islande 110

Italie 92

Japon 94

Lettonie* 92

Liechtenstein 92



Engagements chiffrés de limitation
ou de réduction des émissions
(en pourcentage des émissions
de l'année ou de la période

Partie de référence)

Lituanie* 92

Luxembourg 92

Monaco 92

Norvège 101

Nouvelle-Zélande 100

Pays-Bas 92

Pologne* 94

Portugal 92

République tchèque* 92

Roumanie* 92

Royaume-Uni de Grande-Bretagne
et d'Irlande du Nord 92

Slovaquie* 92

Slovénie* 92

Suède 92

Suisse 92

Ukraine* 100

* Pays en transition vers une économie de marché.
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КИОТСКИЙ ПРОТОКОЛ К РАМОЧНОЙ КОНВЕНЦИИ ОРГАНИЗАЦИИ ОБЪЕДИНЕННЫХ
НАЦИЙ ОБ ИЗМЕНЕНИИ КЛИМАТА

Организация Объединенных Наций
1998





КИОТСКИЙ ПРОТОКОЛ К РАМОЧНОЙ КОНВЕНЦИИ ОРГАНИЗАЦИИ ОБЪЕДИНЕННЫХ
НАЦИИ ОБ ИЗМЕНЕНИИ КЛИМАТА

Стороны настоящего Протокола,

являясь Сторонами Рамочной конвенции Организации Объединенных
Наций об изменении климата, далее упоминаемой как "Конвенция",

в целях достижения окончательной цели Конвенции, как она
изложена в статье 2,

ссылаясь на положения Конвенции,

руководствуясь статьей 3 Конвенции,

во исполнение Берлинского мандата, принятого в решении 1/СР.1
Конференции Сторон Конвенции на ее первой сессии,

договорились о следующем:

Статья 1

Для целей настоящего Протокола применяются определения,
содержащиеся в статье 1 Конвенции. Кроме того:

1. "Конференция Сторон" означает Конференцию Сторон Конвенции.

2. "Конвенция" означает Рамочную конвенцию Организации
Объединенных Наций об изменении климата, принятую в Нью-Йорке 9 мая
1992 года.

3. "Межправительственная группа экспертов по изменению климата"
означает Межправительственную группу экспертов по изменению
климата, учрежденную совместно Всемирной метеорологической
организацией и Программой Организации Объединенных Наций по
окружающей среде в 1988 году.

4. "Монреальский протокол" означает Монреальский протокол по
веществам, разрушающим озоновый слой, принятый в Монреале 16
сентября 1987 года, с внесенными в него впоследствии изменениями и
поправками.

5. "Присутствующие и участвующие в голосовании Стороны" означают
Стороны, присутствующие и голосующие за или против.

6. "Сторона" означает, если из контекста не следует иное. Сторону
настоящего Протокола.

7. "Сторона, включенная в приложение I", означает Сторону,
включенную в приложение 1 к Конвенции с поправками, которые могут
быть в него внесены, или Сторону, которая представила уведомление в
соответствии с пунктом 2g статьи 4 Конвенции.



Статья 2

1. Каждая Сторона, включенная в приложение I, при выполнении своих
определенных количественных обязательств по ограничению и
сокращению выбросов в соответствии со статьей 3, в целях поощрения
устойчивого развития:

а) осуществляет и/или далее разрабатывает в соответствии со
своими национальными условиями такие политику и меры, как:

i) повышение эффективности использования энергии в
соответствующих секторах национальной экономики;

ii) охрана и повышение качества поглотителей и
накопителей парниковых газов, не регулируемых
Монреальским протоколом, с учетом своих обязательств
по соответствующим международным природоохранным
соглашениям; содействие рациональным методам ведения
лесного хозяйства, облесению и лесовозобновлению на
устойчивой основе;

ш) поощрение устойчивых форм сельского хозяйства в свете
соображений, связанных с изменением климата;

iv) проведение исследовательских работ, содействие
внедрению, разработка и более широкое использование
новых и возобновляемых видов энергии, технологий
поглощения диоксида углерода и инновационных
экологически безопасных технологий;

v) постепенное сокращение или устранение рыночных
диспропорций, фискальных стимулов, освобождений от
налогов и пошлин, и субсидий, противоречащих цели
Конвенции, во всех секторах - источниках выбросов
парниковых газов, и применение рыночных инструментов;

vi) поощрение надлежащих реформ в соответствующих
секторах в целях содействия осуществлению политики и
мер, ограничивающих или сокращающих выбросы
парниковых газов, не регулируемых Монреальским
протоколом;

vu) меры по ограничению и/или сокращению выбросов
парниковых газов, не регулируемых Монреальским
протоколом, на транспорте;



viii) ограничение и/или сокращение выбросов метана путем
рекуперации и использования при удалении отходов, а
также при производстве, транспортировке и
распределении энергии;

Ь) сотрудничает с другими такими Сторонами в целях повышения
индивидуальной и совокупной эффективности их политики и мер,
принимаемых согласно настоящей статье, в соответствии с пунктом
2е (i) статьи 4 Конвенции. С этой целью эти Стороны предпринимают шаги
для распространения своего опыта и обмена информацией о таких
политике и мерах, включая разработку способов повышения их
сопоставимости, транспарентности и эффективности. Конференция
Сторон, действующая в качестве совещания Сторон настоящего
Протокола, на своей первой сессии или впоследствии, как только это
будет практически возможно, рассмотрит пути содействия такому
сотрудничеству с учетом всей соответствующей информации.

2. Стороны, включенные в приложение I, стремятся к ограничению или
сокращению выбросов парниковых газов, не регулируемых
Монреальским протоколом, в результате использования бункерного
топлива при воздушных и морских перевозках, действуя
соответственно через Международную организацию гражданской
авиации и Международную морскую организацию.

3. Стороны, включенные в приложение Ï, стремятся осуществлять
политику и меры в соответствии с настоящей статьей таким образом,
чтобы свести к минимуму неблагоприятные последствия, в том числе
неблагоприятные последствия изменения климата, воздействие на
международную торговлю и социальные, экологические и
экономические последствия для других Сторон, в особенности для
Сторон, являющихся развивающимися странами, в частности для тех,
которые перечислены в пунктах 8 и 9 статьи 4 Конвенции, с учетом
статьи 3 Конвенции. Конференция Сторон, действующая в качестве
совещания Сторон настоящего Протокола, может, когда это необходимо,
предпринимать дальнейшие действия в целях содействия
осуществлению положений настоящего пункта;

4. Конференция Сторон, действующая в качестве совещания Сторон
настоящего Протокола, если она, с учетом различных национальных

условий и потенциальных последствий, примет решение о полезности
координации любых политики и мер, предусмотренных в пункте la выше,
рассматривает пути и средства налаживания координации таких
политики и мер.
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Статья 3

1. Стороны, включенные в приложение I, по отдельности или
совместно обеспечивают, чтобы их совокупные антропогенные выбросы
парниковых газов, перечисленных в приложении А, в эквиваленте
диоксида углерода не превышали установленных для них количеств,
рассчитанных во исполнение их определенных количественных
обязательств по ограничению и сокращению выбросов,
зафиксированных в приложении В, и в соответствии с положениями
настоящей статьи, в целях сокращения их общих выбросов таких газов
по меньшей мере на пять процентов по сравнению с уровнями 1990 года
в период действия обязательств с 2008 по 2012 год.

2. Каждая Сторона, включенная в приложение I, к 2005 году
добивается очевидного прогресса в выполнении своих обязательств
по настоящему Протоколу.

3. Для выполнения каждой Стороной, включенной в приложение I,
обязательств по настоящей статье используются чистые изменения в
величине выбросов из источников и абсорбции поглотителями
парниковых газов, являющиеся прямым результатом деятельности
человека в области изменений в землепользовании и в лесном
хозяйстве, ограниченной, начиная с 1990 года, облесением,
лесовозобновлением и обезлесиванием, измеряемые как поддающиеся
проверке изменения в накоплениях углерода в каждый период действия
обязательств. Доклады о связанных с этими видами деятельности
выбросах из источников и абсорбции поглотителями парниковых газов
представляются в транспарентном и поддающемся проверке виде и
рассматриваются в соответствии со статьями 7 и 8.

4. До первой сессии Конференции Сторон, действующей в качестве
совещания Сторон настоящего Протокола, каждая Сторона, включенная
в приложение I, представляет на рассмотрение Вспомогательного
органа для консультирования по научным и техническим аспектам
данные для установления ее уровня накоплений углерода в 1990 году п
для проведения оценки изменений в ее накоплениях углерода в
последующие годы. Конференция Сторон, действующая в качестве
совещания Сторон настоящего Протокола, на своей первой сессии или
впоследствии, как только это будет практически возможно, примет
решение в отношении условий, правил и руководящих принципов,
касающихся того, как и какие дополнительные виды деятельности
человека, связанные с изменениями в выбросах из источников и
абсорбции поглотителями парниковых газов в категориях изменений в
использовании сельскохозяйственных земель и в землепользовании и
лесного хозяйства, прибавляются к количествам, установленным для
Сторон, включенных в приложение I, или вычитаются из них, с учетом
факторов неопределенности, транспарентности при представлении
докладов, возможности проверки, методологической работы
Межправительственной группы экспертов по изменению климата.



консультаций, представляемых Вспомогательным органом для
консультирования по научным и техническим аспектам в соответствии
со статьей 5, и решений Конференции Сторон. Такое решение
применяется во второй и в последующие периоды действия
обязательств. Сторона может решить применять такое решение об этих
дополнительных видах деятельности человека в своей первый период
действия обязательств при условии, что эти виды деятельности имеют
место с 1990 года.

5. Стороны, включенные в приложение I, осуществляющие процесс
перехода к рыночной экономике, базовый год или период для которых
был установлен во исполнение решения 9/СР.2 второй сессии
Конференции Сторон Конвенции, используют этот базовый год или
период для осуществления своих обязательств по настоящей статье.
Любая другая Сторона, включенная в приложение I, осуществляющая
процесс перехода к рыночной экономике, которая еще не представила
свое первое национальное сообщение согласно статье 12 Конвенции,
может также уведомить Конференцию Сторон, действующую в качестве
совещания Сторон настоящего Протокола, о том, что она намерена
использовать иной, чем 1990 год, базовый год или период для
осуществления своих обязательств по настоящей статье. Конференция
Сторон, действующая в качестве совещания Сторон настоящего
Протокола, решает вопрос о принятии такого уведомления.

6. С учетом пункта 6 статьи 4 Конвенции при выполнении ими своих
обязательств, помимо обязательств по настоящей статье,
определенная степень гибкости предоставляется Конференцией
Сторон, действующей в качестве совещания Сторон настоящего
Протокола, тем Сторонам, включенным в приложение I, которые
осуществляют процесс перехода к рыночной экономике.

7. В первый период действия определенных количественных
обязательств по ограничению и сокращению выбросов, с 2008 до
2012 года, установленное количество для каждой Стороны, включенной
в приложение I, равно зафиксированной для нее в приложении В
процентной доле ее чистых совокупных антропогенных выбросов
парниковых газов, перечисленных в приложении А, в эквиваленте
диоксида углерода за 1990 год или за базовый год или период,
определенный в соответствии с пунктом 5 выше, умноженной на пять. Те
Стороны, включенные в приложение I, для которых изменения в
землепользовании и лесное хозяйство являлись в 1990 году чистыми
источниками выбросов парниковых газов, для целей расчета своих
установленных количеств включают в свои выбросы за базовый 1990 год
или за базовый период совокупные антропогенные выбросы из
источников в эквиваленте диоксида углерода за вычетом абсорбции
поглотителями в 1990 году в результате изменений в
землепользовании.



8. Каждая Сторона, включенная в приложение I, для целей расчета,
упомянутого в пункте 7 выше, может использовать 1995 год как
базовый год для гидрофторуглеродов, перфторуглеродов и
гексафторида серы.

9. Обязательства для последующих периодов для Сторон, включенных
в приложение I, устанавливаются в поправках к приложению В к
настоящему Протоколу, которые принимаются в соответствии с
положениями пункта 7 статьи 21. Конференция Сторон, действующая в
качестве совещания Сторон настоящего Протокола, начнет
рассмотрение таких обязательств не менее чем за семь лет до конца
первого периода действия обязательств, упомянутого в пункте 1 выше.

10. Любые единицы сокращения выбросов или любая часть
установленного количества, которые какая-либо Сторона приобретает
у другой Стороны в соответствии с положениями статьи 6 или статьи
17, прибавляются к установленному количеству приобретающей
Стороны.

11. Любые единицы сокращения выбросов или любая часть
установленного количества, которые какая-либо Сторона передает
другой Стороне в соответствии с положениями статьи 6 или статьи 17,
вычитаются из установленного количества передающей Стороны.

12. Любые сертифицированные единицы сокращения выбросов, которые
какая-либо Сторона приобретает у другой Стороны в соответствии с
положениями статьи 12, прибавляются к установленному количеству
приобретающей Стороны.

13. Если выбросы Стороны, включенной в приложение I, в тот или иной
период действия обязательств меньше количества, установленного
для нее согласно настоящей статье, то эта разница, по просьбе этой
Стороны, прибавляется к установленному количеству этой Стороны на
последующие периоды действия обязательств.

14. Каждая Сторона, включенная в приложение Î, стремится
осуществлять обязательства, упомянутые в пункте 1 выше, таким
образом, чтобы свести к минимуму неблагоприятные социальные,
экологические и экономические последствия для Сторон, являющихся
развивающимися странами, в особенности для тех Сторон, которые
перечислены в пунктах 8 и 9 статьи 4 Конвенции. Согласно
соответствующим решениям Конференции Сторон об осуществлении этих
пунктов Конференция Сторон Конвенции, действующая в качестве
совещания Сторон настоящего Протокола, на своей первой сессии
рассмотрит, какие действия необходимо предпринять для сведения к
минимуму неблагоприятных последствий изменения климата и/или
последствий мер реагирования для перечисленных в упомянутых выше
пунктах Сторон. К числу вопросов, подлежащих рассмотрению.
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относятся обеспечение финансирования, страхование и передача
технологии.

Статья 4

1. Любые Стороны, включенные в приложение I, которые достигли
соглашения о совместном выполнении своих обязательств по статье 3,
рассматриваются как выполнившие эти обязательства при условии, что
их общие суммарные совокупные антропогенные выбросы парниковых
газов, перечисленных в приложении А, в эквиваленте диоксида
углерода не превышают их установленных количеств, рассчитанных во
исполнение их определенных количественных обязательств по
ограничению и сокращению выбросов, зафиксированных в приложении В,
и в соответствии с положениями статьи 3. Соответствующий уровень
выбросов, устанавливаемый для каждой из Сторон такого соглашения,
определяется в этом соглашении.

2. Стороны любого такого соглашения уведомляют секретариат об
условиях соглашения в день сдачи на хранение своих документов о
ратификации, принятии, одобрении настоящего Протокола или о
присоединении к нему. Секретариат в свою очередь информирует
Стороны и сигнатариев Конвенции об условиях данного соглашения.

3. Любое такое соглашение остается в силе в течение периода
действия обязательств, указанного в пункте 7 статьи 3.

4. Если Стороны, действующие совместно, делают это в рамках
региональной организации экономической интеграции или совместно с
ней, то никакое изменение в составе этой организации после принятия
настоящего Протокола не влияет на существующие обязательства по
настоящему Протоколу. Любое изменение состава организации
применяется только для целей тех обязательств по статье 3, которые
были приняты после этого изменения.

5. В случае, если Стороны такого соглашения не достигли своих
общих суммарных сокращений уровня выбросов, каждая Сторона этого
соглашения несет ответственность за свои собственные уровни
выбросов, установленные в этом соглашении.

6. Если Стороны, действующие совместно, делают это в рамках
региональной организации экономической интеграции, которая сама
является Стороной настоящего Протокола, или совместно с ней, то
каждое государство - член такой региональной организации
экономической интеграции по отдельности и вместе с региональной
организацией экономической интеграции, действующей в соответствии
со статьей 24, в случае невыполнения общих суммарных сокращений
уровня выбросов несет ответственность за свой уровень выбросов,
уведомление о котором было представлено в соответствии с настоящей
статьей.
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Статья 5

1. Каждая Сторона, включенная в приложение I, создает не позднее
чем за один год до начала первого периода действия обязательств
национальную систему для оценки антропогенных выбросов из
источников и абсорбции поглотителями всех парниковых газов, не
регулируемых Монреальским протоколом. Руководящие принципы для
таких национальных систем, которые включают в себя методологии,
указанные в пункте 2 ниже, принимаются Конференцией Сторон,
действующей с качестве совещания Сторон настоящего Протокола, на
ее первой сессии.

2. Методологиями для оценки антропогенных выбросов из источников
и абсорбции поглотителями всех парниковых газов, не регулируемых
Монреальским протоколом, являются методологии, принятые
Межправительственной группой экспертов по изменению климата и
одобренные Конференцией Сторон Конвенции на ее третьей сессии.
Когда такие методологии не используются, вносятся надлежащие
коррективы в соответствии с методологиями, одобренными
Конференцией Сторон, действующей в качестве совещания Сторон
настоящего Протокола, на ее первой сессии. На основе работы, в
частности, Межправительственной группы экспертов по изменению
климата и консультаций, предоставляемых Вспомогательным органом
для консультирования по научным и техническим аспектам,
Конференция Сторон, действующая в качестве совещания Сторон
настоящего Протокола, регулярно проводит обзор таких методологий и
коррективов и, когда это необходимо, пересматривает их, в полной
мере принимая во внимание любые соответствующие решения
Конференции Сторон. Любой пересмотр методологий или коррективов
применяется только для целей установления выполнения обязательств
по статье 3 в отношении любого периода действия обязательств,
следующего за упомянутым пересмотром.

3. Потенциалами глобального потепления, используемыми для
пересчета в эквивалент диоксида углерода антропогенных выбросов
из источников и абсорбции поглотителями парниковых газов,
перечисленных в приложении А, являются потенциалы, принятые
Межправительственной группой экспертов по изменению климата и
одобренные Конференцией Сторон Конвенции на ее третьей сессии. На
основе работы, в частности, Межправительственной группы экспертов
по изменению климата и консультаций, предоставляемых
Вспомогательным органом для консультирования по научным и
техническим аспектам, Конференция Сторон, действующая в качестве
совещания Сторон настоящего Протокола, регулярно рассматривает
величины потенциала глобального потепления каждого такого
парникового газа и, когда это необходимо, пересматривает их, в
полной мере принимая во внимание любые соответствующие решения
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Конференции Сторон. Любой пересмотр величины того или иного
потенциала глобального потепления применяется только к
обязательствам по статье 3 в отношении любого периода действия
обязательств, следующего за упомянутым пересмотром.

Статья 6

Для целей выполнения своих обязательств по статье 3 любая
Сторона, включенная в приложение I, может передавать любой другой
такой Стороне или приобретать у нее единицы сокращения выбросов,
полученные в результате проектов, направленных на сокращение
антропогенных выбросов из источников или на увеличение абсорбции
поглотителями парниковых газов в любом секторе экономики, при
условии, что:

a) любой такой проект был утвержден участвующими Сторонами;

b) любой такой проект предусматривает сокращение выбросов из
источников или увеличение абсорбции поглотителями, дополнительное
к тому, которое могло бы иметь место в ином случае;

c) она не приобретает никаких единиц сокращения выбросов,
если она не соблюдает свои обязательства по статьям 5 и 7; и

d) приобретение единиц сокращения выбросов дополняет
внутренние действия для целей выполнения обязательств по статье 3.

2. Конференция Сторон, действующая в качестве совещания Сторон
настоящего Протокола, может на своей первой сессии или
впоследствии, как только это будет практически возможно,
выработать дальнейшие руководящие принципы для осуществления
настоящей статьи, в том числе для проверки и представления
докладов.

3. Сторона, включенная в приложение I, может уполномочивать
юридических лиц участвовать, под ее ответственность, в действиях,
ведущих к получению, передаче или приобретению единиц сокращения
выбросов в соответствии с настоящей статьей.

4. Если в соответствии с положениями статьи 8 выявлен вопрос,
касающийся выполнения той или иной Стороной, включенной в
приложение I, требований, указанных в настоящей статье, передача и
приобретение единиц сокращения выбросов могут продолжаться после
выявления этого вопроса при условии, что никакие такие единицы не
могут использоваться ни одной из Сторон для выполнения своих
обязательств по статье 3 до тех пор, пока не будет решен вопрос о
соблюдении.
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Статья 7

1. Каждая Сторона, включенная в приложение I, включает в свой
ежегодный кадастр антропогенных выбросов из источников и
абсорбции поглотителями парниковых газов, не регулируемых
Монреальским протоколом, представляемый согласно соответствующим
решениям Конференции Сторон Конвенции, определяемую в
соответствии с пунктом 4 ниже необходимую дополнительную
информацию для целей обеспечения соблюдения статьи Ъ.

2. Каждая Сторона, включенная в приложение I, включает в свое
национальное сообщение, представляемое согласно статье 12
Конвенции, определяемую в соответствии с пунктом 4 ниже
дополнительную информацию, необходимую для того, чтобы
продемонстрировать соблюдение своих обязательств по настоящему
Протоколу.

3. Каждая Сторона, включенная в приложение I, представляет
информацию, требуемую согласно пункту 1 выше, на ежегодной основе
начиная с первого кадастра, подлежащего представлению согласно
Конвенции, за первый год периода действия обязательств после
вступления настоящего Протокола в силу для этой Стороны. Каждая
такая Сторона представляет информацию, требуемую согласно пункту 2
выше, как часть первого национального сообщения, подлежащего
представлению согласно Конвенции, после вступления для нее в силу
настоящего Протокола и после принятия руководящих принципов, как
это предусмотрено в пункте 4 ниже. Периодичность последующего
представления информации, требуемой согласно настоящей статье,
определяется Конференцией Сторон, действующей в качестве
совещания Сторон настоящего Протокола, с учетом любого расписания
для представления национальных сообщений, принятого Конференцией
Сторон.

4. Конференция Сторон, действующая в качестве совещания Сторон
настоящего Протокола, принимает на своей первой сессии и
впоследствии периодически пересматривает руководящие принципы для
подготовки информации, требуемой в соответствии с настоящей
статьей, с учетом принятых Конференцией Сторон руководящих
принципов для подготовки национальных сообщений Сторон,
включенных в приложение I. Конференция Сторон, действующая в
качестве совещания Сторон настоящего Протокола, также до начала
первого бюджетного периода действия обязательств принимает
решение о порядке учета установленных количеств.
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Статья 8

1. Информация, представляемая в соответствии со статьей 7 каждой
Стороной, включенной в приложение I, рассматривается группами
экспертов по рассмотрению во исполнение соответствующих решений
Конференции Сторон и в соответствии с руководящими принципами,
принятыми для этой цели Конференцией Сторон, действующей в
качестве совещания Сторон настоящего Протокола, согласно пункту 4
ниже. Информация, представляемая согласно пункту 1 статьи 7 каждой
Стороной, включенной в приложение I, рассматривается как часть
ежегодных компиляции и учета кадастров выбросов и установленных
количеств. В дополнение к этому, информация, представляемая
согласно пункту 2 статьи 7 каждой Стороной, включенной в приложение
1. рассматривается как часть рассмотрения сообщений.

2. Группы экспертов по рассмотрению координируются секретариатом
и состоят из экспертов, отобранных из числа кандидатур, выдвинутых
Сторонами Конвенции, и, когда это необходимо,
межправительственными организациями, в соответствии с
руководящими указаниями, принятыми для этой цели Конференцией
Сторон.

3. В рамках процесса рассмотрения проводится тщательная и
всеобъемлющая техническая оценка всех аспектов осуществления
настоящего Протокола той или иной Стороной. Группы экспертов по
рассмотрению готовят доклад для Конференции Сторон, действующей в
качестве совещания Сторон настоящего Протокола, в котором
приводится оценка осуществления Стороной ее обязательств и
выявляются любые потенциальные проблемы и факторы, влияющие на
выполнение обязательств. Такие доклады распространяются
секретариатом среди всех Сторон Конвенции. Секретариат составляет
перечень вопросов, касающихся осуществления, которые были выявлены
в таких докладах, для дальнейшего рассмотрения Конференцией
Сторон, действующей в качестве совещания Сторон настоящего
Протокола.

4. Конференция Сторон, действующая в качестве совещания Сторон
настоящего Протокола, принимает на своей первой сессии и
впоследствии периодически пересматривает руководящие принципы для
рассмотрения хода осуществления настоящего Протокола группами
экспертов по рассмотрению с учетом соответствующих решений
Конференции Сторон.

5. Конференция Сторон, действующая в качестве совещания Сторон
настоящего Протокола, при содействии Вспомогательного органа по
осуществлению и, в зависимости от обстоятельств, Вспомогательного
органа для консультирования по научным и техническим аспектам
рассматривает:



a) информацию, представленную Сторонами в соответствии со
статьей 7, и доклады экспертов об ее рассмотрении, проведенном в
соответствии с настоящей статьей; и

b) те вопросы, касающиеся осуществления, которые были
включены секретариатом в перечень в соответствии с пунктом 3 выше,
а также любые вопросы, поднятые Сторонами.

6. После рассмотрения информации, упомянутой в пункте 5 выше,
Конференция Сторон, действующая в качестве совещания Сторон
настоящего Протокола, принимает решения по любым вопросам, которые
необходимы для осуществления настоящего Протокола.

Статья 9

1. Конференция Сторон, действующая в качестве совещания Сторон
настоящего Протокола, периодически рассматривает настоящий
Протокол в свете наилучшей имеющейся научной информации и оценок
изменения климата и его последствий, а также имеющей к этому
отношение технической, социальной и экономической информации.
Такие рассмотрения координируются с соответствующими
рассмотрениями в рамках Конвенции, в частности с рассмотрениями,
предусмотренными согласно пункту 2d статьи 4 и пункту 2а статьи 7
Конвенции. На основе этих рассмотрений Конференция Сторон,
действующая в качестве совещания Сторон настоящего Протокола,
принимает соответствующие решения.

2. Первое рассмотрение проводится на второй сессии Конференции
Сторон, действующей в качестве совещания Сторон настоящего
Протокола. Дальнейшие рассмотрения проводятся регулярно и
своевременно.

Статья 10

Все Стороны, принимая во внимание свою общую, но дифференцированную
ответственность и свои особые национальные и региональные
приоритеты, цели и условия в области развития, без введения в
действие новых обязательств для Сторон, не включенных в
приложение I, но вновь подтверждая существующие обязательства по
пункту 1 статьи 4 Конвенции и продолжая содействовать
осуществлению этих обязательств для достижения устойчивого
развития, принимая во внимание пункты 3, 5 и 7 статьи 4 Конвенции:

а) формулируют, когда это уместно и насколько это возможно,
эффективные с точки зрения затрат национальные и, в
соответствующих случаях, региональные программы повышения
качества местных показателей выбросов, данных о деятельности и/или
моделей, которые отражают социально-экономические условия каждой
Стороны, в целях составления и периодического обновления
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национальных кадастров антропогенных выбросов из источников и
абсорбции поглотителями парниковых газов, не регулируемых
Монреальским протоколом, используя сопоставимые методологии,
которые будут одобрены Конференцией Сторон, и в соответствии с
руководящими принципами для подготовки национальных сообщений,
принятыми Конференцией Сторон;

Ь) формулируют, осуществляют, публикуют и регулярно
обновляют национальные и, в соответствующих случаях, региональные
программы, предусматривающие меры по смягчению последствий
изменения климата и меры по содействию адекватной адаптации к
изменению климата:

i) такие программы, в частности, касаются секторов
энергетики, транспорта и промышленности, а также
сельского хозяйства, лесного хозяйства и удаления
отходов. Кроме того, адаптацию к изменению климата
можно усовершенствовать благодаря адаптационным
технологиям и методам совершенствования
территориально-пространственного планирования ;

ii) Стороны, включенные в приложение I, представляют
информацию о действиях согласно настоящему Протоколу,
включая национальные программы, в соответствии со
статьей 7; а другие Стороны стремятся, в
соответствующих случаях, включать в свои национальные
сообщения информацию о программах, предусматривающих
меры, которые, по мнению соответствующей Стороны,
способствуют решению проблем изменения климата и его
неблагоприятных последствий, включая борьбу с
увеличением выбросов парниковых газов, а также
повышение качества поглотителей и увеличение
абсорбции поглотителями, укрепление потенциала и
адаптационные меры;

с) сотрудничают в поощрении создания эффективных условий для
разработки, применения и распространения экологически безопасных
технологий, ноу-хау, практики и процессов, имеющих отношение к
изменению климата, и предпринимают все практически выполнимые шаги
в целях поощрения, облегчения и финансирования, в зависимости от
обстоятельств, передачи таких технологий, ноу-хау, практики и
процессов и доступа к ним, особенно для развивающихся стран,
включая разработку политики и программ эффективной передачи
экологически безопасных технологий, которые находятся в
собственности государства или являются общественным достоянием, и
создание благоприятных условий для частного сектора в том, что
касается поощрения и расширения передачи экологически безопасных
технологий и доступа к ним;
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d) сотрудничают в научно-технических исследованиях и
способствуют сохранению и развитию систем систематического
наблюдения и развитию архивов данных для снижения
неопределенностей, связанных с климатической системой,
неблагоприятными последствиями изменения климата и экономическими
и социальными последствиями различных стратегий реагирования, а
также поощряют развитие и укрепление внутреннего потенциала и
возможностей участвовать в международных и межправительственных
усилиях, программах и сетях в области научных исследований и
систематического наблюдения, принимая во внимание статью 5
Конвенции;

e) принимают меры по сотрудничеству и поощрению на
международном уровне, используя, когда это уместно, существующие
органы, в деле разработки и осуществления программ просвещения и
подготовки кадров, включая активизацию укрепления национального
потенциала, в частности людских и организационных ресурсов, и обмен
сотрудниками или прикомандирование сотрудников для подготовки
экспертов в этой области, особенно для развивающихся стран, а также
способствуют на национальном уровне информированию общественности
и доступу общественности к информации об изменении климата.
Приемлемые условия для осуществления этой деятельности в рамках
соответствующих органов Конвенции подлежат разработке с учетом
статьи 6 Конвенции;

f) включают в свои национальные сообщения информацию о
программах и деятельности, осуществляемых во исполнение настоящей
статьи согласно соответствующим решениям Конференции Сторон; и

g) при осуществлении обязательств по настоящей статье в
полной мере принимают во внимание пункт 8 статьи 4 Конвенции.

Статья 11

1. При осуществлении статьи 10 Стороны принимают во внимание
положения пунктов 4, 5, 7, 8 и 9 статьи 4 Конвенции.

2. В контексте осуществления пункта 1 статьи 4 Конвенции, в
соответствии с положениями пункта 3 статьи 4 и статьи 11 Конвенции и
через орган или органы, на которые возложено управление финансовым
механизмом Конвенции, Стороны, являющиеся развитыми странами, и
иные развитые Стороны, включенные в приложение II к Конвенции:

а) предоставляют новые и дополнительные финансовые ресурсы
для покрытия всех согласованных издержек, понесенных Сторонами,
являющимися развивающимися странами, при продвижении вперед в деле
выполнения обязательств по пункту la статьи 4 Конвенции,
охватываемых подпунктом а статьи 10; и
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b) также предоставляют такие финансовые ресурсы, в том числе
для передачи технологии, которые необходимы Сторонам, являющимся
развивающимися странами, для покрытия всех согласованных
дополнительных издержек, связанных с продвижением вперед в деле
выполнения обязательств по пункту 1 статьи 4 Конвенции,
охватываемых статьей 10 и согласованных между Стороной, являющейся
развивающейся страной, и международным органом или органами,
упоминаемыми в статье 11 Конвенции, в соответствии с этой статьей.

При выполнении этих существующих обязательств принимается во
внимание потребность в адекватном и предсказуемом потоке средств и
важность соответствующего распределения бремени между Сторонами,
являющимися развитыми странами. Руководящие указания для органа
или органов, на которые возложено управление финансовым механизмом
Конвенции, содержащиеся в соответствующих решениях Конференции
Сторон, в том числе согласованные до принятия настоящего Протокола,
применяются mutatis mutandis к положениям настоящего пункта.

3. Стороны, являющиеся развитыми странами, и иные развитые
Стороны, включенные в приложение II к Конвенции, могут также
предоставлять, а Стороны, являющиеся развивающимися странами,
получать финансовые средства для осуществления статьи 10
по двусторонним, региональным и другим многосторонним каналам.

Статья 12

.1. Настоящим определяется механизм чистого развития.

2. Цель механизма чистого развития состоит в том, чтобы помогать
Сторонам, не включенным в приложение I, в обеспечении устойчивого
развития и в содействии достижению конечной цели Конвенции и
помогать Сторонам, включенным в приложение I, в обеспечении
соблюдения их определенных количественных обязательств по
ограничению и сокращению выбросов согласно статье 3.

3. В рамках механизма чистого развития:

a) Стороны, не включенные в приложение I, пользуются выгодами
от осуществления деятельности по проектам, приводящей к

сертифицированным сокращениям выбросов; и

b) Стороны, включенные в приложение I, могут использовать
сертифицированные сокращения выбросов в результате такой
деятельности по проектам с целью содействия соблюдению части их

/^деленных количественных обязательств по сокращению и
^.ничгнию выбросов согласно статье 3, как они определены
: ференцией Сторон, действующей в качестве совещания Сторон

настоящего Протокола.
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4. Механизм чистого развития подчиняется и руководствуется
указаниями Конференции Сторон, действующей в качестве совещания
Сторон настоящего Протокола, и управляется исполнительным советом
механизма чистого развития.

5. Сокращения выбросов в результате каждого вида деятельности по
проектам сертифицируются оперативными органами, которые будут
назначены Конференцией Сторон, действующей в качестве совещания
Сторон настоящего Протокола, на основе:

a) добровольного участия, одобренного каждой участвующей
Стороной;

b) реальных, измеримых и долгосрочных преимуществ, связанных
со смягчением последствий изменения климата; и

c) сокращений выбросов, дополнительных к любым сокращениям,
которые могли бы иметь место в отсутствие сертифицированного вида
деятельности по проектам.

6. Механизм чистого развития оказывает помощь в организации, по
мере необходимости, финансирования сертифицированных видов
деятельности по проектам.

7. Конференция Сторон, действующая в качестве совещания Сторон
настоящего Протокола, на своей первой сессии вырабатывает условия
и процедуры с целью обеспечения транспарентности, эффективности и
подотчетности путем независимой ревизии и проверки деятельности
по проектам.

8. Конференция Сторон, действующая в качестве совещания Сторон
настоящего Протокола, обеспечивает, чтобы часть поступлений от
сертифицированных видов деятельности по проектам использовалась
для покрытия административных расходов, а также для оказания
помощи Сторонам, являющимся развивающимися странами, которые
особенно уязвимы к неблагоприятному воздействию изменения
климата, в погашении расходов, связанных с адаптацией.

9. В механизме чистого развития, в том числе в деятельности,
упомянутой в пункте За выше, и в приобретении сертифицированных
сокращений выбросов, могут участвовать частные и/или
государственные субъекты, и такое участие осуществляется в
соответствии с любыми руководящими указаниями, которые может
давать исполнительный совет механизма чистого развития.

10. Сертифицированные сокращения выбросов, достигнутые в период с
2000 года до начала первого периода действия обязательств, могут
использоваться для оказания помощи в обеспечении соблюдения Б
первый период действия обязательств.
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Статья 13

1. Конференция Сторон, высший орган Конвенции, действует в
качестве совещания Сторон настоящего Протокола.

2. Стороны Конвенции, которые не являются Сторонами настоящего
Протокола, могут участвовать в качестве наблюдателей в работе
любой сессии Конференции Сторон, действующей в качестве совещания
Сторон настоящего Протокола. Когда Конференция Сторон действует в
качестве совещания Сторон настоящего Протокола, решения в
отношении настоящего Протокола принимаются только Сторонами
настоящего Протокола.

3. Когда Конференция Сторон действует в качестве совещания
Сторон настоящего Протокола, любой член Президиума Конференции
Сторон, представляющий Сторону Конвенции, которая в данный момент
не является Стороной настоящего Протокола, замещается
дополнительным членом, избираемым Сторонами настоящего Протокола
из их числа.

4. Конференция Сторон, действующая в качестве совещания Сторон
настоящего Протокола, регулярно рассматривает осуществление
настоящего Протокола и принимает в рамках своего мандата решения,
необходимые для содействия его эффективному осуществлению. Она
выполняет функции, возложенные на нее в соответствии с настоящим
Протоколом, и:

a) оценивает на основе всей информации, представленной ей в
соответствии с положениями настоящего Протокола, ход
осуществления настоящего Протокола Сторонами, общий эффект мер,
принимаемых во исполнение настоящего Протокола, в частности
экологические, экономические и социальные эффекты, а также их
кумулятивное воздействие и степень прогресса в достижении цели
Конвенции;

b) периодически рассматривает обязательства Сторон по
настоящему Протоколу, должным образом учитывая любые рассмотрения,
требуемые согласно пункту 2d статьи 4 и пункту 2 статьи 7 Конвенции,
в свете дели Конвенции, опыта, накопленного при ее осуществлении, и
эволюции научных и технических знаний, и в этой связи рассматривает
и принимает регулярные доклады об осуществлении настоящего
Протокола;

c) способствует и содействует обмену информацией о мерах,
принимаемых Сторонами для решения проблем изменения климата и его
последствий, принимая во внимание различия в условиях,
ответственности и возможностях Сторон и их соответствующие
обязательства по настоящему Протоколу;
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d) содействует, по просьбе двух или более Сторон, координации
мер, принимаемых ими для решения проблем изменения климата и его
последствий, принимая во внимание различия в условиях,
ответственности и возможностях Сторон и их соответствующие
обязательства по настоящему Протоколу;

e) поощряет и направляет в соответствии с целью Конвенции и
положениями настоящего Протокола, и в полной мере принимая во
внимание соответствующие решения Конференции Сторон Конвенции,
разработку и периодическое уточнение сопоставимых методологий для
эффективного осуществления настоящего Протокола, которые будут
одобряться Конференцией Сторон, выступающей в качестве совещания
Сторон настоящего Протокола;

f) выносит рекомендации по любым вопросам, которые
необходимы для осуществления настоящего Протокола;

g) принимает меры для мобилизации дополнительных финансовых
средств в соответствии с пунктом 2 статьи 11 ;

h) учреждает такие вспомогательные органы, которые
потребуются для осуществления настоящего Протокола;

i) запрашивает и использует, когда это необходимо, услуги и
сотрудничество компетентных международных организаций и
межправительственных и неправительственных органов и
представляемую ими информацию; и

j) выполняет такие другие функции, которые могут
потребоваться для осуществления настоящего Протокола, и
рассматривает любые задачи, являющиеся результатом решения
Конференции Сторон.

5. Правила процедуры Конференции Сторон и финансовые процедуры,
применяемые согласно Конвенции, применяются к настоящему
Протоколу mutatis mutandis, за исключением тех случаев, когда
Конференция Сторон, действующая в качестве совещания Сторон
настоящего Протокола, может на основе консенсуса принять иное
решение.

6. Секретариат созывает первую сессию Конференции Сторон,
действующей в качестве совещания Сторон настоящего Протокола,
одновременно с первой сессией Конференции Сторон, которая
запланирована после даты вступления в силу настоящего Протокола.
Последующие очередные сессии Конференции Сторон, действующей в
качестве совещания Сторон настоящего Протокола, проводятся
ежегодно и одновременно с очередными сессиями Конференции Сторон,
если Конференция Сторон, действующая в качестве совещания Сторон
настоящего Протокола, не примет иного решения.
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7. Внеочередные сессии Конференции Сторон, действующей в
качестве совещания Сторон настоящего Протокола, созываются, когда
Конференция Сторон, действующая в качестве совещания Сторон
настоящего Протокола, сочтет это необходимым, или по письменному
требованию любой из Сторон при условии, что в течение шести месяцев
после того, как секретариат направит это требование Сторонам, оно
будет поддержано не менее чем одной третью Сторон.

8. Организация Объединенных Наций, ее специализированные
учреждения и Международное агентство по атомной энергии, а также
любое государство - член таких организаций или наблюдатели при них,
которые не являются Сторонами Конвенции, могут быть представлены
на сессиях Конференции Сторон, действующей в качестве совещания
Сторон настоящего Протокола, в качестве наблюдателей. Любые органы
или учреждения, будь то национальные или международные,
правительственные или неправительственные, которые обладают
компетенцией в вопросах, относящихся к сфере действия настоящего
Протокола и которые сообщили секретариату о своем желании быть
представленными на сессии Конференции Сторон, действующей в
качестве совещания Сторон настоящего Протокола, в качестве
наблюдателя, могут быть допущены к участию в ней, за исключением тех
случаев, когда против этого возражают не менее одной трети
присутствующих Сторон. Допуск и участие наблюдателей регулируются
правилами процедуры, как это предусмотрено в пункте 5 выше.

Статья 14

1. Секретариат, учрежденный в соответствии со статьей 8
Конвенции, действует в качестве секретариата настоящего Протокола.

2. Пункт 2 статьи 8 Конвенции о функциях секретариата и пункт 3
статьи 8 Конвенции об организации функционирования секретариата
применяются к настоящему Протоколу mutatis mutandis. Кроме того,
секретариат выполняет функции, возложенные па него согласно
настоящему Протоколу.

Статья 15

1. Вспомогательный орган для консультирования по научным и
техническим аспектам и Вспомогательный орган по осуществлению,
учрежденные в соответствии со статьями 9 и 10 Конвенции, действуют
соответственно в качестве Вспомогательного органа для
консультирования по научным и техническим аспектам и
Вспомогательного органа по осуществлению настоящего Протокола.
Положения, касающиеся функционирования этих двух органов в
соответствии с Конвенцией, применяются к настоящему Протоколу
mutatis mutandis. Сессии заседаний Вспомогательного органа для
консультирования по научным и техническим аспектам и
Вспомогательного органа по осуществлению настоящего Протокола
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проводятся соответственно в связи с заседаниями Вспомогательного
органа для консультирования по научным и техническим аспектам и
Вспомогательного органа по осуществлению Конвенции.

2. Стороны Конвенции, которые не являются Сторонами настоящего
Протокола, могут участвовать в качестве наблюдателей в работе
любой сессии вспомогательных органов.
Когда вспомогательные органы действуют в качестве вспомогательных
органов настоящего Протокола, решения в отношении настоящего
Протокола принимаются лишь теми Сторонами, которые являются
Сторонами настоящего Протокола.

3. Когда вспомогательные органы, учрежденные в соответствии со
статьями 9 и 10 Конвенции, выполняют свои функции в отношении
вопросов, касающихся настоящего Протокола, любой член бюро этих
вспомогательных органов, представляющий Сторону Конвенции,
которая в данный момент не является Стороной настоящего Протокола,
замещается дополнительным членом, который избирается Сторонами
настоящего Протокола из их числа.

Статья 16

Конференция Сторон, действующая в качестве совещания Сторон
настоящего Протокола, рассмотрит, как только это будет практически
возможно, вопрос о применении к настоящему Протоколу
многостороннего консультативного процесса, упомянутого в статье 13
Конвенции, и о модификации этого процесса, если это необходимо, в
свете любых соответствующих решений, которые могут быть приняты
Конференцией Сторон. Любой многосторонний консультативный
процесс, который может применяться к настоящему Протоколу,
действует без ущерба для процедур и механизмов, учрежденных в
соответствии со статьей 18.

Статья 17

Конференция Сторон определяет соответствующие принципы,
условия, правила и руководящее принципы, в частности, для проверки,
представления докладов и учета торговли выбросами. Стороны,
включенные в приложение В, могут участвовать в торговле выбросами
для целей выполнения своих обязательств по статье 3. Любая такая
торговля дополняет внутренние действия для целей выполнения
определенных количественных обязательств по ограничению и
сокращению выбросов согласно настоящей статье.



Статья 18

Конференция Сторон, действующая в качестве совещания Сторон
настоящего Протокола, на своей первой сессии утверждает надлежащие
и эффективные процедуры и механизмы для определения случаев
несоблюдения положений настоящего Протокола и реагирования на
такие случаи несоблюдения, в том числе путем разработки
ориентировочного перечня последствий, принимая во внимание
причину, вид,'степень и частотность несоблюдения. Любые процедуры и
механизмы согласно настоящей статье, влекущие за собой
последствия, имеющие обязательный характер, принимаются путем
внесения поправки в настоящий Протокол.

Статья 19

Положения статьи 14 Конвенции об урегулировании споров
применяются к настоящему Протоколу mutatis mutandis.

Статья 20

1. Любая Сторона может предлагать поправки к настоящему
Протоколу.

2. Поправки к настоящему Протоколу принимаются на очередной
сессии Конференции Сторон, действующей в качестве Совещания Сторон
настоящего Протокола. Секретариат сообщает Сторонам текст любой
предлагаемой поправки к настоящему Протоколу не менее чем за шесть
месяцев до начала заседания, на котором она предлагается для
принятия. Секретариат сообщает также текст любых предлагаемых
поправок Сторонам и сигнатариям Конвенции и, для информации,
Депозитарию.

3. Стороны делают все возможное для достижения согласия по любой
предлагаемой поправке к настоящему Протоколу на основе консенсуса.
Если все усилия, направленные на достижение консенсуса, были
исчерпаны и согласие не было достигнуто, то поправка в качестве
последней меры принимается большинством в три четверти голосов
присутствующих и участвующих в голосовании на данном заседании
Сторон. Секретариат сообщает текст принятой поправки Депозитарию,

который препровождает его всем Сторонам для принятия.

4. Документы о принятии в отношении поправки сдаются на хранение
Депозитарию. Поправка, принятая в соответствии с пунктом 3 выше,
вступает в силу для тех Сторон, которые приняли ее, на девяностый
день со дня получения Депозитарием документа о принятии по меньшей
мере от трех четвертей Сторон настоящего Протокола.
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5. Поправка вступает в силу для любой другой Стороны на
девяностый день после даты сдачи данной Стороной на хранение
Депозитарию ее документа о принятии указанной поправки.

Статья 21

1. Приложения к настоящему Протоколу составляют его неотъемлемую
часть, и, если прямо не предусматривается иного, ссылка на настоящий
Протокол представляет собой в то же время ссылку на любые
приложения к нему. Любые приложения, принятые после вступления в
силу настоящего Протокола, ограничиваются перечнями, формами или
любыми другими материалами описательного характера, которые
касаются научных, технических, процедурных или административных
вопросов.

2. Любая Сторона может вносить предложения о принятии приложения
к настоящему Протоколу и может предлагать поправки к приложениям к
настоящему Протоколу.

3. Приложения к настоящему Протоколу и поправки к приложениям к
настоящему Протоколу принимаются на очередной сессии Конференции
Сторон, действующей в качестве совещания Сторон настоящего
Протокола. Секретариат сообщает Сторонам текст любого
предлагаемого приложения или любой предлагаемой поправки к
приложению не менее чем за шесть месяцев до начала заседания, на
котором они предлагаются для принятия. Секретариат сообщает также
текст любого предлагаемого приложения или любой предлагаемой
поправки к приложению Сторонам и сигнатариям Конвенции и, для
информации, Депозитарию.

4. Стороны делают все возможное для достижения согласия по любому
предлагаемому приложению или по любой предлагаемой поправке к
приложению на основе консенсуса. Если все усилия, направленные на
достижение консенсуса, были исчерпаны и согласие не было
достигнуто, то приложение или поправка к приложению в качестве
последней меры принимается болътпинством в три четверти голосов
присутствующих и участвующих в голосовании на данном заседании
Сторон. Секретариат сообщает текст принятого приложения или
принятой поправки к приложению Депозитарию, который препровождает
его всем Сторонам для принятия.

5. Приложение или поправка к приложению, помимо приложений А и В,
которые были приняты в соответствии с пунктами 3 и 4 выше, вступает
в силу для всех Сторон настоящего Протокола через шесть месяцев
после даты направления Депозитарием сообщения таким Сторонам о
принятии данного приложения или о принятии поправки к приложению,
за исключением тех Сторон, которые в течение этого периода в
письменной форме уведомили Депозитария о своем непринятии данного
приложения или данной поправки к приложению. Приложение или
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поправка к приложению вступает в силу для Сторон, которые
аннулируют свое уведомление о непринятии, на девяностый день после
даты получения Депозитарием сообщения об аннулировании такого
уведомления.

6. Если принятие приложения или поправки к приложению связано с
внесением поправки в настоящий Протокол, то такое приложение или
такая поправка к приложению не вступает в силу до тех пор, пока не
вступит в силу поправка к настоящему Протоколу.

7. Поправки к приложениям А и В к настоящему Протоколу
принимаются и вступают в силу в соответствии с процедурой,
изложенной в статье 20, при условии, что любая поправка к приложению
В принимается только при письменном согласии затрагиваемой
Стороны.

Статья 22

1. За исключением случаев, предусмотренных в пункте 2 ниже, каждая
Сторона имеет один голос.

2. Региональные организации экономической интеграции участвуют в
голосовании по вопросам, входящим в их компетенцию, с числом
голосов, равным числу их государств-членов, являющихся Сторонами
настоящего Протокола. Такая организация не пользуется правом
голоса, если своим правом пользуется какое-либо из ее государств-
членов, и наоборот.

Статья 23

Функции Депозитария настоящего Протокола выполняет
Генеральный секретарь Организации Объединенных Наций.

Статья 24

1. Настоящий Протокол открыт для подписания и подлежит
ратификации, принятию или одобрению государствами и региональными
организациями экономической интеграции, которые являются
Сторонами Конвенции. Он открыт для подписания в Центральных

учреждениях Организации Объединенных Наций в Нью-Йорке с 16 марта
1998 года по 15 марта 1999 года. Настоящий Протокол открывается для
присоединения на следующий день после даты его закрытия для
подписания. Документы о ратификации, принятии, одобрении или
присоединении сдаются на хранение Депозитарию.

2. Любая региональная организация экономической интеграции,
которая становится Стороной настоящего Протокола, но при этом ни
одно из ее государств-членов не является Стороной, несет все
обязательства, вытекающие из настоящего Протокола. В случае таких



организаций, у которых одно или несколько государств-членов
являются Сторонами настоящего Протокола, данная организация и ее
государства-члены принимают решение в отношении своих
соответствующих обязанностей по выполнению ими взятых на себя
обязательств по настоящему Протоколу. В таких случаях данная
организация и ее государства-члены не могут одновременно
пользоваться правами в соответствии с настоящим Протоколом.

3. В своих документах о ратификации, принятии, одобрении или
присоединении региональные организации экономической интеграции
объявляют о пределах своей компетенции в отношении вопросов,
регулируемых настоящим Протоколом. Эти организации также
информируют Депозитария, который в свою очередь информирует
Стороны, о любых существенных изменениях в пределах их компетенции.

Статья 25

1. Настоящий Протокол вступает в силу на девяностый день после
того, как не менее 55 Сторон Конвенции, в том числе Стороны,
включенные в приложение I, на долю которых приходится в
совокупности как минимум 55 процентов общих выбросов диоксида
углерода Сторон, включенных в приложение I, за 1990 год, сдадут на
хранение свои документы о ратификации, принятии, одобрении или
присоединении.

2. Для целей настоящей статьи "общие выбросы диоксида углерода
Сторон, включенных в приложение I, за 1990 год" означают количество,
которое Стороны, включенные в приложение I, заявили в день принятия
настоящего Протокола или ранее в своих первых национальных
сообщениях, представленных согласно статье 12 Конвенции.

3. Для каждого государства или каждой региональной организации
экономической интеграции, которые ратифицируют, принимают или
одобряют настоящий Протокол или присоединяются к нему после
выполнения условий для его вступления в силу в соответствии с
пунктом 1 выше, настоящий Протокол вступает в силу на девяностый
день после даты сдачи на хранение их документов о ратификации.
принятии, одобрении или присоединении.

4. Для целей настоящей статьи ни один документ, сданный на
хранение региональной организацией экономической интеграции, не
рассматривается в качестве дополнительного к документам, сданным
на хранение государствами-членами этой организации.
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Статья 26

Оговорки к настоящему Протоколу не допускаются.

Статья 27

1. В любое время по истечении трех лет с даты вступления Протокола
в силу для той или иной Стороны эта Сторона может выйти из
Протокола, направив письменное уведомление Депозитарию.

2. Любой такой выход вступает в силу по истечении одного года с
даты получения Депозитарием уведомления о выходе или в такой более
поздний срок, который может быть указан в уведомлении о выходе.

3. Любая Сторона, которая выходит из Конвенции, считается также
вышедшей из настоящего Протокола.

Статья 28

1. Подлинник настоящего Протокола, тексты которого на английском,
арабском, испанском, китайском, русском и французском языках
являются равно аутентичными, сдается на хранение Генеральному
секретарю Организации Объединенных Наций.

СОВЕРШЕНО в Киото одиннадцатого дня декабря месяца одна тысяча
девятьсот девяносто седьмого года.

В УДОСТОВЕРЕНИЕ ЧЕГО нижеподписавшиеся, должным образом на то
уполномоченные, поставили свои подписи под настоящим Протоколом в
указанные дни.



Приложение А

Парниковые газы

Диоксид углерода (СО2)

Метан (СН4)

Закись азота (N20)

Гидрофторуглероды (ГФУ)

Перфторуглероды (ПФУ)

Гексафторид серы (SF6)

Секторы/категории источников и поглотителей

Энергетика

Сжигание топлива

Энергетическая промышленность

Обрабатывающая промышленность и строительство

Транспорт

Другие секторы

Прочее

Утечки при добыче и транспортировке топлива

Твердое топливо

Нефть и природный газ

Прочее

Промышленные процессы

Продукция горнодобывающей промышленности

Химическая промышленность



Металлургия

Другие производства

Производство галогенированных углеродных соединений и
гексафторида серы

Потребление галогенированных углеродных соединений и
гексафторида серы

Прочее

Использование растворителей и других продуктов

Сельское хозяйство

Интестинальная ферментация

Уборка, хранение и использование навоза

Производство риса

Сельскохозяйственные земли

Управляемый пал саванн

Сжигание сельскохозяйственных отходов на полях

Прочее

Отходы

Удаление твердых отходов в грунте

Обработка сточных вод

Сжигание отходов

Прочее
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Приложение В

Определенные количественные
обязательства по ограничению или

сокращению выбросов

Сторона (в процентах от базового года или периода)

Австралия 108

Австрия 92

Бельгия 92

Болгария* 92

Венгрия* 94

Германия 92

Греция 92

Дания 92

Европейское сообщество 92

Ирландия 92

Исландия 110

Испания 92

Италия 92

Канада 94

Латвия* 92

Литва* 92

Лихтенштейн 92

Люксембург 92

Монако 92

Нидерланды 92

Новая Зеландия 100

Норвегия 101

Польша* 94

Португалия 92

Российская Федерация* 100

Румыния* 92

Словакия* 92

Словения* 92



Определенные количественные
обязательства по ограничению или

сокращению выбросов

Сторона (в процентах от базового года или периода)

Соединенное Королевство 92
Великобритании и
Северной Ирландии

Соединенные Штаты 93
Америки

Украина* 100

Финляндия 92

Франция 92

Хорватия* 95

Чешская Республика* 92

Швейцария 92

Швеция 92

Эстония* 92

Япония 94

Стороны, которые осуществляют процесс перехода к рыночной
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PROTOCOLO DE KYOTO DE LA CONVENCIÓN MARCO DE LAS

NACIONES UNIDAS SOBRE EL CAMBIO CLIMÁTICO

Las Partes en el presente Protocolo,

Siendo Partes en la Convención Marco de las Naciones Unidas sobre el
Cambio Climático, en adelante "la Convención",

Persiguiendo el objetivo último de la Convención enunciado en su

artículo 2,

Recordando las disposiciones de la Convención,

Guiadas por el artículo 3 de la Convención,

En cumplimiento del Mandato de Berlín, aprobado mediante la
decisión 1/CP.l de la Conferencia de las Partes en la Convención en su
primer período de sesiones,

Han convenido en lo siguiente:

Artículo 1

A los efectos del presente Protocolo se aplicarán las definiciones

contenidas en el artículo 1 de la Convención. Además:

1. Por "Conferencia de las Partes" se entiende la Conferencia de
las Partes en la Convención.

2. Por "Convención" se entiende la Convención Marco de las Naciones
Unidas sobre el Cambio Climático, aprobada en Nueva York el 9 de mayo
de 1992.

3. Por "Grupo Intergubernamental de Expertos sobre el Cambio
Climático" se entiende el grupo intergubernamental de expertos sobre el
cambio climático establecido conjuntcimente por la Organización
Meteorológica Mundial y el Programa de las Naciones Unidas para el Medio
Ambiente en 19SS,



4. Por "Protocolo de Montreal" se entiende el Protocolo de Montreal

relativo a las sustancias que agotan la capa de ozono aprobado en Montreal
el 16 de septiembre de 1987 y en su forma posteriormente ajustada y

enmendada.

5. Por "Partes presentes y votantes" se entiende las Partes

presentes que emiten un voto afirmativo o negativo.

6. Por "Parte" se entiende, a menos que del contexto se desprenda

otra cosa, una Parte en el presente Protocolo.

7. Por "Parte incluida en el anexo I
м
 se entiende una Parte que

figura en el anexo I de la Convención, con las enmiendas de que pueda ser
objeto, o una Parte que ha hecho la notificación prevista en el inciso g)
del párrafo 2 del artículo 4 de la Convención.

Artículo 2

l. Con el fin de promover el desarrollo sostenible, cada una de las
Partes incluidas en el anexo I, al cumplir los compromisos cuantificados
de limitación y reducción de las emisiones contraídos en virtud del
artículo 3:

a) Aplicará y/o seguirá elaborando políticas y medidas de
conformidad con sus circunstancias nacionales, por ejemplo las siguientes:

i) fomento de la eficiencia energética en los sectores pertinentes
de la economía nacional:

ii) protección y mejora do ios sumideros y depósitos de los gases de
efecto invernadero no controlados por el Protocolo de Montreal,
teniendo en cuenta sus compromisos en virtud de los acuerdos
internacionales pertinentes sobre el medio ambiente: promoción
de prácticas sostenibles de gestión forestal, la forestación y
la reforestación;

iii) promoción de modalidades agrícolas sostenibles a la luz de las
consideraciones del cambio climático:



iv) investigación, promoción, desarrollo y aumento del uso de formas
nuevas y renovables de energía, de tecnologías de secuestro del
dióxido de carbono y de tecnologías avanzadas y novedosas que
sean ecológicamente racionales;

v) reducción progresiva o eliminación gradual de las deficiencias
del mercado, los incentivos fiscales, las exenciones tributarias
y arancelarias y las subvenciones que sean contrarios al
objetivo de la Convención en todos los sectores emisores de
gases de efecto invernadero y aplicación de instrumentos de
mercado;

vi) fomento de reformas apropiadas en los sectores pertinentes con
el fin de promover unas políticas y medidas que limiten o
reduzcan las emisiones de los gases de efecto invernadero no
controlados por el Protocolo de Montreal;

vi i) medidas para limitar y/o reducir las emisiones de los gases de
efecto invernadero no controlados por el Protocolo de Montreal
en el sector del transporte;

viii) limitación y/o reducción de las emisiones de metano mediante su
recuperación y utilización en la gestión de los desechos así
como en la producción, el transporte y la distribución de
energía;

b) Cooperará con otras Partes del anexo I para fomentar la eficacia
individual y global de las políticas y medidas que se adopten en virtud
del presente artículo, de conformidad con el apartado i) del inciso e) del
párrafo 2 del artículo 4 de la Convención. Con este fin, estas Partes
procurarán intercambiar experiencia e información sobre tales políticas y
medidas, en particular concibiendo las formas de mejorar su
comparabilidad, transparencia y eficacia. La Conferencia de las Partes en
calidad de reunión de las Partes en el presente Protocolo, en su primer
período de sesiones o tan pronto como sea posible después de éste,
examinará los medios de facilitar dicha cooperación, teniendo en cuenta
toda la información pertinente.

2. Las Partes incluidas en el anexo I procurarán limitar o reducir
las emisiones de gases de efecto invernadero no controlados por el
Protocolo de Montreal generadas por los combustibles del transporte aéreo
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y marítimo internacional trabajando por conducto de la Organización de
Aviación Civil Internacional y la Organización Marítima Internacional,
respect ivamente.

3. Las Partes incluidas en el anexo I se empeñarán en aplicar las
políticas y medidas a que se refiere el presente artículo de tal manera
que se reduzcan al mínimo los efectos adversos, comprendidos los efectos
adversos del cambio climático, efectos en el comercio internacional y
repercusiones sociales, ambientales y económicas, para otras Partes,
especialmente las Partes que son países en desarrollo y en particular las
mencionadas en los párrafos 8 y 9 del artículo 4 de la Convención,
teniendo en cuenta lo dispuesto en el artículo 3 de la Convención. La
Conferencia de las Partes en calidad de reunión de las Partes en el
presente Protocolo podrá adoptar otras medidas, según corresponda, para
promover el cumplimiento de lo dispuesto en este párrafo.

4. Si considera que convendría coordinar cualesquiera de las
políticas y medidas señaladas en el inciso a) del párrafo 1 supra, la
Conferencia de las Partes en calidad de reunión de las Partes en el
presente Protocolo, teniendo en cuenta las diferentes circunstancias
nacionales y los posibles efectos, examinará las formas y medios de
organizar la coordinación de dichas políticas y medidas.

Artículo 3

1. Las Partes incluidas en el anexo I se asegurarán, individual o
conjuntamente, de que sus emisiones antropógenas agregadas, expresadas en
dióxido de carbono equivalente, de los gases de efecto invernadero
enumerados en el anexo A no excedan de las cantidades atribuidas a ellas,
calculadas en función de los compromisos cuantificados ci-- limitación y
reducción de las emisiones consignados para ellas en el anexo В у de
conformidad con lo dispuesto en el presente artículo, con miras a reducir
el total de sus emisiones de esos gases a un nivel inferior en no menos de
5% al de 1990 en el período de compromiso comprendido entre el año 2008 y
el 2012.

2. Cada una de las Partes incluidas en el anexo I deberá poder
demostrar para el año 2005 un avance concreto en el cumplimiento de sus
compromisos contraídos en virtud del presente Protocolo.
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3. Las variaciones netas de las emisiones por las fuentes y la
absorción por los sumideros de gases de efecto invernadero que se deban a
la actividad humana directamente relacionada con el cambio del uso de la
tierra y la silvicultura, limitada a la forestación, reforestación y
deforestación desde 1990, calculadas como variaciones verificables del
carbono almacenado en cada período de compromiso, serán utilizadas a los
efectos de cumplir los compromisos de cada Parte incluida en el anexo I
dimanantes del presente artículo. Se informará de las emisiones por las
fuentes y la absorción por los sumideros de gases de efecto invernadero
que guarden relación con esas actividades de una manera transparente y
verificable y se las examinará de conformidad con lo dispuesto en los
artículos 7 y 8.

4. Antes del primer período de sesiones de la Conferencia de las
Partes en calidad de reunión de las Partes en el presente Protocolo, cada
una de las Partes incluidas en el anexo I presentará al Órgano Subsidiario
de Asesoramiento Científico y Tecnológico, para su examen, datos que
permitan establecer el nivel del carbono almacenado correspondiente a 1990
y hacer una estimación de las variaciones de ese nivel en los años
siguientes. En su primer período de sesiones o lo antes posible después
de éste, la Conferencia de las Partes en calidad de reunión de las Partes
en el presente Protocolo determinará las modalidades, normas y directrices
sobre la forma de sumar o restar a las cantidades atribuidas a las Partes
del anexo I actividades humanas adicionales relacionadas con las
variaciones de las emisiones por las fuentes y la absorción por los
sumideros de gases de efecto invernadero en las categorías de suelos
agrícolas y de cambio del uso de la tierra y silvicultura y sobre las
actividades que se hayan de sumar o restar, teniendo en cuenta las
incertidumbres, la transparencia de la presentación de informes, la
verificabilidad, la labor métodológica del Grupo Intergubernamental de
Expertos sobre el Cambio Climático, el asesoramiento prestado por el
Órgano Subsidiario de Asesoramiento Científico y Tecnológico de
conformidad con el artículo 5 y las decisiones de la Conferencia de las
Partes. Tal decisión se aplicará en los períodos de compromiso segundo y
siguientes. Una Parte podrá optar por aplicar tal decisión sobre estas
actividades humanas adicionales para su primer período de compromiso,
siempre que estas actividades se hayan realizado desde 1990.

5. Las Partes incluidas en el anexo I que están en vías de
transición a una economía de mercado y que hayan determinado su año o
período de base con arreglo a la decisión 9/CP.2, adoptada por la
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Conferencia de las Partes en su segundo período de sesiones, utilizarán
ese año o período de base para cumplir sus compromisos dimanantes del
presente artículo. Toda otra Parte del anexo I que esté en transición a
una economía de mercado y no haya presentado aún su primera comunicación
nacional con arreglo al artículo 12 de la Convención podrá también
notificar a la Conferencia de las Partes en calidad de reunión de las
Partes en el presente Protocolo que tiene la intención de utilizar un año
o período histórico de base distinto del año 1990 para cumplir sus
compromisos dimanantes del presente artículo. La Conferencia de las
Partes en calidad de reunión de las Partes en el presente Protocolo se
pronunciará sobre la aceptación de dicha notificación.

6. Teniendo en cuenta lo dispuesto en el párrafo 6 del artículo 4
de la Convención, la Conferencia de las Partes en calidad de reunión de
las Partes en el presente Protocolo concederá un cierto grado de
flexibilidad a las Partes del anexo I que están en transición a una
economía de mercado para el cumplimiento de sus compromisos dimanantes del
presente Protocolo, que no sean los previstos en este artículo.

7. En el primer período de compromiso cuantificado de limitación y
reducción de las emisiones, del año 2008 al 2012, la cantidad atribuida a
cada Parte incluida en el anexo I será igual al porcentaje consignado para
ella en el anexo В de sus emisiones antropógenas agregadas, expresadas en
dióxido de carbono equivalente, de los gases de efecto invernadero
enumerados en el anexo A correspondientes a 1990, o al año o período de
base determinado con arreglo al párrafo 5 supra, multiplicado por cinco.
Para calcular la cantidad que se les ha de atribuir, las Partes del
anexo I para las cuales el cambio del uso de la tierra y la silvicultura
constituían una fuente neta de emisiones de gases de efecto invernadero
en 1990 incluirán en su año de base 1990 o período de base las emisiones
antropógenas agregadas por las fuentes, expresadas en dióxido de carbono
equivalente, menos la absorción por los sumideros en 1990 debida al cambio
del uso de la tierra.

8. Toda Parte incluida en el anexo I podrá utilizar el año 1995
como su año de base para los hidrofluorocarbonos, los perfluorocarbonos y
el hexafluorure de azufre para hacer los cálculos a que se refiere el
párrafo 7 supra.

9. Los compromisos de las Partes incluidas en el anexo I para los
períodos siguientes se establecerán en enmiendas al anexo В del presente
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Protocolo que se adoptarán de conformidad con lo dispuesto en el párrafo 7
del artículo 21. La Conferencia de las Partes en calidad de reunión de
las Partes en el presente Protocolo comenzará a considerar esos
compromisos al menos siete años antes del término del primer período de
compromiso a que se refiere el párrafo 1 supra.

10. Toda unidad de reducción de emisiones, o toda fracción de una
cantidad atribuida, que adquiera una Parte de otra Parte con arreglo a lo
dispuesto en el artículo 6 o el artículo 17 se sumará a la cantidad
atribuida a la Parte que la adquiera.

11. Toda unidad de reducción de emisiones, o toda fracción de una
cantidad atribuida, que transfiera una Parte a otra Parte con arreglo a lo
dispuesto en el artículo 6 o el artículo 17 se deducirá de la cantidad
atribuida a la Parte que la transfiera.

12. Toda unidad de reducción certificada de emisiones que adquiera
una Parte de otra Parte con arreglo a lo dispuesto en el artículo 12 se
agregará a la cantidad atribuida a la Parte que la adquiera.

13. Si en un período de compromiso las emisiones de una Parte
incluida en el anexo I son inferiores a la cantidad atribuida a ella en
virtud del presente artículo, la diferencia se agregará, a petición de esa
Parte, a la cantidad que se atribuya a esa Parte para futuros períodos de
compromiso,

14. Cada Parte incluida en el anexo I se empeñará en cumplir los
compromisos señalados en el párrafo 1 svror_a de manera que se reduzcan al
mínimo las repercusiones sociales, ambientales y económicas adversas para
las Partes que son países en desarrollo, en particular las mencionadas en
los párrafos Я у 9 del artículo 4 de la Convención. En consonancia con
las decisiones pertinentes cíe la Conferencia de las Partes ^

ц
гс la

aplicación de esos párrafos, la Conferencia de las Partes c~ calidad de
reunión de las Partes en el presente Pro LOCO lo estudiará en su primer
período de sesiones las medidas que sea necesario tomar para reducir al
mínimo los efectos adversos del cambio climático y/o el impacto de la
aplicación de medidas de respuesta para las Partes mencionadas en esos
párrafos. Entre otras, se estudiarán cuestiones como la financiación, los
seguros y la transferencia de tecnología.



Artículo 4

1. Se considerará que las Partes incluidas en el anexo I que hayan
llegado a un acuerdo para cumplir conjuntamente sus compromisos dimanantes
del artículo 3 han dado cumplimiento a esos compromisos si la suma total
de sus emisiones antropógenas agregadas, expresadas en dióxido de carbono
equivalente, de los gases de efecto invernadero enumerados en el anexo A
no excede de las cantidades atribuidas a ellas, calculadas en función de
los compromisos cuantificados de limitación y reducción de las emisiones
consignados para ellas en el anexo В у de conformidad con lo dispuesto en
el artículo 3. En el acuerdo se consignará el nivel de emisión respectivo
asignado a cada una de las Partes en el acuerdo.

2. Las Partes en todo acuerdo de este tipo notificarán a la
secretaría el contenido del acuerdo en la fecha de depósito de sus
instrumentos de ratificación, aceptación o aprobación del presente
Protocolo o de adhesión a éste. La secretaría informará a su vez a las
Partes y signatarios de la Convención el contenido del acuerdo.

3. Todo acuerdo de este tipo se mantendrá en vigor mientras dure el
período de compromiso especificado en el párrafo 7 del artículo 3.

4. Si las Partes que actúan conjuntamente lo hacen en el marco de
una organización regional de integración económica y junto con ella, toda
modificación de la composición de la organización tras la aprobación del
presente Protocolo no incidirá en los compromisos ya vigentes en virtud
del presente Protocolo. Todo cambio en la composición de la organización
se tendrá en cuenta únicamente a los efectos de los compromisos que en
virtud del artículo 3 se contraigan después de esa modificación.

5. En caso de que las Partes en semejante acuerdo no logren el
nivel total combinado de reducción de las emisiones fijado para ellas,
cada una de las Partes en ese acuerdo será responsable del nivel de sus
propias emisiones establecido en el acuerdo.

6. Si las Partes que actúan conjuntamente lo hacen en ti marco de
una organización regional de integración económica que es Parte en el
presente Protocolo y junto con ella, cada Estado miembro de esa
organización regional de integración económica, en forma individual y
conjuntamente con la organización regional de integración económica, de
acuerdo con lo dispuesto en el artículo 24, será responsable, en caso de



que no se logre el nivel total combinado de reducción de las emisiones,
del nivel de sus propias emisiones notificado con arreglo al presente
artículo.

Artículo 5

1. Cada Parte incluida en el anexo I establecerá, a más tardar un
año antes del comienzo del primer período de compromiso, un sistema
nacional que permita la estimación de las emisiones antropógenas por las
fuentes y de la absorción por los sumideros de todos los gases de efecto
invernadero no controlados por el Protocolo de Montréal. La Conferencia
de las Partes en calidad de reunión de las Partes en el presente Protocolo
impartirá en su primer período de sesiones las directrices en relación con
tal sistema nacional, que incluirán las metodologías especificadas en el
párrafo 2 infra.

2. Las metodologías para calcular las emisiones antropógenas por
las fuentes y la absorción por los sumideros de todos los gases de efecto
invernadero no controlados por el Protocolo de Montreal serán las
aceptadas por el Grupo Intergubernamental de Expertos sobre el Cambio
Climático y acordadas por la Conferencia de las Partes en su tercer
período de sesiones. En los casos en que no se utilicen tales
metodologías, se introducirán los ajustes necesarios conforme a las
metodologías acordadas por la Conferencia de las Partes en calidad de
reunión de las Partes en el presente Protocolo en su primer período de
sesiones. Basándose en la labor de] Grupo Intergubernamental de Expertos
sobre el Cambio Climático, en particular, y en el asesoramiento prestado
por el órgano Subsidiario de Asesoramiento Científico y Tecnológico, la
Conferencia de las Partes en calidad de reunión de las Partes en el
presente Protocolo examinará periódicamente y, según corresponda, revisará
esas metodologías y ajustes, teniendo plenamente en cuenta las decisiones
que pueda adoptar al respecto la Conferencia de las Partes. Toda revisión
de metodologías o ajustes se aplicará exclusivamente a los efectos de
determinar si se cumplen los compromisos que en virtud del artículo 3 se
establezcan para un período de compromiso posterior a esa revisión.

3. Los potenciales de calentamiento atmosférico que se utilicen
para calcular la equivalencia en dióxido de carbono de las emisiones
antropógenas por las fuentes y de la absorción por los sumideros de los
gases de efecto invernadero enumerados en el anexo A serán los aceptados
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por el Grupo Intergubernamental de Expertos sobre el Cambio Climático y
acordados por la Conferencia de las Partes en su tercer período de
sesiones. Basándose en la labor del Grupo Intergubernamental de Expertos
en el Cambio Climático, en particular, y en el asesoramiento prestado por
el órgano Subsidiario de Asesoramiento Científico y Tecnológico, la
Conferencia de las Partes en calidad de reunión de las Partes en el
presente Protocolo examinará periódicamente y, según corresponda, revisará
el potencial de calentamiento atmosférico de cada uno de esos gases de
efecto invernadero, teniendo plenamente en cuenta las decisiones que pueda
adoptar al respecto la Conferencia de las Partes. Toda revisión de un
potencial de calentamiento atmosférico será aplicable únicamente a los
compromisos que en virtud del artículo 3 se establezcan para un período de
compromiso posterior a esa revisión.

Artículo 6

1. A los efectos de cumplir los compromisos contraídos en virtud
del artículo 3, toda Parte incluida en el anexo I podrá transferir a
cualquiera otra de esas Partes, o adquirir de ella, las unidades de
reducción de emisiones resultantes de proyectos encaminados a reducir las
emisiones antropógenas por las fuentes o incrementar la absorción
antropógena por los sumideros de los gases de efecto invernadero en
cualquier sector de la economía, con sujeción a lo siguiente:

a) Todo proyecto de ese tipo deberá ser aprobado por las Partes
part icipantes;

b) Todo proyecto de ese tipo permitirá una reducción de las
emisiones por las fuentes, o un incremento de la absorción por los
sumideros, que sea adicional a cualquier otra reducción u otro incremento
que se produciría de no realizarse el proyecto;

c) La Parte interesada no podrá adquirir ninguna unidad de
reducción de emisiones si no ha dado cumplimiento a sus obligaciones
dimanantes de los artículos 5 y 7; y

d) La adquisición de unidades de reducción de emisiones será
suplementaria a las medidas nacionales adoptadas a los efectos de cumplir
los compromisos contraídos en virtud del artículo 3.
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2. La Conferencia de las Partes en calidad de reunión de las Partes
en el presente Protocolo podrá, en su primer período de sesiones o tan
pronto como sea posible después de éste, establecer otras directrices para
la aplicación del presente artículo, en particular a los efectos de la
verificación y presentación de informes.

3. Una Parte incluida en el anexo I podrá autorizar a personas
jurídicas a que participen, bajo la responsabilidad de esa Parte, en
acciones conducentes a la generación, transferencia o adquisición en
virtud de este artículo de unidades de reducción de emisiones.

4. Si, de conformidad con las disposiciones pertinentes del
artículo 8, se plantea alguna cuestión sobre el cumplimiento por una Parte
incluida en el anexo I de las exigencias a que se refiere el presente
artículo, la transferencia y adquisición de unidades de reducción de
emisiones podrán continuar después de planteada esa cuestión, pero ninguna
Parte podrá utilizar esas unidades a los efectos de cumplir sus
compromisos contraídos en virtud del artículo 3 mientras no se resuelva la
cuestión del cumplimiento.

Artículo 7

1. Cada una de las Partes incluidas en el anexo I incorporará un su
inventario anual de las emisiones antropógenas por las fuentes y de la
absorción por los sumideros de los gases de efecto invernadero no
controlados por el Protocolo de Montreal, presentado de conformidad con
las decisiones pertinentes de la Conferencia de las Partes, la información
sup lenientaria necesaria a los efectos de asegurar el cumplimiento dej
artículo 3, qirj se determinant de conformidad con el parral u 4 iní'ra.

2. Ccidci una de !••:•> Partes incluidas en el .IP-J.-..O ï incorporará en la
común icacion nacional que presente de conformidad con eJ articulo 12 de la
Convención b'-i ¡пГоппаллоп sup i emt nrar iu necesaria para demostrar el

curüpi iii.i'.'nlo tit- ios compromisos contraídos en virtud del presente
Pro loco lo. ч

1
-
1
*-'
 se determinará de conformidad con el párrafo 4 infra.

."'•. Cada una de las Partes incluidas en el anexo I presentará la
información solicitada en el párrafo 1 supra anualmente, comenzando por el
primer inventario que deba presentar de conformidad con la Convención para
el primer año del período de compromiso después de la entrada en vigor del
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presente Protocolo para esa Parte. Cada una de esas Partes presentará la
información solicitada en el párrafo 2 supra como parte de la primera
comunicación nacional que deba presentar de conformidad con la Convención
una vez que el presente Protocolo haya entrado en vigor para esa Parte y
que se hayan adoptado las directrices a que se refiere el párrafo 4 infra.
La frecuencia de la presentación ulterior de la información solicitada en
el presente artículo será determinada por la Conferencia de las Partes en
calidad de reunión de las Partes en el presente Protocolo, teniendo en
cuenta todo calendario para la presentación de las comunicaciones
nacionales que determine la Conferencia de las Partes.

4. La Conferencia de las Partes en calidad de reunión de las Partes
en el presente Protocolo adoptará en su primer período de sesiones y
revisará periódicamente en lo sucesivo directrices para la preparación de
la información solicitada en el presente artículo, teniendo en cuenta las
directrices para la preparación de las comunicaciones nacionales de las
Partes incluidas en el anexo I adoptadas por la Conferencia de las Partes.
La Conferencia de las Partes en calidad de reunión de las Partes en el
presente Protocolo decidirá también antes del primer período de compromiso
las modalidades de contabilidad en relación con las cantidades atribuidas.

Artículo 8

1. La información presentada en virtud del artículo 7 por cada una
de las Partes incluidas en el anexo I será examinada por equipos de
expertos en cumplimiento de las decisiones pertinentes de la Conferencia
de las Partes y de conformidad con las directrices que adopte a esos
efectos la Conferencia de las Partes en calidad de reunión de las Partes
en el presente Protocolo con arreglo al párrafo 4 jjnfra. La información
presentada en virtud del párrafo 1 del artículo 7 por cada una de las
Partes incluidas en el anexo I será examinada en el marco de la
recopilación anual de los inventarios y las cantidades atribuidas de
emisiones y la contabilidad conexa. Además, la información presentada en
virtud del párrafo 2 del artículo 7 por cada una de las Partes incluidas
en el anexo I será estudiada en el marco del examen de las comunicaciones,

2. Esos equipos examinadores serán coordinados por la secretaría y
estarán integrados por expertos escogidos entre los candidatos propuestos
por las Partes en la Convención y, según corresponda, por organizaciones
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intergubernamentales, de conformidad con la orientación impartida a esos
efectos por la Conferencia de las Partes.

3. El proceso de examen permitirá una evaluación técnica exhaustiva
e integral de todos los aspectos de la aplicación del presente Protocolo
por una Parte. Los equipos de expertos elaborarán un informe a la
Conferencia de las Partes en calidad de reunión de las Partes en el
presente Protocolo, en el que evaluarán el cumplimiento de los compromisos
de la Parte y determinarán los posibles problemas con que se tropiece y
los factores que incidan en el cumplimiento de los compromisos.
La secretaría distribuirá ese informe a todas las Partes en la Convención.
La secretaría enumerará para su ulterior consideración por la Conferencia
de las Partes en calidad de reunión de las Partes en el presente Protocolo
las cuestiones relacionadas con la aplicación que se hayan señalado en
esos informes.

4. La Conferencia de las Partes en calidad de reunión de las Partes
en el presente Protocolo adoptará en su primer período de sesiones
y revisará periódicamente en lo sucesivo directrices para el examen de la
aplicación del presente Protocolo por los equipos de expertos, teniendo en
cuenta las decisiones pertinentes de la Conferencia de las Partes.

5. La Conferencia de las Partes en calidad de reunión de las Partes
en el presente Protocolo, con la asistencia del órgano Subsidiario de
Ejecución y, según corresponda, del órgano Subsidiario de Asesoramiento
Científico y Tecnológico, examinará:

a) La información presentada por las Partes en virtud del
artículo 7 y los informes de los exámenes que hayan realizado de ella los
expertos de conformidad con el presente artículo; y

b) Las cuestiones relacionadas con la aplicación que haya enumerado
la secretaría de conformidad con el párrafo 3 supra. ал,.' coir.o toda
cuestión que hayan planteado las Partes.

6. Habiendo examinado la información a que se hace referencia en el
párrafo 5 supra, la Conferencia de las Partes en calidad de reunión de las
Partes en el presente Protocolo adoptará sobre cualquier asunto las
decisiones que sean necesarias para la aplicación del presente Protocolo.



Artículo 9

1. La Conferencia de las Partes en calidad de reunión de las Partes
en el presente Protocolo examinará periódicamente el presente Protocolo a
la luz de las informaciones y estudios científicos más exactos de que se
disponga sobre el cambio climático y sus repercusiones y de la información
técnica, social y económica pertinente. Este examen se hará en
coordinación con otros exámenes pertinentes en el ámbito de la Convención,
en particular los que exigen el inciso d) del párrafo 2 del artículo 4 y
el inciso a) del párrafo 2 del artículo 7 de la Convención. Basándose en
este examen, la Conferencia de las Partes en calidad de reunión de las
Partes en el presente Protocolo adoptará las medidas que correspondan.

2. El primer examen tendrá lugar en el segundo período de sesiones
de la Conferencia de las Partes en calidad de reunión de las Partes en el
presente Protocolo. Los siguientes se realizarán de manera periódica y
oportuna.

Artículo 10

Todas las Partes, teniendo en cuenta sus responsabilidades comunes

pero diferenciadas y las prioridades, objetivos y circunstancias concretos
de su desarrollo nacional y regional, sin introducir ningún nuevo
compromiso para las Partes no incluidas en el anexo I aunque reafirmando
los compromisos ya estipulados en el párrafo 1 del artículo 4 de la
Convención y llevando adelante el cumplimiento de estos compromisos con
miras a lograr el desarrollo sostenible, teniendo en cuenta lo dispuesto
en los párrafos 3, 5 y 7 del artículo 4 de la Convención:

a) Formularán, donde corresponda y en la medida de lo posible, unos
programas nacionales y, en su caso, regionales para mejorar la calidad de
los factores de emisión, datos de actividad y/o modelos locales que sean
eficaces en relación con el costo y que reflejen las condiciones
socioeconómicas de cada Parte para la realización y la actualización
periódica de los inventarios nacionales de las emisiones antropógenas por
las fuentes y la absorción por los sumideros de todos los gases de efecto
invernadero no controlados por el Protocolo de Montreal, utilizando las
metodologías comparables en que convenga la Conferencia de las Partes y de
conformidad con las directrices para la preparación de las comunicaciones
nacionales adoptadas por la Conferencia de las Partes;
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b) Formularán, aplicarán, publicarán y actualizarán periódicamente
programas nacionales y, en su caso, regionales que contengan medidas para
mitigar el cambio climático y medidas para facilitar una adaptación
adecuada al cambio climático;

i) tales programas guardarían relación, entre otras cosas, con los
sectores de la energía, el transporte y la industria así como
con la agricultura, la silvicultura y la gestión de los
desechos. Es más, mediante las tecnologías y métodos de
adaptación para la mejora de la planificación espacial se
fomentaría la adaptación al cambio climático; y

ii) las Partes del anexo I presentarán información sobre las medidas
adoptadas en virtud del presente Protocolo, en particular los
programas nacionales, de conformidad con el artículo 7, y otras
Partes procurarán incluir en sus comunicaciones nacionales,
según corresponda, información sobre programas que contengan
medidas que a juicio de la Parte contribuyen a hacer frente al
cambio climático y a sus repercusiones adversas, entre ellas
medidas para limitar el aumento de las emisiones de gases de
efecto invernadero e incrementar la absorción por los sumideros,
medidas de fomento de la capacidad y medidas de adaptación;

c) Cooperarán en la promoción de modalidades eficaces para el
desarrollo, la aplicación y la difusión cíe tecnologías, conocimientos
especializados, prácticas y procesos ecológicamente racionales en lo
relativo al cambio climático, y adoptarán todas las medidas viables para
promover, facilitar y financiar, según corresponda, la transferencia de
esos recursos o el acceso a ellos, wi particular en beneficio de los
países en desarrollo, incluiros la formulación de políticas y programas
para la transferencia efectiva de tecnologías ecológicamente racionales
que sean de propiedad pública o de dominio público y la creación en el
sector privado de un clima propicio que permita promover la transferencia
de tecnologías ecológicamente racionales y el acceso a eslas;

d) Cooperarán en investigaciones científicas y técnicas y
promoverán el mantenimiento y el desarrollo de procedimientos de
observación sistemática y la creación de archivos de datos para reducir
las incertidumbres relacionadas con el sistema climático, las
repercusiones adversas del cambio climático y las consecuencias económicas
y sociales de las diversas estrategias de respuesta, y promoverán el
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desarrollo y el fortalecimiento de la capacidad y de los medios nacionales
para participar en actividades, programas y redes internacionales e
intergubernamentales de investigación y observación sistemática, teniendo
en cuenta lo dispuesto en el artículo 5 de la Convención;

e) Cooperarán en el plano internacional, recurriendo, según
proceda, a órganos existentes, en la elaboración y la ejecución de
programas de educación y capacitación que prevean el fomento de la
creación de capacidad nacional, en particular capacidad humana e
institucional, y el intercambio o la adscripción de personal encargado de
formar especialistas en esta esfera, en particular para los países en
desarrollo, y promoverán tales actividades, y facilitarán en el plano
nacional el conocimiento público de la información sobre el cambio
climático y el acceso del público a ésta. Se deberán establecer las
modalidades apropiadas para poner en ejecución estas actividades por
conducto de los órganos pertinentes de la Convención, teniendo en cuenta
lo dispuesto en el artículo 6 de la Convención;

f) Incluirán en sus comunicaciones nacionales información sobre los
programas y actividades emprendidos en cumplimiento del presente artículo
de conformidad con las decisiones pertinentes de la Conferencia de las
Partes; y

g) Al dar cumplimiento a los compromisos dimanantes del presente
artículo tomarán plenamente en consideración el párrafo 8 del artículo 4
de la Convención.

Artículo 11

1. Al aplicar el artículo 10 las Partes tendrán en cuenta lo
dispuesto en los párrafos 4, 5, 7, 8 y 9 dsl artículo 4 de la Convención.

2. En e i contexto de la aplicación del párrafo 1 del artículo 4 de
la Convención, de conformidad con lo dispuesto en el párrafo 3 del
artículo 4 y en el artículo 11 de la Convención y por conducto de la
entidad o las entidades encargadas del funcionamiento del mecanismo
financiero de la Convención, las Partes que son países desarrollados y las
demás Partes desarrolladas incluidas en el anexo II de la Convención:
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a) Proporcionarán recursos financieros nuevos y adicionales para
cubrir la totalidad de los gastos convenidos en que incurran las Partes
que son países en desarrollo al llevar adelante el cumplimiento de los
compromisos ya enunciados en el inciso a) del párrafo 1 del artículo 4 de
la Convención y previstos en el inciso a) del artículo 10;

b) Facilitarán también los recursos financieros, entre ellos
recursos para la transferencia de tecnología, que necesiten las Partes que
son países en desarrollo para sufragar la totalidad de los gastos
adicionales convenidos que entrañe el llevar adelante el cumplimiento de
los compromisos ya enunciados en el párrafo 1 del artículo 4 de la
Convención y previstos en el artículo 10 y que se acuerden entre una Parte
que es país en desarrollo y la entidad o las entidades internacionales a
que se refiere el artículo 11 de la Convención, de conformidad con ese
artículo.

Al dar cumplimiento a estos compromisos ya vigentes se tendrán en cuenta
la necesidad de que la corriente de recursos financieros sea adecuada y
previsible y la importancia de que la carga se distribuya adecuadamente
entre las Partes que son países desarrollados. La dirección impartida a
la entidad o las entidades encargadas del funcionamiento del mecanismo
financiero de la Convención en las decisiones pertinentes de la
Conferencia de las Partes, comprendidas las adoptadas antes de la
aprobación del presente Protocolo, se aplicará mutatis mutandis a las
disposiciones del presente párrafo.

.3. Las Partes que son países desarrollados y las demás Partes
desarrolladas que figuran en el anexo II de la Convención también podrán
facilitar, y las Partes que son países en desarrollo podrán obtener,
recursos financieros para la aplicación del artículo 10, por conductos
bilaterales o regionales o por otros conductos multilaterales.

Лг t i cu1o 12

1. Por el presente se define un mecanismo para un desarrollo
limpio.

2. El propósito del mecanismo para un desarrollo limpio es ayudar a
las Partes no incluidas en el anexo I a lograr un desarrollo sostenible y
contribuir al objetivo último de la Convención, así como ayudar a las
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Partes incluidas en el anexo I a dar cumplimiento a sus compromisos
cuantificados de limitación y reducción de las emisiones contraídos en
virtud del artículo 3.

3. En el marco del mecanismo para un desarrollo limpio:

a) Las Partes no incluidas en el anexo I se beneficiarán de las
actividades de proyectos que tengan por resultado reducciones certificadas
de las emisiones; y

b} Las Partes incluidas en el anexo I podrán utilizar las
reducciones certificadas de emisiones resultantes de esas actividades de
proyectos para contribuir al cumplimiento de una parte de sus compromisos
cuantificados de limitación y reducción de las emisiones contraídos en
virtud del artículo 3, conforme lo determine la Conferencia de las Partes
en calidad de reunión de las Partes en el presente Protocolo.

4. El mecanismo para un desarrollo limpio estará sujeto a la
autoridad y la dirección de la Conferencia de las Partes en calidad de
reunión de las Partes en el presente Protocolo y a la supervisión de una
junta ejecutiva del mecanismo para un desarrollo limpio.

5. La reducción de emisiones resultante de cada actividad de
proyecto deberá ser certificada por las entidades operacionales que
designe la Conferencia de las Partes en calidad de reunión de las Partes
en el presente Protocolo sobre Ja base de:

a) La participación voluntaria acordada por cada Parte
participante;

b) Unos beneficios reales, mensurables y a largo plazo en relación
con la mitigación del cambio climático: y

c) Reducciones de las emisiones que sean adicionales a las que se
producirían en ausencia de la actividad de proyecto certificada.

6. El mecanismo para un desarrollo limpio ayudará según sea
necesario a organizar la financiación de actividades de proyectos
certificadas.
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7. La Conferencia de las Partes en calidad de reunión de las Partes
en el presente Protocolo en su primer período de sesiones deberá
establecer las modalidades y procedimientos que permitan asegurar la
transparencia, la eficiencia y la rendición de cuentas por medio de una
auditoría y la verificación independiente de las actividades de proyectos.

8. La Conferencia de las Partes en calidad de reunión de las Partes
en el presente Protocolo se asegurará de que una parte de los fondos
procedentes de las actividades de proyectos certificadas se utilice para
cubrir los gastos administrativos y ayudar a las Partes que son países en
desarrollo particularmente vulnerables a los efectos adversos del cambio
climático a hacer frente a los costos de la adaptación.

9. Podrán participar en el mecanismo para un desarrollo limpio, cri
particular en las actividades mencionadas en el inciso a) del párrafo 3
supra y en la adquisición de unidades certificadas de reducción de
emisiones, entidades privadas o públicas, y esa participación quedará
sujeta a las directrices que imparta la junta ejecutiva del mecanismo para
un desarrollo limpio.

10. Las reducciones certificadas de emisiones que se obtengan en el
período comprendido entre el año 2000 y el comienzo del primer período de
compromiso podrán utilizarse para contribuir al cumplimiento en el primer
período de compromiso.

Artículo 13

1. La Conferencia de las Partes, que es el órgano supremo de la
Convención, actuará como reunión de las Partes en el presente Protocolo.

2. Las Partes en la Convención que no sean Partes en ti presente
Protocolo podrán participar como observadoras en tas deliberaciones de
cualquier periodo de sesiones de la Conferencia de las Partes en с cu i dad
de reunión de las Panes un el presente Protocolo. Cuando la Conferencia
de las Partes actúe como reunión de las Partes en el presente Protocolo,
las decisiones en el ámbito del Protocolo serán adoptadas únicamente por
las Partes en el presente Protocolo.

3. Cuando la Conferencia de las Partes actúe como reunión de las
Partes en el presente Protocolo, todo miembro de la Mesa de la Conferencia



de las Partes que represente a una Parte en la Convención que a la fecha
no sea parte en el presente Protocolo será reemplazado por otro miembro
que será elegido de entre las Partes en el presente Protocolo y por ellas
mismas.

4. La Conferencia de las Partes en calidad de reunión de las Partes
en el presente Protocolo examinará regularmente la aplicación del presente
Protocolo y, conforme a su mandato, tomará las decisiones necesarias para
promover su aplicación eficaz. Cumplirá las funciones que le asigne el
presente Protocolo y:

a) Evaluará, basándose en toda la información que se le proporcione
de conformidad con lo dispuesto en el presente Protocolo, la aplicación
del Protocolo por las Partes, los efectos generales de las medidas
adoptadas en virtud del Protocolo, en particular los efectos ambientales,
económicos y sociales, así como su efecto acumulativo, y la medida en que
se avanza hacia el logro del objetivo de la Convención;

b) Examinará periódicamente las obligaciones contraídas por las
Partes en virtud del presente Protocolo, tomando debidamente en
consideración todo examen solicitado en el inciso d) del párrafo 2 del
artículo 4 y en el párrafo 2 del artículo 7 de la Convención a la luz del

objetivo de la Convención, de la experiencia obtenida en su aplicación y
de la evolución de los conocimientos científicos y técnicos, y a este
respecto examinará y adoptará periódicamente informes sobre la aplicación
del presente Protocolo;

c) Promoverá y facilitará el intercambio de información sobre las
medidas adoptadas por las Partes para hacer frente al cambio climático y
sus efectos, teniendo en cuenta las circunstancias, responsabilidades y
capc4cidades diferentes de las Partes y sus respectivos compromisos en
virtud del presente Protocolo;

d) Facilitará, a petición de dos o más Partes, la coordinación de
las medidas adoptadas por ellas para hacer frente al cambio climático y
sus efectos, teniendo en cuenta las circunstancias, responsabilidades y
capacidades diferentes de las Partes y sus respectivos compromisos en
virtud del presente Protocolo?

e) Promoverá y dirigirá, de conformidad con el objetivo de la
Convención y las disposiciones del presente Protocolo y teniendo
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plenamente en cuenta las decisiones pertinentes de la Conferencia de las
Partes, el desarrollo y el perfeccionamiento periódico de metodologías
comparables para la aplicación eficaz del presente Protocolo, que serán
acordadas por la Conferencia de las Partes en calidad de reunión de las
Partes en el presente Protocolo;

f) Formulará sobre cualquier asunto las recomendaciones que sean
necesarias para la aplicación del presente Protocolo;

g) Procurará movilizar recursos financieros adicionales de
conformidad con el párrafo 2 del artículo 11;

h) Establecerá los órganos subsidiarios que considere necesarios
para la aplicación del presente Protocolo;

i) Solicitará y utilizará, cuando corresponda, los servicios y la
cooperación de las organizaciones internacionales y de los órganos
intergubernamentales y no gubernamentales competentes y la información que
éstos le proporcionen; y

j) Desempeñará las demás funciones que sean necesarias para la
aplicación del presente Protocolo y considerará la realización de
cualquier tarea que se derive de una decisión de la Conferencia de las
Partes en la Convención.

5. El reglamento de la Conferencia de las Partes y los
procedimientos financieros aplicados en relación con la Convención se
aplicarán mutatis mutandis en relación con el presente Protorolo, a menos
que decida otra cosa por consenso la Conferencia de las Partes en calidad
de reunión de las Partes en el presente Protocolo.

6. La secretaría convocará el primer período de °̂я iones de la
Conferencia de las Partes en calidad de reunión de las Partes en el
presente Protocolo en conjunto con el primer período de sesiones ti;.1 la
Conferencia de las Partes que se programe después de la fecha de entrada
en vigor del presente Protocolo. Los siguientes períodos ordinarios de
sesiones de la Conferencia de las Partes en calidad de reunión de las
Partes en el presente Protocolo se celebrarán anualmente y en conjunto con
los períodos ordinarios de sesiones de la Conferencia de las Partes, a
menos que decida otra cosa la Conferencia de las Partes en calidad de
reunión de las Partes en el presente Protocolo.
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7. Los períodos extraordinarios de sesiones de la Conferencia de
las Partes en calidad de reunión de las Partes en el presente Protocolo se
celebrarán cada vez que la Conferencia de las Partes en calidad de reunión
de las Partes lo considere necesario, o cuando una de las Partes lo
solicite por escrito, siempre que dentro de los seis meses siguientes a la
fecha en que la secretaría haya transmitido a las Partes la solicitud,
ésta reciba el apoyo de al menos un tercio de las Partes.

8. Las Naciones Unidas, sus organismos especializados y el
Organismo Internacional de Energía Atómica, así como todo Estado miembro
de esas organizaciones u observador ante ellas que no sea parte en la
Convención, podrán estar representados como observadores en los períodos
de sesiones de la Conferencia de las Partes en calidad de reunión de las
Partes en el presente Protocolo. Todo órgano u organismo, sea nacional o
internacional, gubernamental o no gubernamental, que sea competente en los
asuntos de que trata el presente Protocolo y que haya informado a la
secretaría de su deseo de estar representado como observador en un período
de sesiones de la Conferencia de las Partes en calidad de reunión de las
Partes en el presente Protocolo podrá ser admitido como observador a menos
que se oponga a ello un tercio de las Partes presentes. La admisión y
participación de los observadores se regirán por el reglamento, según lo
señalado en el párrafo 5 supra.

Artículo 14

1. La secretaría establecida por el artículo 8 de la Convención
desempeñará la función de secretaría del presente Protocolo.

2. El párrafo 2 del artículo 8 de la Convención sobre las funciones
de la secretaría y el párrafo 3 del artículo 8 de la Convención sobre las
disposiciones para su funcionamiento se aplicarán mutatis mutandis al
presente Protocolo. La secretaría ejercerá además las funciones que se le
asignen en el marco del presente Protocolo.

Artículo 15

1. El órgano Subsidiario de Asesoramiento Científico y Tecnológico
y el Órgano Subsidiario de Ejecución establecidos por los artículos 9 y 10
de la Convención actuarán como Órgano Subsidiario de Asesoramiento
Científico y Tecnológico y Órgano Subsidiario de Ejecución del presente
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Protocolo, respectivamente. Las disposiciones sobre el funcionamiento de
estos dos órganos con respecto a la Convención se aplicarán mutatis
mutandis al presente Protocolo. Los períodos de sesiones del Órgano
Subsidiario de Asesoramiento Científico y Tecnológico y del órgano
Subsidiario de Ejecución del presente Protocolo se celebrarán
conjuntamente con los del órgano Subsidiario de Asesoramiento Científico y
Tecnológico y el órgano Subsidiario de Ejecución de la Convención,
respect ivamente.

2. Las Partes en la Convención que no sean Partes en el presente
Protocolo podrán participar como observadoras en las deliberaciones de
cualquier período de sesiones de los órganos subsidiarios. Cuando los
órganos subsidiarios actúen como órganos subsidiarios del presente
Protocolo las decisiones en el ámbito del Protocolo serán adoptadas
únicamente por las Partes que sean Partes en el Protocolo.

3. Cuando los órganos subsidiarios establecidos por los
artículos 9 y 10 de la Convención ejerzan sus funciones respecto de
cuestiones de interés para el presente Protocolo, todo miembro de la Mesa
de los órganos subsidiarios que represente a una Parte en la Convención
que a esa fecha no sea parte en el Protocolo será reemplazado por otro
miembro que será elegido de entre las Partes en el Protocolo y por ellas
mismas.

Artículo 16

La Conferencia de las Partes en calidad de reunión de las Partes en
el presente Protocolo examinará tan pronto como sea posible la posibilidad
de aplicar al presente Protocol,, y üe modificar según corresponda, el
mecanismo consultivo multilateral a que se refiere el artículo 13 de la
Convención a la luz de las decisiones que pueda adoptar al respecto la
Conferencia de las ParLc^. Tocio mecanismo consultivo multilateral que
opere en relación con el preoente Protocolo lo hará sin perjuicio de
los procedimientos y mecanismos establecidos de conformidad con el
artículo IS.
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Artículo 17

La Conferencia de las Partes determinará los principios, modalidades,
normas y directrices pertinentes, en particular para la verificación, la
presentación de informes y la rendición de cuentas en relación con el
comercio de los derechos de emisión. Las Partes incluidas en el anexo В
podrán participar en operaciones de comercio de los derechos de emisión a
los efectos de cumplir sus compromisos dimanantes del artículo 3. Toda
operación de este tipo será suplementaria a las medidas nacionales que se
adopten para cumplir los compromisos cuantificados de limitación y
reducción de las emisiones dimanantes de ese artículo.

Artículo 18

En su primer período de sesiones, la Conferencia de las Partes en
calidad de reunión de las Partes en el presente Protocolo aprobará unos
procedimientos y mecanismos apropiados y eficaces para determinar y
abordar los casos de incumplimiento de las disposiciones del presente
Protocolo, incluso mediante la preparación de una lista indicativa de
consecuencias, teniendo en cuenta la causa, el tipo, el grado y la
frecuencia del incumplimiento. Todo procedimiento o mecanismo que se cree

en virtud del presente artículo y prevea consecuencias de carácter
vinculante será aprobado por medio de una enmienda al presente Protocolo.

Artículo 19

Las disposiciones del artículo 14 de la Convención se aplicarán
mutatis mutandis al presente Protocolo.

Artículo 20

1. Cualquiera de las Partes podrá proponer enmiendas al presente
Protocolo.

2. Las enmiendas al presente Protocolo deberán adoptarse en un
período ordinario de sesiones de la Conferencia de las Partes en calidad
de reunión de las Partes en el presente Protocolo, La secretaría deberá
comunicar a las Partes el texto de toda propuesta de enmienda al Protocolo
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al menos seis meses antes del período de sesiones en que se proponga su
aprobación. La secretaría comunicará asimismo el texto de toda propuesta
de enmienda a las Partes y signatarios de la Convención y, a título
informativo, al Depositario.

3. Las Partes pondrán el máximo empeño en llegar a un acuerdo por
consenso sobre cualquier proyecto de enmienda al Protocolo. Si se agotan
todas las posibilidades de obtener el consenso sin llegar a un acuerdo, la
enmienda será aprobada, como último recurso, por mayoría de tres cuartos
de las Partes presentes y votantes en la reunión. La secretaría
comunicará la enmienda aprobada al Depositario, que la hará llegar a todas
las Partes para su aceptación.

4. Los instrumentos de aceptación de una enmienda se entregarán al
Depositario. La enmienda aprobada de conformidad con el párrafo 3 entrará
en vigor para las Partes que la hayan aceptado al nonagésimo día contado
desde la fecha en que el Depositario haya recibido los instrumentos de
aceptación de por lo menos tres cuartos de las Partes en el presente
Protocolo.

5. La enmienda entrará en vigor para las demás Partes al nonagésimo
día contado desde la fecha en que hayan entregado al Depositario sus
instrumentos de aceptación de la enmienda.

Artículo 21

1. Los anexos del presente Protocolo formartm parte integrante de
éste y, a menos que se disponga expresamente otra cosa, toda referencia al
Protocolo constituirá al mismo tiempo una referencia a cualquiera de sus
anexos. Los anexos que se adopten después de la entrada en vigor del
presente Protocolo sólo podrán contener listas, formularios y cualquier
otro material descriptivo que trate de asuntos científicos, técnicos, de
procedimiento o administrativos.

2. Cualquiera de las Partes podrá proponer un anexo del presente
Protocolo y enmiendas a anexos del Protocolo.

3. Los anexos del presente Protocolo y las enmiendas a anexos del
Protocolo se aprobarán en un período ordinario de sesiones de la
Conferencia de las Partes en calidad de reunión de las Partes. La
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secretaría comunicará a las Partes^ el texto de cualquier propuesta de
anexo o de enmienda a un anexo al menos seis meses antes del período de
sesiones en que se proponga su aprobación. La secretaría comunicará
asimismo el texto de cualquier propuesta de anexo o de enmienda a un anexo
a las Partes y signatarios de la Convención y, a título informativo, al
Depositario.

4. Las Partes pondrán el máximo empeño en llegar a un acuerdo por
consenso sobre cualquier proyecto de anexo o de enmienda a un anexo. Si
se agotan todas las posibilidades de obtener el consenso sin llegar a un
acuerdo, el anexo o la enmienda al anexo se aprobará, como último recurso,
por mayoría de tres cuartos de las Partes presentes y votantes en la
reunión. La secretaría comunicará el texto del anexo o de la enmienda al
anexo que se haya aprobado al Depositario, que lo hará llegar a todas las
Partes para su aceptación.

5. Todo anexo o enmienda a un anexo, salvo el anexo A o B, que haya
sido aprobado de conformidad con lo dispuesto en los párrafos 3 y 4 supra
entrará en vigor para todas las Partes en el presente Protocolo seis meses
después de la fecha en que el Depositario haya comunicado a las Partes la
aprobación del anexo o de la enmienda al anexo, con excepción de las
Partes que hayan notificado por escrito al Depositario dentro de ese
período que no aceptan el anexo o la enmienda al anexo. El anexo o la
enmienda al anexo entrará en vigor para las Partes que hayan retirado su
notificación de no aceptación al nonagésimo día contado desde la fecha en
que el Depositario haya recibido el retiro de la notificación.

6. Si la aprobación de un anexo ̂  de una enmienda a un anexo supone
una enmienda al presente Protocolo, el anexo о 1я encienda al anexo no
entrará en vigor n¿ista e i momento en que entre en vigor la enmienda al
presente Protocolo.

7. Las t-nmiendas a los anexos A y P. del presente Protocolo se
аргоЬагс'т у entrarían en vigor de conformidad con el procedimiento
establecido en „•! artículo 20, a reserva de que una enmienda al anexe P
sólo podrá aprobarse con el consentimiento escrito de la Parte interesada.
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Artículo 22

1. Con excepción de lo dispuesto en el párrafo 2 infra, cada Parte
tendrá un voto.

2. Las organizaciones regionales de integración económica, en los
asuntos de su competencia, ejercerán su derecho de voto con un número de
votos igual al número de sus Estados miembros que sean Partes en el
presente Protocolo. Esas organizaciones no ejercerán su derecho de voto
si cualquiera de sus Estados miembros ejerce el suyo y viceversa.

Artículo 23

El Secretario General de las Naciones Unidas será el Depositario del
presente Protocolo.

Artículo 24

1. El presente Protocolo estará abierto a la firma y sujeto a la
ratificación, aceptación o aprobación de los Estados y de las
organizaciones regionales de integración económica que sean Partes en la
Convención. Quedará abierto a la firma en la Sede de las Naciones Unidas
en Nueva York del 16 de marzo de 1998 al 15 de marzo de 1999, y a la
adhesión a partir del día siguiente a aquél en que quede cerrado a la
firma. Los instrumentos de ratificación, aceptación, aprobación o
adhesión se depositarán en poder del Depositario.

2. Las organizaciones regionales de integración económica que pasen
a ser Partes en el presente Protocolo sin que ninguno de sus Estados
miembros lo sea quedarán sujetas a todas las obligaciones dimanantes del
Protocolo. En el caso de una organización que tenga uno о ГЛАЗ Estados

miembros que sean Partea en el presente Protocolo, la organización y sus
Estados miembros determinarán su respectiva responsabilidad por el
cumplimiento de las obligaciones que les incumban en virtud del presente
Protocolo. En tales casos, la organización y los Estados miembros no
podrán ejercer simultáneamente derechos conferidos por el Protocolo.

3. Las organizaciones regionales de integración económica indicarán
en sus instrumentos de ratificación, aceptación, aprobación o adhesión su



de competencia con respecto a las cuestiones regidas por el
Protocolo. Esas organizaciones comunicarán asimismo cualquier
modificación sustancial de su ámbito de competencia al Depositario, que a
su vez la comunicará a las Partes.

Artículo 25

1. El presente Protocolo entrará en vigor al nonagésimo día contado
desde la fecha en que hayan depositado sus instrumentos de ratificación,
aceptación, aprobación o adhesión rio menos de 55 Partes en la Convención,
entre las que se cuenten Partes del anexo I cuyas emisiones totales
representen por lo menos el 55% del total de las emisiones tk dióxido de
carbono du las Partes del anexo I correspondiente a 1990.

2. A los efectos del presente artículo, por "total de las emisiones
de dióxido de carbono de las Partes del anexo I correspondiente a 1990" se
entiende la cantidad notificada, en la fecha o antes de la fecha de
aprobación del Protocolo, por las Partes incluidas en el anexo I en su
primera comunicación nacional presentada con arreglo al artículo 12 de la
Convención.

3. Para cada Estado u organización regional de integración económica
que ratifique, acepte o apruebe el presente Protocolo o se adhiera a él
una vez reunidas las condiciones para la entrada en vigor establecidas en
el párrafo 1 supra, el Protocolo entrará en vigor al nonagésimo día
contado desde la fecha en que se haya depositado el respectivo instrumento
de ratificación, aceptación, aprobación o adhesión.

4. A los efectos del presente artículo, el instrumento que deposite
una organización regional de integración económica no contcirá además de
los que hayan depositado los Estados miembros de la organización.

Artículo 26

No se podrán formular reservas al presente Protocolo,



Artículo 27

1. Cualquiera de las Partes podrá denunciar el presente Protocolo
notificándolo por escrito al Depositario en cualquier momento después de
que hayan transcurrido tres años a partir de la fecha de entrada en vigor
del Protocolo para esa Parte.

2. La denuncia surtirá efecto al cabo de un año contado desde la
fecha en que el Depositario haya recibido la notificación correspondiente
o, posteriormente, en la fecha que se indique en la notificación.

3. Se considerará que la Parte que denuncia la Convención denuncia
asimismo el presente Protocolo.

Artículo 28

El original del presente Protocolo, cuyos textos en árabe, chino,
español, francés, inglés y ruso son igualmente auténticos, se depositará
en poder del Secretario General de las Naciones Unidas.

HECHO en Kyoto el día once de diciembre de mil novecientos noventa
y siete.

EN TESTIMONIO DE LO CUAL ios infrascritos, debidamente autorizados a
esos efectos, han firmado el presente Protocolo en las fechas indicadas.



Anexo A

Gases de efecto invernadero

Dióxido de carbono (CO,)
Metano (CHj)
óxido nitroso (N̂ O)
Hidrof luorocarbonos (HFC)
Per f 1 uorocarbonos ( PFC )
Hexafluorure de azufre

Sectores/categorías de fuentes

Energía

Quema de combustible

Industrias de energía
Industria manufacturera y construcción
Transporte
Otros sectores
Otros

Emisiones fugitivas de combustibles

Combustibles sólidos
Petróleo y gas natural
Otros

Procesos industriales

Productos minerales
Industria q u í f t i w i t
Producción de metales
Otra producción
Producción de halocarbonos y hexafluoruro de azufre
Consumo de halocarbonos y hexafluoruro de azufre
Otros

Utilización de disolventes y otros productos
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Agricultura

Fermentación entérica
Aprovechamiento del estiércol
Cultivo del arroz
Suelos agrícolas
Quema prescrita de sabanas

Quema en el campo de residuos agrícolas
Otros

Desechos

Eliminación de desechos sólidos en la tierra
Tratamiento de las aguas residuales
Incineración de desechos
Otros
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Anexo В

Compromiso cuantificado de
limitación o reducción de las
emisiones (% del nivel del

Parte año o período de base)

Alemania 92
Australia 108
Austria 92
Bélgica 92
Bulgaria* 92
Canadá 94
Comunidad Europea 92
Croacia* 95
Dinamarca 92
Eslovaquia* 92
Eslovenia* 92
España 92
Estados Unidos de América 93
Estonia* 92
Federación de Rusia* 100

Finlandia 92
Francia 92
Grecia 92
Hungría* 94
Irlanda 92
Islandia 110
Italia 92
Japón 94
Letonia* 9¿
Liechtenstein 92
Lituania* 92
Luxemburgo 92
Monaco 92
Noruega 101
Nueva Zelandia 100
Países Bajos 92
Polonia* 94
Portugal 2

-32-



Compromiso cuantificado de
limitación o reducción de las
emisiones (% del nivel del

Parte afto o período de base)

Reino Unido de Gran Bretaña e Irlanda
del Norte 92

República Checa* 92
Rumania* 92
Suecia 92
Suiza 92
Ucrania* 100

* Países que están en proceso de transición a una economía de
mercado.
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,>• LJL Ĵ |>jl..ittj ¿JÜLij UJl ^JLJIj ¿....U-Jj jjjkTl! AJLüJI ¿н!>ЬЛ >!>û Îc JjbLJI
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a.t.4j.t.H ¿JJ.M4II

UAX.Í 1 рА^п.Л! >»jUJ4 A «¿UJI ^^-3^ ^JiljJo l̂ ¿H ¿^Aî JI u^Ujb«» (1)
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-iSLJI ^Ijjbt Îc diUtJkJuJI jl gjlulJ ^ЬЙ^ l ^ »!A»¿U«/| ĵ aOJüj .ülljJ»$l >«3^ 1аА>СЦ»
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J.JLJ ijUJf

¡SjJüJI

j,- -^ ¿JLlD JiLu/jJlj Ĵ JI
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¿,J>JI ¿...Laur ^-J AJtU^UIj u-*-̂ 1 i*^^ ^J iLcl>4 ¿д .l^o. Л djijSj jyÍM ¿¿>J¡ цу9 ¿»
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.¿JLaJI Cjti cj L»j 1 1. aJI ÁJíLS 3Ltlj-e ¿^
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I hereby certify that the Je certifie que le texte qui
foregoing text is a true copy of précède est une copie conforme du
thé Kyoto Protocol to the United Protocole de Kyoto à la Convention-
Nations Framework Convention on cadre des Nations Unies sur les
Climate Change, adopted at Kyoto on changements climatiques, adopté à
11 December 1997, the original of Kyoto le 11 décembre 1997, et dont
which is deposited with the l'original se trouve déposé auprès
Secretary-General of the United du Secrétaire général de
Nations. l'Organisation des Nations Unies.

For the Secretary-General Pour le Secrétaire général
The Legal Counsel Le Conseiller juridique

(Under-Secretary-General (Secrétaire général adjoint
for Legal Affairs) aux affaires juridiques)

Hans Corell

United Nations, New York Organisation des Nations Unies
12 March 1998 New York, le 12 mars 1998
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